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LOK SABHA DEBATES
Tuesday, February 20, 1968/Phalgun
1, 1889 (Saka)

The Lok Sabha met at
the Clock.

Eleven of

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Trusts created by Business Houses

*152. SHRI SHASHI RANJAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) the number of trusts createg in
the country by the various business
houses;

(b) the total amount handled by
these Trusts; and

(c) the utility of these Trusts in the
economic growth of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI): (a)
The subject ‘Trusts and Trustees' is
listed in the Concurrent List of the
VII Schedule to the Constitution of
India. Hence there are a number of
Central and State Legislations relat-
ing to Trusts. Under the Companies
Act, 1956 no notice of any trust can
be entered on the register of
members ot debenture holders.
Declarations as to shares and.deben-
tures helq in trust have to be made
to the Public Trustee in respect of
trusts created by instrument in writing
provided the investment in shares and
debentures exceeds certain prescribed
limits. As on 17th February, 1968, 142
trusts have made such declaration.

(b) As on 17th February, 1068 the
investment in shares and debentures

1
t\ythelﬂtmunnlheremrdofﬁ
Public Trustee aggregated Rs. 344
crores. Information about the total
investments made by these trusts ‘in
properties other than shares and
debentures and the investments made
by other trusts to which section 153B
of the Companies Act does not apply,
is not available.

(c) The total paid up capital em-
ployed in the corporate sector in non-
Government Companies as on 30th
Septmber, 1967 was Rs. 1957 crores.
The investment in shares by trusts
on the record of the Public Trustee
as on 17th February, 1968 was
Rs. 34.4 crores. No assessment has
yet been made of the role of trusts
in the economic growth of the coun-
iry.

SHRI SHASHI RANJAN: The hon.
Minister has given a survey of the
things which is much apart from the
Question that has been raised. He says
that these trusts have got nothing to
do with and do not play any role in
the economic growth of the country.
T would like to know from the hon.
Minister why then there should be a
trust at all. My information is that
the trusts in India are much different
from the trusts that exist in other
countries. In other countries, the
trusts are there for the beuefit of the
people at large and sometimes none
«{ those who create the trust is in
the trust. But here the trusts are
handled hundred per cent by those
who create the trusts. I also know
these trusts are not taxable. Does
the Government ever think of im-
posing income-tax on these trusts if
they earn profits?

SHRI RAGHUNATH REDDI; Se-
veral guestions have been raised by
the hon. Member. The first question
that has been raised is whether the
trusts play any role in the growth of
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economy or in the concentration of
economic power. There are trusts in
this country, apart from those trusts
which fall under the category of chari-
table trusts or some other categories
which are purely of beneficial charac-
ter. They take part in the economic
growth of this country and also in the
various economic operations. The
exact role and the total effect of the
trusts on the growth of the economy
and the concentration of economic
power have not been studied com-
pletely and that job is being done.

The second question which the hom.
Member has askeq is whether there is
any difference between the trusts in
India and in other countries in the
matter of their constitution and their
role in the economic fleld. As far as
English law is concerned it is of a
different category and according to
American law, the trust is recognised
as an economic institution. As far as
India is concerned, it has manifested
itself in several forms of trusts, both
of economic categories ang of chari-
table intentions.

The other question which the hwon.
Member has asked is whether these
trusts are subject to income-tax. I
very humbly submit it may not be
proper on my part to dwell on the
question of JIncome-tax law, but I
may refer to Sections 11 and 60 to 63
of the Income-Tax Act. In certain
cases, the trusts are subject to income-
tax and other direct taxes, etc.

SHRI SHASHI RANJAN: 1 would
like to know from the hon. Minister
whether those trusts that exist in this
country are handled absolutely by the
creators and either there is no mem-
ber from outside or there are only a
few members from outside. I ask this
question because in other countries,
in charitable trusts, for instance, Ford
Foundation or the Rockefeller Founda-
tion. there is no member of the Fords
ar Rockefellers. Will the Minister.
therefore, look to it that in the chari-
table trusts here, the significance or
influence of the creators is not much
@s In other countrles?
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SHRI RAGHUNATH REDDI; As
far as business investments made by
the trusts in the country are concern-
ed, under section 153A of the Compa-
nles Act, a Public Trustee is appoint-
ed and under section 153B, in cases
where the investment does not exceed
Rs. 5 lakhs, the shares and the deben-
tures will have to be intimated to the
Publie Trustee ang the Public Trustee
acts on behalf of the trust property.
Under section 187(B) the powers of
the Public Trustee are defined and in
certain cases the Public Trustee may
also give proxy. Generally, according
to the Companies Act, it is the Public
Trustee who acts on behalf of the
trust properties invested in shares and
debentures.

SHRI CHINTAMINI PANIGRAHI:
Out of a total investment of nearly
Rs. 1000 crores in the corporate sector,
as the hon. Minister just pointed out,
nearly Rs. 40 crores are now invested
in the charitable trusts. May I know
from the hon. Minister whether it is
a fact that, ag against the investment
made in the corporate sector, the
payment that is made by way of taxes
and others is only about Rs. 300 to
400 crores and they divert more and
more funds to the charitable trusts so
as to avoid the incidence of income-tax
on the returns made on the Invest-
ments in the corporate sector, and if
so, whether the Government is taking
note of this growing tendency of the
business houses to form more and more
trusts.

SHRI RAGHUNATH REDDI: Again
this is a question of taxation and the
applicability of laws to the trust pro-
perties invested in the business. I
have already referreq to the provisions
of the Income-tax Act. The Wealth
Tax Act, the Gift Tax Act and Estate
Duty Act also make certain provisions
where in certain cases the trust pro-
perties could be exempted but not all
cases of trusts "are exempted. If the
trust properties fall within the purview
of taxation provisions under these
Acts, certainly they are taxed.

SHRI CHINTAMANI PANIGRAHI:
May I know from the hon. Minister
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the total incidence of taxation from
the investments in the corporate sec-
tor that is coming to the Government?

SHRI RAGHUNATH REDDI: With
great respect, I would submit that this
question should be put to the Finance
Ministry.
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SHRI RAGHUNATH REDDI: The
hon. Member has suggested that the
problem of trusts and their operations
must be properly studied, ang I can

tell the hon. Member that we are
already on the job.

SHRI SHANKARANAND; Accord-
ing to the hon. Minister, there are
many trusts in the country angd they
are handling huge amounts, in terms
of crores of rupees. What is the nature
of these trusts, what is the main
object tor which they are formed and
wuou are tne real beneficiaries of these
trusts, because they are not playing
any role in the economic development
of the country?

SHRI RAGHUNATH REDDI: At
present, I do not have all the details
the hon. Member would like to have.
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SHRI SHANKARANAND: These are
not details.

SHRI RAGHUNATH REDDI: But I
can straightway tell the hon. Member
ihat certain trusts which come within
the category of religious and. chari-
table trusts have as their main object
educational development or pure cha-
rities. They are of a different category.
Notwithstanding the fact that they
may partake of the character of reli-
gious and charitable trusts, in certain
cases of trusts the trustees have in-
vested certain amounts of money even
in business organisations. To the ex-
tent of their investment in such busi-
ness organisations those trusts come
within the purview of the company law
and the Public Trustee appointed
under section 153A will certainly look
into this matter.

As regards who the beneficiaries are,
naturally it would depend on the terms
of each trust deed. As the hon. Mem-
ber knows, the beneficiaries would be
indicated in the trust deed itself
Each trust will have its own benefi-
ciaries.

SHRI TRIDIB KUMAR CHAU-
DHURI: The hon. Minister inform-
ed us just now that they have
undertaken a study of these trusts
and their operations. Is there any dis-
cernible tendency on the part of busi-
ness houses, particularly proprietary
business houses, to create trusts in
order to evade taxation laws and other
operations of the law so as to gpafe-
guard their property and to create be:
nefits for their own people?

SHRI RAGHUNATH REDDI: Many
business houses in the country exercis-
ed control over the corporate sector
through investments made by the
trusts created by persons behind these
groups. Recently an allegation made
by Shri Chandrasekhar, MP included
a list of trusts of the Birlas with re-
ference to beneflts accruing to the
Birlas. Not only this. There are quite
a few trusts which have made invest-
ments in certain business concerns.
That I have already admitted. It is
not a rare phenomenon that trusts
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have investments in business concérns.
As to whether they are evading taxes
or in what manner taxes can be evad-
ed the hon. Member knows that as long
as the law provides it, if a person can
take advantage of the law of the land
and thereby avoid taxes, he is certain-
1y entitled to do so.

SHRI TRIDIE KUMAR CHAU-
DHURI: That is not my question.
Have Government found any discerni-
ble tendency, because of the existing
set-up of laws on the part of business
houses to take advantage of these
things?

MR. SPEAKER: He has answered
it already-

SHRT RAGHUNATH REDDI: We
have undertaken a study of the entire
operation of the trusts in relation to
both the operation of the economic
system of the country and the ramifi-
cations in the context of the tax laws
also. As soon as it is completed the
bon. Member may be informed.

SHRIMATI SUSHILA ROHATGI:
Is it a fact that because of the working
of these trusts, the trust reposed by
the common man in these trusts has
been belied? If so, what steps are
Government taking to see that the trust
reposed by the common man is res-
tored once again?

SHRI RAGHUNATH REDDI: If the
hon. Member will kindly let us know
ot any trust which has mismanaged Its
affairs. we will certainly try to look
into it.

SHRI K. N. PANDEY: In the case
of the charitable trusts, is there any
machinery provided to see whether
the main object of such trusts is im-
plemented?

SHRI RAGHUNATH REDDI: There
are a number of Acts dealing with the
constitution of trusts, and, as I have
already submitted, this subject of
trusts is placed in the Concurrent List
of the Constitution. Therefore, not
only Parliament, but also warious State
vegislatures are entitled to pass legis-
‘ation in this regard. and in pursuance
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of the various enactments passed by
the State legislatures as well as Parlia-
ment a number of trusts have come
into existence. Each legislature has
provided both for the formation of the
trust and also for the proper conduct
of the trusts, and if any violation of
the law is there, the law should take
its course.
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I will put the question in English.
May I know if this Government is
ready to take over all the business
houses in trust according to the
Gandhian philosophy?

SHRI RAGHUNATH REDDI: I may
very respectfully submit that this
question does not arise from the
guestion on record- I may state that
a trust is held always in a fiduciary
capacity and if the terms of the trust
and the law governing the trust are
violated, naturally the law would take
care of it.

Bokaro Steel Plant
*153, SHRI SRADHAKAR
SUPAKAR:

SHRI A. SREEDHARAN:
SHRIL B. K. DASCHOW-
DHURY:
SHRI RAGHUVIR SINGH
SHASTRI:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the progress made so far in the
establishment of the steel plant at
Bokaro; and

(b) whether the time-lag in the
import of equipment has resulted im
increase of overall cost of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
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METALS (SHRI RAM SEWAK): (a)
and (b)., A statement is laid on the
Table of the House,

Statement

The site levelling work for the
plant has almost been completed and
small portion of work remaining is
expected to be completed by 3lst
March, 1968. About 21,202 acres of
land against the total requirement of
31,%10 acres, have been acquired.

Civil engineering work in all the
Zones, except Cold Rolling mills zone,
hae already started. Work in the cold
rolling mills zone is scheduled to
commence in March, 1968 as soon as
working drawings are received. Till
the end of January, 1968, 1-20 million
cubic metres of earthwork and 9,216
cubic metres of concreting have been
done against the total work of about
13:62 million cubic metres and 1-50
million cubic metres respectively.

About 64 per cent of equipment, 92
per cent of steel structures and 96 per
cent of refractories required for the
steel plant, are expected to be obtain-
ed indigenously, the balance being im-
ported from the U.S.S.R. Against the
contract for supply of 177,166 tonnes of
equipment, steel structures, refrac-
tories and pipes, concluded by Bokaro
Steel Ltd., with the Soviet organisa-
tion ‘Tiajpromexport’ in May, 1968,
17,626 tonnes of equipment and mate-
rial have been received from the
U.SSR. till the end of January, 1988,
It is expected that the schedule of de-
liveries of plant, equipment, material
etc., will be maintained and the deli-
veries completed by July, 1970 as per
the condition of the contract cited
above.

Bokaro Steel Ltd, have placed
orders for plant, equipment and struec-
turals on Heavy Engineering Corpora-
tion—08,000 tones. Mining and Allied
Machinery Corporation, Durgapur—
13,860 tonnes Heavy FElectricals
(Indiz) Ltd, Bhopal—157TT tonnes;
Bharat Heavy Electrical Ltd., Hydera-
bad--1,900 tonnes, Bharat Heavy Elec-
tricals Ltd,, Tiruchirapalli—1,800 ton-
nes, Bharat Heavy Eleetricals Ltd.,
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Hardwar—218 tonnes; Instrumentation
Ltd., Kota—600 tonnes; Indian Tele-
phone Industries, Limited, Bangalere
—50 tonnes, and for fabrication and
erection of structurals to Hindustan
Steelworks Construction Limited, Cal-
cutta, who in turn have already award-
ed contracts for 97,200 tonnes, and the
remaining about 40,000 tonnes is under
consideration.

The steel plant township when
completed will have about 10,000 hous-
es, So far 1,772 permanent houses
have been constructed, and another
2,520 houses are nearing completion.
The Garga dam which will supply
water for the township and for cons-
truction of the plant, has been com-
pleted. The Tenughat dam which will
supply water for the operation of the
plant is under construction.

There has been no time lag in
the import of equipment from the
U.S.S.R. Materials are being received
according to the original delivery
schedule. The question of increase in
cost on this account does not, there-
fore, arige.

SHRI SRADHAKAR SUPAKAR:
May 1 know why a long time of four
years has been fixed as the delivery
schedule for this project for equip-
ment to be imported from USSR.

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): In view of the hugeness
of the volume of the entire project
and the programme that we have for
commissioning, this is phased out.

SHRI SRADHAKAR SUPAKAR:
How often has the over-all cost been
revised? What was the original cost
of the project, and what is the latest
estimated cost of the project?

DR, CHANNA REDDY : The sche-
dule has been revised only once, and
the original project estimate was, as
far as the first phase is concerned,
Rs. 6,200 million.

SHRI SRADHAKAR SUPAKAR:
What was the original estimate and
what Is the revised estimate?
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DR. CHANNA REDDY : There was
revigsion of the schedule once; after
the agreement has been reached with
Soviet Russia no revision has been
made in the terms of the estimate.

SHRI RANGA : What is the latest
estimate now ?

DR. CHANNA REDDY: Rs. 6,200
million for 1:7 million tonnes.

SHRI A. SREEDHARAN: The state-
ment issued in reply to this question
is a bundle of contradictions. A clever
attempt has been made to conceal
facts, if not suppress them, It is stated
here that 10,000 houses are going to
be built but nothing has been men-
tioned about the officers’ club that was
built by spending several lakhs of
rupees, with a swimming pool, as if
our bureaucrats cannot exist without
swimming pools and bathing beauties.
Anocther contradiction I would like to
point out is that in the statement it
is said that the expect to import from
U.SSR equipment and other mate-
rials to the tune of 177,166 tonnes,
while by 1966 we have imported only
17,626 tonnes. That means 159,540
tonnes are yet to be imported from
USSR, and the Minister hopefully
expects that by 1970 this will be com-
pleted. With this preface, I should
like to ask a few important questions:
(a) when will the project be complet-
ed? (b) what will be the tonnage that
will be imported from the UG.S.SR.
during the year 1968-68 and what will
be the tonnage that will be imported
during 1969-70? and (c) when will
the Indian companies on whom these
contracts had been placed complete
the supply of equipment which they
are expected to supply?

DR- CHANNA REDDY: Unfortu-
nately. the hon. Member has some
wrong notion about suppression of
facts. It was not necessary to say
so nor has there been any suppression.
The blast furnance will be ready by
September, 1970 and the first stage
will be completed by the end of
December 1971. The quantity of mat-
erial that will be imported in 1968-69

FEBRUARY 20, 1968

Oral Answers 1960
is about 68,000 tons. For later years,
we have to work out the details but
the deliveries are expected to be com-
pleted by July, 1970. So far 1772
permanent houses have been cons-
tructed and another 2520 are nearing
completion.

SHRI A. SREEDHARAN: Youhave
cleverly suppressed that fact about
the officers’ ¢lub built at a cost of
some lakhs.

DR. CHANNA REDDY: There isno
question of suppression. A hostel
has been constructed io accommodate
200 persons and the Soviet experts
who come wil be accommodated in
the hostel.

SHRI B. K. DASCHOWDHURY: In
the statement at the end it has been
stated that the award of the contract
for the remaining 40,000 ionnes of
materials is still under consideration.
What is the time-schedule which the
Bokaro plant has and how are these
materials to be supplied? Many
Indian firms have been mentioned in
para 4 of the statement. MayI know
whether the orders placed for 98,000
tonnes of material with the Heavy
Engineering Corporation had already
been completed and if not, is there
any delay and if so who 18 responsible
for the delay?

DR. CHANNA REDDY: The posi-
tion of supply from the Heavy En-
gineering Corporation and the MAMC
is being reviewed and last month a
Soviet specialist and engineer were
sent to the Heavy Engineering Cor-
poration and another Indian engineer
had been stationed at the MAMC to
watch the schedule of production and
deliveries.
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SHR] S. KANDAPPAN: My ques
tion is rather similar to the previou:
one, with the difference that " -ad-
mitteldy there is a glut in the steel
market in India and also in the in-
ternational world and the rightful de-
mands of the Southern States for
smaller steel plants at Salem and
Visakhapatnam were vetoed on the
ground that there is already a glut
in the market. What is the imperative
nted for going ahead with the Bok:
aro plant in these circumstances?

DR. CHANNA REDDY: The deci-
sion on the Bokaro Steel Plant 'was
taken some years back and, therefore,
it cannot be sald that these two
should be set one against the
other.

SHRIMATI JYOTSNA CHANDA:
May 1 know whether any hospital
has been constructed in Bokara and,

if so, how many beds aave been pro-
vided there?

DR. CHANNA REDDY: There is
already a hospital where accommoda-
tion will be given. About 50 beds
have already been provided.

SHRI C. C. DESAI: May we know
whether the Russians have m-de &
proposal for a laboratory in Bokaro
costing Rs. 60 crorex to Rs. 70 crores,
@nd does Government think that there
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skould be a laboratory for a plant
like this, costing Rs. 60 crores to
Re. 70 crores?

DR. CHANNA REDDY: No, Sir
There is no such proposal and Gov-
ernment has not taken any decision.

SHRI S. R. DAMANI: When the
Bokaro steel plant was planned, it
was started with the idea that most
of the machinery and plant would
Be manufactured in the country. But
now, according to the statement laid
on the Table, many items of plant
and machinery would be made avail-
able from the USSR. So, may 1 know
reason why we are not manufacturing
these goods in the country, in our
Heavy Engineering Corporation, and
why we have to import?

DR- CHANNA REDDY: Even now
we, are importing as much as we are
manufacturing. But the fact remains
that we are actually producing 64
per cent of the equipment, 92 per cent
of the structurals and §6 per cent of
the refractories in our own country.
Because of the hugeness of the plant,
large quantities are being imported,
but a considerable percentage is
manufactured in our own country,
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o AeATCER WA FETA FT
W AT ¥ | IERT yEEAT W I
3T FT Y WY T P ag ww Ay
FY W1 § FIT6F EO0T |
SHRI D. N. PATODIA: Even at the
construction stage, there ara serlous
labour and other troubles in the plant,
as a result of which about 15 days
back, there was a temporary suspension

FEBRUARY 20, 1968

"I have not come across it.

Oral Answers 1964
of the comstruction work. May I
know whether the managerial staff at
the senior level are also iuvolved and
whether an enquiry has beer conducted
by the management to fitd out the
causes of trouble? Secondly, the Deputy
General Manager, Mr. Pande, appears
to have stated that evary morth's
delay in the construction will cause a
loss of Rs. 2 crores to the exchequer.
Will the Minister explain in what
manner the loss will accrue o such
an extent?

DR. CHANNA REDDY: On the Btk
of this month, aboul 700 or 800 people
led by one of the workers did take out
a procession and try to gherao the
officers. But the situation was con-
tolled and atthe moment, law and or-
der is being completely maintainad
and the works are in progress. The
interruption in the work was very
little, only in a section of the work
and even that has been restored. As
for the statement attributed to the
Deputy General Manager, personally
But it was
only an estimate. If the work is de-
layed the estimate of loss was given.

SHRI P. GOPALAN: May 1 know
whether it is a fact that the progress
of the Bokaro plant has been retarded
to a great extent because >[ the diffe-
rences existing between the Soviet ex-
perts and Indian experts working cn
this project?

Dr. CHANNA REDDY: There i8 rn
difference of opinion. There is full
coordination and both of them are
working together.

Mr. SPEAKFER: Question No. 1i4 is
postponded to 28th. The Prime Minis.
ter will answer it. Question No. 155.

Price of Paper

*155, SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased Lo state:

(a) whether Gowvernment have re-
ceived any representation from the



1965 Oral Answers

paper manufacturers in India, making
a demand for the ravision of prices of
paper;

(b) if so, the basis of the demand;
and

(¢) whether any decision has been
reached in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI BHANU PRAKASH SINGH):
(a) Yes, Sir.

(b) The paper industry’s demand
for increase in the paper price is based
on increase in cost of production.

(c) The matter is under considera-
tion.

MAdmaant AT ag agra s
1970-71 T FT A1g ATF 27 AqTH
SYSIIT FT T @Y TAT § AT 7T
a5 fad @ @M@ = FTETET SEEw
S wr 2 ? W gf Ay 4w 39 @
AT FA > faewrac @y ? =
g 7AAdt & fF 1971 9w T
T = 49T FT ST G0 Y ST ¢

St FES WE WERT 197?
72 % TICIE T AT WO 7
e fovat ar Afe s wnfoor s
W™ 9T e ¥ i s & fe I
e ¥ frad dae &t s gl o
493 F WreFwe 71 g & fag s
T FFaT 1 S e ¥ wemar
T FTOE & If@ ¥ A Fw IR H
T 0T & A FH gy § fF e
¥ Wiede & g & o T -
X 3 ey oY wrr fergr s =nfigdr o

st iw et AT adr g fr
T & FHG FH THK 67 q0H &
w0 fggeamw % afpan e &1 v
dar 7gt & @ & Foee o ¥ ok
feet ®1 Fw F0E IY T B
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TFEES G HE AT AT § HEAr
o1 @r & ! afy gf, N g s W
Tt ¥ qaifees fo & R W= @
g ? W eh, A THET hEem wW aF
gt smaa ?

FEHTL T @i, I Far Jamar
TR FY ST 9T ¥ @ FR g
femr & &fe7 s #71 a9 7y
ot FEw Fgw § 1| & AT Mg
fF s 0T & FT W FEE gert
T TR & 7 T (e § wee
W ERI WX FFF FT TE FAT 97§
STt | & sy g § e wn aoer
R gEm X f= s o W@
dEr #ed § ST agR afs
SEFT a7 g% 7

st GeiR uet W 39 aa
FT FATT dT FT TAOA § TG AAE H
& & faar @ & 1 ag Fanar O [H R
iF q9T FY FRE AT N1 G T
AT AT T A 9 AR FT G
2 fir fiparft s e gt g oy |
T HE gF W T FTE e
™ T QUL A A e &, foadr
femrez & Sad Frér saTaT § AT TR
FE U AT Y fewgie frar ST awaTd
ar Y 1 e TR {31 AT gRT /T
m¥ § 1 oF ar g & fr s fewdw
fiear mam &Y T & W@ A= § AR
fot el ¥ fag e &1 e
grft & T o = i FE 9T
FrTer It forer w v Y ? wmw
TR F 1 & fag oY F anfgr
gt & A foras aoig & FEE F1
TaT 8, A WY OF A9 § FEI 7@
#, fegd F & a1 FWT 9E7 &
TaditE T TEATEEL SE AT AgY |
&g 7% T aoTd § W femw A @
7 ot gt & ot fr s 0
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st wo o farlt : TmE 1
TRATE FF qOC AT #1 o =
4 | & s argan e ag o few
waarg?

EF WA WA W FEO T
9T 71 A A e qrar swrar § IEH
AFL A AT AT Y a1 4 | & S
a g frmadz dc A
afeer G % E 1 7w o v fmme Y
RO’

w1 g WY & iy aede dweT
ot ¥ g g A o @ & Wi g
¥ o forg e frr gy ¥ =
W REr g
s A A G G K s
g g 6w wwTow Wt |
W ?

o swel vt w9y 3 R
o ¥ 7w g fafsma 3 saver smer
a4t & % fog 3 it 7 doe ot Y
€ § | gaay feameda WY w7 famr
xar § fex ot aga & St & qox faer
oy gt ard £ ) g e @
¥ I & AgT ¥ AW A 9 qE AGY
fear g 1o fad e iy 3

wgt a@ amw @ & If@ FW
AT FT T § T AT FHA FT
feite ot At g o< ot A fear
«YT |

ft g WX wEW ;W
W F gl AR § e
TR g a7 @ | & v g §
o Tt FTI T A wwar fear
27

1 oz Wyl ¢ 5 foaet sae
g g JaF fgama ¥ s AT &40
et Fnar o 1 & ? wan ag ot W@ @
fr aga gt warfaet 1w dar< fean
g ? varag Wraw g fF agiam
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1 TAAGTL q4T FT IEATEA WHAT FOE
STy @ W W dav grar Ad) & dav
g wifey ?

oft wwefm weht wgwe : 0 @
7€ & 1 foady fafedy & swd qonfaw
TWFHE @Y

oft g o wuET ;AT wAT A
O aTE AL WWT | ¥ OHTHTC HY
s gfrarm R e § ? faw
FaTfET &1 T wfgy T I §
T g6 #1 g frife $ranft § 7
% e w3 FT AT § KW A W
Imat A )

oft SwRl Wl WA g O
#1¢ forraa W

st fr T Wl 0 T oA
TR w1 wa< & e frg ¥ @ aw
$wefaai I3 o g€ & 7 = I
Ja #Y F1E G § arfw e ot
sresaT a3 7

ot wwe( Wt wEee W ag A
v 7 & Fi it Bfgat Fagre # 1
e ag & s § fr 3o dfgat a=
& A AT Y A FT agH ] A
AT feame § 3ed It frm a@ @
72T I AT qg FATT AL FLATCY |

SHRI K. M. KOUSHIK: Since a
number of paper mills use only bam-
boo as their raw material for produc-
tion of paper and the raw :atsrial of
bamboo cannot be unlimited in supply
as it also depends upon growth and
many other factors, are Government
taking any steps to substitute this raw
material by any other raw material se
that we may not fall short of raw
materials for the manufacture of

paper?

SHRI F. A. AHMED: Sa far as pro-
duction of paper is concerned, it 15 not
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only bamboo but many other raw
rmaterials like grass, pulp and other
things are the ingredienis thut are
necessary for the production of paper.
It im certainly necessary ior the Gov-
ernment to devise means and methods
by development of science and tech-
nology =o that other materials can be
used for the production of paper.

st agr e saw o fage #
wars ¢ frea s w6 3
HTHT T &ar of s gt § sEwy W
FRE TR A FTFTAEE & AT
AMEYT ®F qF 2T 7

*ﬁo To wnﬂ:wﬂwaﬂ'm{’tw
FgEwc g s, ..

sit [UET STET @ wEE {gIeg,
AT #gIRT ¥ wwrs 497 frew Fa ¥
1§ Fa A faar
MR. SPEAKER: He has no details
with him.

&t Yo Ho wrlY : T FT WE T
& ug e foar § o a7 $et wamT
aMANE TE Y & AT Gl = W
R & o g
faw awg THT SO § EaR W aTEe
¥ foq soFe & wreite g T SEE
¢ fean, fore & %€ 372 e defiat
fer o, T oS T s
T &t fa=r & & foag,  gaet
ATANE a1 & T 71 a= Fem el
# e & v ¥ fag 39 acdle
ErhgI FIH FT a1 F7 fa=w< g ?

ot G W WA TN
i e A frar s =T &

SHRI LILADHAR IIOTOKI: The
hon. Minister has just now stated that
there is shortage of raw materials for
paper. May I dray his attention to
the availahility of abundant raw mate-
rials for paper in various States, parti-
cularly in Assam? May I know whe-
ther any :teps have been taken to
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exploit these resources so that we can
meet the requirements of raw mate-
rials for paper and bring down the
price of paper?

SHRI F. A. AHMED: There is no
question of scarcity of availability of
raw material, so tar as produtcion of
paper is concerned. The hon. Member
certainly wants information whether
any effort is being made to utilize the
raw material available in Assam for
the production of paper. We have
already sent a team there to make an
investigation and, on the basis of their
investigation and project report, action
will be taken by the Paper Corpora-
tion for producing paper.

ot wfr wawr Tt : wsr 3w
FroF Jufaa =, fgem sirar aifae
Fa< faet #1, TETHE ¥ 18 FOT A FT
&, T & T wrT qT At F Forer I
o mredt & W Wi Are A )
I ST ARt § B 9% araew g
I FTA LI JEI G AT |

st GEE weh g & A
e fF @@t a7 w6 9 A &
T TN FaATA1 I 9L S 91 Ay waw
& Mg g g 3w @ E vt e
@ T IR A 3w qgrd s, arfe
grHEt w5k 7% frel, #9949 oF
e feie Y AR d TqICITTF |

SHRI D. C. SHARMA: We require
paper for so many different purpuses
—for publishing newspaper, for our
textbooks and for other purposes.
May I know how far the import of
paper from other countries las been
responsible for putting up the prices
of those categories of paper thut we
use in this country?

SHRI F. A, AHMED: "t is not be-
cause of the import of certain quality
of paper that is not available here
that the price of paper has been put
up in this country. The pricc of paper
has gone up and the causs given in
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the case for increase in the price of
paper is the cost of the raw material
ivailable in our country.

Unawm Rallway Lines

*157. SIRI RABI RAY:
. SHRI T. D. RAMABADRAN:
SIHRI MAYAVAN:
SIRI ANBUCHEZALAN:
SIMRI DEORAD PATIL:

Will the Minister of RAILWAYS be
pleased to state;

(a) whehetr it is a fact tha! Madras,
Madhya Pradesh and Punjab Stafes
have oppoted the Railway Buord's pro-
posal to close down uneconomic rafl-
way lines in their arees;

(b) if so, the reasons for their oppo-
ging the proposal;

(c) the reaction of Government
thereto; and

(d) the amount likely to be saved
due to this decision?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) No, Sir. We
have not yet heard from these State
Governments.

(b) and (c). In view of lhe answer
to part (a), the question does not arise.

(d) The loss on the working of the
four lines in Madras, two in the
Punjab and one in Madhya Pradesh,
in respect of which references have
been made to the State Governments,
is estimated at about Rs. 40 lakhs per
year.

. st < T AR § afere
¥ gioare =Y & awemar fade fear
2\ % qg S e g R T g
#rE I ¢ fr fom /e ¥ T
aifr gt &, o ¥ g 8, S A
=T &t | 3w feafa # agt & ovar %
AR FUI° TARN THAIS ghT | T
ferg awTe Y ST 1 gfeewr T
HATT STET | T AR T a4 I
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fa = @ & fr x@ du¥ ) aw
fear s s T AT W g F A
faar o, afs wAEwEfas are
Y EIfEE A F Fifew € am,
wife arag el F1 FFar W 7R
JeeT ST R E ?

SHRI PARIMAL GHOSH: Hefore
taking a decision regarding the dis-
mantling of any of these lines, fhe
matter will be referred io th= State
Government concerned and, if neces-
sary the Central Gevernment would
be in a position to give them some
financial assistance so that, if any diffi-
culties are found out due to the trans-
port being taken out from the Rail-
ways point of view, they can have it
by way of additional road transport.
Unless and until the State Governi-
ment's views have been received and
considered, no final action is being
taken in the matter.

s @fa o : T EW EER Y
it o A fadm o & 7

SHRI PARIMAL GHOSH: We have
not received any intimation frcm the
Government of Madras as yet.

=t 7o oifew T UF SR
B ¥ Al F1 a7 IEQ wdwy T
it dmdmisamiafms
fog T A S T oY 7 9 Oy
WY ST S § e e oo
F1 oY T AT HETWNE & |

SHRI PARIMAL GHOSH: I have al-
ready stated that we have not taken
any final decision about it]

SHRI N. N. PATEL: May 1 know
whether it is a fact that the Railway
Board is considering t» close down
narrow gauge lines, particularly, in
Gujarat, and if so, the reasons there-
of?

MR. SPEAKER: The Government
has not taken any final decision sbout
closing down the lines,
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SHRI PARIMAL GHOSH: There are
about 70 lines, including narrow gauge,
under consideration. As I have al-
aready stated, we have raferred the
matter to the State Goveinment con-
cerned and we are asking for their
views and recommendatlions n tbe
matter. After we get their views, the
necessary action will be taken.

SHRI G. VISHWANATHAN: it is a
fantastic decision of .he Railway
Board—I do not want to call it fcolish
—coming like g bolt from the blue for
the residents of the Nilgiris and tou-
rism. I quote a Tamil proverb:;

Padippathu Ramayangm,
Perumal Koil

There is the great Ramayana, you
read the Ramayana and destroy the
temple of Perumal.

We are speaking so much on the
development of tourism day by day
and, at the same time, thinking of
dismentling the line which leads to
the queen of hill stations. The main
reason for them is that it is un~cono-
mical. It takes 4 hours to cover the
distance of 32 miles from Mettupa-
layam to Ooty whereas the bus takes
2} hours. If the train is speeded up,
they will definitely get heavy traffic
and goods earnings. "Will the hon.
Minister consider the question of
speeding up the train? Seccond'y, the
line was constructed in 1899 _thanks
to the British rule—and *h: Railway
Ministry which could not claim of
laying down so many reilway lines in
India, may, at least, refrain from
dismentling the existing well-laid
railway lines.

Idippathu

SHRI PARIMAL GHOSH: As 1 bave
already state, there are .hout 70 such
lines which are uneconomic and, on a
conservative basis, the total loss on
these lines come to Rs. 6.69 crores.
The railway line mentioned by *he hon.
Member is one of them. Tut 1 have
already said that it is not a decision.
It is a proposal which ha; be-n sent
to each and every State Government
concerned for their wviews. Jn the
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even the i?.ailways propose to discon-
tinue these lines, we want to know
the reaction of the State Government
concerned. Unless and until we got
their report, we are not going to take
a decision.

=t geraw Fag wwag wm GO
#Y gfe 3 wamwwg At s
g 5 .o o) A A ¥ W
AET FATHY §, & GITHTTH W ToHTHHT
2? Wk O gaw ¥ w fm
AT ¥ FHE F oF sfawe o e
T @ @ ¢, 92w gfoww ¥ =W
AV § IR W AN
qeaT § 7

SHRI PARIMAL GIIOSH: As I have
already stated, we have not taken any
decision.

SOME HON. MEMBERS rose—

MR. SPEAKER: The same reply will
be there for all the questions about
Maharashtra or Andhra Pradesh or
Gujarat, namely, that they have mnot
taken any decision. (Interruptions)
Anyway, I now call the Lady Mem-
ber.

SHRIMATI SHARDA MUKERJEE:
We quite appreciate the Minister's
difficulties, but I wnold like to know
this from the hon. Minister. For years
this has been going on uneconotnic
lines merely because of the rivalry
between Road Transport and Rail
Transport: Has the WMinistry made
any efforts to bring about some e¢n-
ordination, so that the local people do
not suffer? Road Transport really
comes within the purview uf the State
Government and the Railways come
under the Central Government. The
rivalry between these ‘wo means in-
convenience to the local people. ‘Lhere-
fore, has any effort been made 1o bring
about eo-ordination?

SHRI PARIMAL GHOSH: There is
an arrangement; there is a co-ordinat-
ing authority which goes into theee
matters. The State Govermment
should always approach the Railways



Ig7s

before they issue any road permit to
a place where a railway line is run-
ning parallel to road, but in most
caees, without giving weight to the
Railways views the State Government
issues permits to suit their own pur-
pose. These are the particular rea-
sons why these lines are remaining un-
remunerative.

St AT W o W

T® FATIL ATEA ¥ WHIL & FgA &
feom & qwem @ @1 @ 1w W
R AER X FAT Fam s @mr g
W A waft wRrT ¥ o g § 5
w G WK v ag g e
et ot 393 s o= ooy o ?

SHRI PARIMAL GHOSH: I could
not follow that particular question. If
he mentions any particular lines and
if he gives notice, I will look into it

SHRI NANJA GOWDER: The hon.
Minister for Railways has, in his
Buodget speech yesterday, stated that
utmost care will be exercisad to make
the most judicious selection of the
branch lines for closure. May, I there-
fore, know whether special considera-
‘tion would be given to Nilgiris Rail-
way, Mettupalaiyam-Osotacamund line,
in view of the fact that Nilgiris is an
important place from tourist point of
view and also because Nilgiris District
is situated in the middle of three
States, namely, Madras, Kerala and
Mysore, and there is scope for future
expansion of the line to Calicut and
Myzore?

SHRI PARIMAL GHOSH: I have
already statde we have referred the
matter to the State Governments and
as soon as we hear from the State
Governments, action will be taken,

=t T g e o, w@x,
wmy ada & fafet agw ¥ qeT
g g % 70-75 9/ wfmi &t
T gt AT A A ag } v
47 ¥ % MWaF ¥ afimm oF 40
Wre ekt T et @ s ag 50
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a1 & s 9 O Y, Trg & aw
ag I5T | € | v Ig ATEH Ve §
MEET o 22 HI a9 TH § W WX
Qg § e ®1 foa o ama
T FATHT G 1 A 7y X quT I
g fr Jgow ¥ arie A s fremgd
fored woeTe Y ST § ST A
a7

SHRI PARIMAL GHOSH: We have
no proposgl like that.

st dleTe otw &var s, &
Ag AT ATEAT § R A T Wy e
Y e of 9 gevr v Frovr < fen
2 o wy gTETT A wera fafred wy
¥t gevr v i s e & ?

SHRI MANUBHAI PATEL: In abo-
lishing these uneconomic lines, the
Railway Board cannot be' the right
authority to opine objectively because
the Board only looks Irom the view-
point of income. So do Government
contemplate appointing a commitiee
or commission to go into the detalls
of these lines and then give a report?

SHRI PARIMAL GHOSH: The Rail-
way Board will be definitely go into
the economics of lines. But the Board
is not taking any unilateral action.
That is why It has referred the maffer
to the State Governments. It is await-
ing their replies.

SHRI DHIRESWAR KALITA: The
hon. Minister has stated that there
are Tl uneconomic lines. Which are
those lines?

MR. SPEAKER: He need not read
the list. Could he rlace the list on
the Table?

SHRI PARIMAL GHOSH: Yes, 1
will place it on the Table.

SHRI K. NARAYANA RAO: Of
these unconomic lines, may 1 know
whether the bulk are of narrow gauge?
If so, by improvement or change over
to broad gauge, could they become
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economic? If so, are Gnvernment tak-
ing any steps in that direction?

SHRI PARIMAL GHOSH: We are
already reviewing all these lines. Our
intention is to find out which are the
lines that could be withdrawn and
which are those which with some im-
provement could be run e cnomically.
That is the investigation poiny on.

SHRI S. K. TAPURIAH: Give it to

the private sector; they will run it
economically.

S} AOT7T 1 AT © T Tl AT
gg T FT FAT FOT (6 TACH RS
g #1 qfoarar 37 & HiC Wi
TEAT q3Y F Y Toew gnfr @ awt
g F1 i a8 fear amar 20
T qE W FE A A g
gilfaq FT 34 § FGIC &N
TR g AfFT I amEA
@R o= & g 1 a
S WEA § I gCRTC # Ag
e w7
SHRI PARIMAL GHOSH: Unecono-

mic lines are those the operation of
which is resulting in g loss.

w1 wy fawd : s qer & & fom

I ATl § qAE g awar § S
gt w1 TE w2

SHRI PARIMAL GHOSH: I have
already stated that we are now inves-
tigating those lines, which with some
improvement could be made remune-
rative. We will take a decision to
discontinue only those lines which in
spite of these things will remain un-
economical.

SHRI HEM BARUA: Since the rail-
ways are a public utility service, may
I know if the decision o# Government
either to withdraw the lines or to
extend them is going to be defer-
mined by the earnings consideration
only and not by the consideration of
convenience of the local pecople?

)
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): This re-
lates to a transport aspect and the ex-
amination is from the point of view
whether there are enough facilifies
available for transport of goods and
passengers. If certain facilities do
exist and both the railways and the
roadways do not have enough traffic
to carry and both are losing, ifis time
we looked into the matter and decided
whether the roadways would deal with
it or the railways. It has to be a judi-
cious approach to the problem and
therefore it needs cerfain studies. It
is not as if a transport service for any
reason has to continue to run at a loss
continuously. That loss would be a
burden on the community in the ulti-
mate analysis. Therefore, it is only an
examination to find out if other
methods or facilities of transport are
available, so that one or the other to
the advantage of the communaity's in-
terests could be withdrawn or closed.
This is a matter which is being ex-
amined in all its aspects and with
specific reference to the Chief Minis-
ters and the State Governments of the
areas who are in possession of all the
facts. Again, I want to mention that
the State Governments also are an-
xious to develop their road transport
for the reason that it is a source of
revenue and income to the State Gov=
ernment. They want to put in more
number of trucks, buses and what not,
they want to expand all that. So, if
the roadways and railways continue to
make losses, then that is not good for
the economy of the country as @
whole.

WRITTEN ANSWERS TO
QUESTIONS

ded WEw {TEW ® A9 duw &
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T A F gAY TR wivataeaE
1 4f; 2T

(&) afz &, @ A& wfawfai
oA TIEAE T g ¢

mfen W (st fetw fog)
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Policy of Industrial Licemsing

*]50. SHRI UMANATH;

) SHRI A. K. GOPALAN:
SHRI K. RAMANI:
SHRI P. GOPALAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to stale;

(a) whether it is a fast that Gov-
ernment have decided to relax the
policy of industrial licensing; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The industrial licensing policy
is under constant review of the Gov-
ernment and, wherever the controls
have ceased to be in public interest,
they are progressively being relaxed,
The recent relaxation in the licensing
procedures was announced by the Gov-
ernment in December, 1967 whereby
diversification of production upto a
specified limit by the licensed/regis-
tered industrial undertakings into
items falling under the Priority Group
of Industries was allowed without the
formality of obtaining an indastrial
licence even if it involved impurt of
raw materials. This was mainly done
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with a view to achieving fuller utili-
sation of the existing installed capacity
and boosting production in the Priority
Group of Industries.

More recently, with effect from the
Tth February, 1988, one more indus-
try viz. wheeled agricultural tractors
and power tillers has been exempeted
from the licensing provisions of the
Industries (Development and Regula-
tion) Act, 1951. This has been done to
provide encouragement for the speedy
setting up of further capacity in this
industry to assist the programmes of
accelerated agricultural production,

Foreign Know-How

*159. SHRI D. N. DEB:
SHRI Y. A, PRASAD:
‘SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO:;

Will the Minister of INDUSTRIAL
DEVELOFMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fast thet, with
the development of technology in
various fields in the country, Govern-
ment have taken a decision to ensure
that the inflow of foreign know-how
is substantially reduced and gradually
eliminated;

(b) if so, the industries in which the
foreign know-how is beiag utilised at
present; and

(¢) how much time it will take to
become self-sufficient in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS: (SHRI F. A. AIITMED): (a)
and (b). It has always been Govern-
ment's policy to make every effort to
utilise indigenous know-how and pro-
cesses to the fullest extent practicable
with a view to making the Indian
industries progressivelv independent of
foreign know-how. Foreign tcchnical
collaboration has been allowed cnly
in those industries where the techno-
logy involved was not indigencusly
available.

{e) Tt is difficult *o indieate any time
limit in this regard at this stage. This
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would depend, inter alia, on the pace
of research and development within
the country.

Coal and Mining Development
Programmes

“*160. SHRI DEIVEEKAN:
SHRI CHENGALRAYA
NAIDU:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the
Polish mine experts visited India in
January, 1968 and held talks with the
Government on collaboration in coal
and other mining development pro-
grammes;

(b) if so, the cutcome thereof;

(c) whether any agreement
been signed; and

has

(d) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
The Vice-Minister for Mines and
Power, later joined by Vice-Minister
for Foreign Trade, Poland accom-
Ppanied by three advisers visited India
in January, 1968 and nad talks with the
Government about the progress of the
Sudamdih and Monidih mining pro-
jects and the Gidi washery project
which are being implemented by the
National Coal Development Corpora-
tion witt Polish collaboration.

(b) Progress in the implementation of
these coal projects was reviewed and
ways and means discussed of over-
coming some of the difficulties experi-
enced by the Corporation in the
speedy implementation of these pro-
jects.

(c) No, Sir.

(d) Does not arise.
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Licence to Birlas to set up two Alloy
Steel Projects n

*161. SHRI RABI RAY:
SHRI SHASHI RANJAN:
SHRI K. N, PANDEY:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether the Cabinet Commilitee
on Prices, Production and Export has
permitted the Birlas to proceed with
their two alloy steel projects; and .

(b) if so, the main features therecf?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The projects concerned sre Bihar
Alloy Steels Ltd. and High Quality
Steels Ltd., High Quality Steels have a
licence to mamufacture 19,000 tonnes
of alloy steels per annum in West
Bengal. The cost of the pruject is
estimated at about Rs. 11.3 crores.
Bihar Alloy Steels nave a licence to
manufacture 40,000 tonnes of alloy
steels per annum in Bihar. The esti-
mated cost is about Rs. 21.43 crores.

; Industrial output in West Bengal

*162. SHRI Y. A. PRASAD:
SHRI SAMAR GUHA:
SHRI BADABRATA BARUA:
SHRI R. R- SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMFANY
AFFAIRS be pleased to state;

(a) whether there has been any im-
provement in the industrial output
in West Bengal during the last two
months; and

(b) the extent to which the indus-
try has succeeded to tide over the
difficulties created by recession?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Yes, Sir, there has been
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some improvement in the industrial
output in West Bengal during the last
2/3 months; though it is too soon to
state in exact terms the extent of im-
provement that has taken place.

Sulphur with State Trading
Corporation

*163. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is a glut of sul-
phur stocks in India at present;

(b) whether the State Trading
Corporation had a stock of 40,000 ton-
nes in December, 1967, for which
there were no buyers; and

(¢) whether the State Trading Cor-
poration will be the sole imporier for
sulphur?

~ THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.

(b) STC has a stock of 42,000 ton-
nes, but has sale commitments of a
much larger quantity for delivery
during 1968,

(e) No, Sir.
wneti w1 fmior
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Steel Development Programme

*165. SHRI D. N. PATODIA:
SHRI K. LAKKAPPA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether Government have fin-
alised the steel development pro-
gramme for the Fourth Five TYear
Plan;

(b) whether any decision L:as been
taken to set up new steel plants; and

(¢) if so, the farget fixed for the
production of steel in the private and
public seciors separately?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) to (c). The draft out-
line of Fourth Five Year Plan envi-
sages 14:8 million tonnes of steel in-
got capacity to achieve production
of 11:7 million ingot tonnes to be
rolled into 8.8 million tonnes of
mild steel (finished). The mild
steel capacity is proposed to be
achieved by setting up a new steel
plant at Bokaro to produce 1.7 mil-
lion ingot tonnes and by expansions
of Bhilai from 2.5 million ingot ton-
nes to 3.2 million ingot tornes; of
Durgapur from 1.6 million ingot ton-
nes to 3.4 million ingot tonnes; and of
Rourkela from 1.8 million ingot ton-
nes to 25 million ingot tonnes. The
first phase, i.e. iron making stage of
Bhilai's expansion from 25 to 3.2 mil-
lion ingot tonnes. is alrzady under im-
plementation. However, in view of
the slow growth in the demand for
steel and the paucity of resources. im-
plementation of further expansions
of Rourkela and Durgapur envisag-
ed in the draft outline have beenr
deferred for the time being.
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9. In the interim, a study on de-
mand for iron and steel has been
commissioned by the National Coun-
cil of Applied Economic Research,
and considering the vital :‘;npo:tm‘lce
of developing Indian manufacturing
capacity, a committee has also been
constituted to advise on the extent of
self-reliance in steel making capacity.
The need to set up additional steel
making capacity during the Fourth
Plan perlod would be reviewed ir. the
context of the expected demand and
availability of resources. The target
for production of steel in the private
and public sectors would be finalised
only thereafter.

Algeria’s Charter on UNCTAD

*166. SHRI S. S. KOTHARI: Wil
the Minister of COMMERCE be
pleased to state;

(a) whether it is a fact that at the
first UNCTAD Conference, a target
was set that rich nations should give
to the developing couniries at least
one per cent of their national imcome
by way of aid but such target has
not been fulfilled;

(b) if so, what has been the flow
of development finance as percentage
of G.N.P. of developed ccuntries 1n
1961 and 1966;

(c¢) whether India has made repre-
sentations to the leading developed
comntries in this regard and whether
she propose to raise this matter at
the second UNCTAD Conference; and

(d) the reaction of developed coun-
tries in this regard?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes,
Bir.

(b) Taking 22 developed countries
together, the proportion of net flow
of financial resources from those coun-
tries to developing countries to their
Cross National Project at current
market price was 0.87 per cent in
1961 and 0.62 per cent in 1966.

(c) and (d). The question of the
flow of financial resources is on the
agenda of the second United Nalions

- Conference on Trade and Develop-

ment and is currently under discus-
sion in the Third Committee of that
Conference.

Cement Allocation and Coordinating
Organisation

' »167. SHRI K. N. PANDEY:
SHRI INDRAJIT GUPTA:
SHRI K. HALDAR:
SHRI JUGAL MOMDAL,
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have seen
the statement of C.A.C.0., Bombay
that a sum of Rs. 3¢ lakhs earned
from the increase in cement prices
was spent on some Members of Par.ia-
ment and others on their elections
who were in favour of cement de-
control; and

(b) it so,
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND CCMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
Yes. Sir. The statement inter alia
referred to an amount sf Rs. 39.66
lakhs, which was stated 1> have been
spent o assistance rendered to poli-
tical parties and persons who were
considered to have a constructive
outlook on economic issues, and on
publicity, propaganda and other pur-
poses. -

(b) Government took a serious view
of the contributions made by C.A.C.O.
Cement distribution was taken away
from C.A.C.O. and entrusted to the
Cement Corporation of India pending
further enquiry which is in progress.

foisi 4 e mme fom
wataq
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Crisis faced by Industries im Haryana

*169. SHRI YAINA DATT
SHARMA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government's attention
has been drawn to the crisis faced by
all industries in general and the
engineering industry in particular in
Haryana due to current recession in
the market;

(b) whether the engineering indus-
tries are now working below capacity
and there has been considerable re-
twemchment of workers and lay-offs;

FEBRUARY 20, 1968
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(e¢) whether the Haryana Govern=
ment have brought this fact to their
notice; and

(d) if so, the steps taken by Gov-
ernment in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (d). Information is being collect-
ed and will be laid on the Table of
the House in due course.

Supply of Rails to Iran by HS.L.

*170. SHRI INDRAJIT GUPTA:
SHRI D. C. SHARMA:
SHRI JUGAL MONDAL:

Will the Minister of STEEL, MINES
AND METALS be pleased ‘o staie:

(a) whether it is a fact that the
Hindustan Steel Ltd. has secured an
order for the supply of rails to lay a
railway line between Istanbul and
Tehran;

(b) If so, the value of the order and
particulars of the contracting parties;
and

.(c) the other orders, if any, for
steel exports which have been secur-
ed for 1967-687

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) and (b). Hindustan Steel Ltd.
has secured orders for supply of
32,130 tonnes of rails valued at about
Rs. 218 million to be delivered by
31st March 1869. The contract is
between Mahindra & Mahindra and
the Iranian State Railways. Hindus-
tan Steel Ltd. has also secured an
order for 16,152 tonnes of rails from
Turkey walued at Rs. 10.4 million to
be delivered by December 1568. The
contract is between Mahindra &
Mahindra and the Turkish - State
Railways. It is not kmown whether
the rails would be utilised for cons-
truction of rail line between Istanbul
and Tehran.

(¢) Details of export orders item-
wise secured by Hindustan Steel Litd-
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for the year 1967-68 are furniched

below:

Quan- F. 0. B. o
Category tity (In Value (In Destination
'o00 ton- million
nes) rupees)

SouTh

Pig Iron  440.0  124.6 Japan,
Korea,
Billets 58.5 27.0 Ceylon, Thai-
land, inawa,
Japan.
Rails s8.1 38.5 Imag, Iran,
Ghana, New
Zealand, Turkey.
Bars and 370.0 215.1 USSR, South
Structurals Vietnam, Hong-
kong, Iadonesia,
Malayasia, Austra-
lia, Japan,
Singapoge, Irag,
Iran, Klrw_lil
Yogoslavia,
U AR, Jordan,
Kenye, USA
UK.
ToTAaL 926.6 405.2

Aluminium Industry

*171. SHR1 ANBUCHEZHIAN: Will
the the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact thut the
aluminium industry is suffering a
great deal on account of the continu-
ed import of aluminium;

(b) whether some of the producers
of aluminium have been compelled to
work below capacity due to slackness
in the demand;

(e) if so, the reason for the import
of aluminium; and

(d) the total aluminium imported
during 19677

‘THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) No, Sir.

(b) No, Sir.
(¢) Does not ariss. H

(d) Import of aluminium, in »all
forms, during January—October, 1967
totalled upto 43,492 tonnes.

Publicity for Indian Goods Abroad

*172. SHRI M. L. SONDHI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that the
Standing Export Publicity Advisory
Committee has focussed atlention of
Government on the inadequacy of our
current export publicity;

(b) whether the Committee has
also pointed out that India's image
abroad is that of a producer of pri-
mary products and handicrafts and
the outside world has not heard of
the enormous diversification in our
industries: and

(c) if so, the :teps proposed to be
taken to remedy the situation?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b). Yes, Sir.

(¢) The Committee has made a
number of reecommendations in its
report for the formulation of an
effective and practical export publi-
city programme and its implemcnta-
tion in a co-ordinated manner. These
are being examined by Government,

Production of Jute

*173. SHRI RANE:
SHRI K. HALDAK:
SHRI K. N. PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) the estimated production of raw
jute during this year and the com-
parative figures for the years 1965-66
and 1966-67;

(b) whether it is a fact that on
account of bumper crop this year its
prices have gone down;

(¢) whether it is also = fact that in
the symposium recently held in New
Delhi, the Finance Minister and the
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Food and Agriculture Minister have
asked the manufacturers to give
higher prices to the growers of jute;
and

(d) if so, the steps Government
propose to take to ensure fuir and
remunerative prices of growers of
jute?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (d).
The jute and mesta crop in the cur-
rent geason iz estimated #t about 76
lakh bales. The crop in 1965-46 and
1966-67 was of the order of 57 lakh
bales and 85 lakh bales respectively.

The prices of raw jute have at
times ruled somewhat below the
minimum price fixed owing to depres-
sed conditions of the jute market.
Government have taken necessary
steps to see that prices do not fall
below the minimum price. The State
'_I‘rading Corporation has entered the
jute market and purchased 358,300
maunds of jute through Co-operatives,
in addition to purchases by Mills and
Jute Buffer Stock Association. The
current prices are, however, ruling
above the minimum.

The need to asssure a meady and
remunerative price to the producers
of jute in order to ensure a steady
output was emphasised at the Sym-
posam.

Industrial Production

*174. SHRI DHIRESWAR
KALITA:
. SHRI O. P. TYAGI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state; "

(a) whether industrial production
had been much below the expected
level during 1967-68;

-(b) if so, the reasons therefor: and
(c) the measures Government pro-

pose to take to step up industrial pro-
duction during 1968-897
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THE MINISTER OF INDUSTRIAL
DEVELOFPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The industrial production in certain
sectors of industry bas been below
expectation during the first half of
the year 1967-68 though towards the
later part of the year there have been
visible signs of recovery, in some in-
dustries.

{b) The reason for the drop in the
industrial output has been, by and
large, due to the general recessionary
trends in the country.

(c) The measures taken to arrest
the drop in industrial production in-
clude the review of various develop-
mental programmes including that of
Railways with a view to reviving the
demand for capital goods to the ex-
tent possible; encouraging diversifica-
tion in the manufacturing programme
of the affected industries, emphasis on
development of regular export mar-
kets through stronger marketing
structures both for the public and
private sectors; banning of imports to
the extent the indigenous capacity can
meet the requirements, including a
review of imports already authorised
but not irrevocably committed and an-
nouncement of a liberalised credit
policy.

Apart from this, plentiful raine dur-
ing the year are not only expected
to improve production in industries
which are based on agricultural raw
materials but are also expected to im-
prove the purchasing power for the
consumer goods which had lately
shown signs of decline.

Donations to Poltical Parties

*176. SHRI JUGAL MONDAL:
SHRI T. D. RAMABADRAN:
SHRI MAYAVAN:

SHRI D. C. SHARMA:
SHRI HARDAYAL DEVGUN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have taken
any decision to ban donations by
companies to political parties; and
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(b) if so, when it is likely to be
put into operation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) It is proposed to introduce &
Bill in the current session for imple-
menting the decision.

Expenditure Incurred on Expo-67

*177. SHRIMATI TARKESHWARI
SINHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any computation has
been made of the total expenditure
incurred on Expo-67 both in the
Indian and foreign currencies;

(b) if so, the amount involved; and

(c) the advantages accruing to India
in terms of foreign exchange earnings
as a result thereof?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) and (b)-
The final figures of expenditure are
not yet available. However, the ac-
tual expenditure incurred up to the
30th November, 1967, amounted to
Rs. 2,09,95,828.95 (Rs 1,86,25.121.03 in
foreign exchange and Rs. 23,70,707.87
in Indlan curreney).

(¢) Although Expo-67 was not a
trade fair but a Universal Exhibition
with the theme “Man and His World”
and India's participation was in keep-
ing with this theme, business to the
tune of C. $5:5 lakhs (Rs, 36:63 lakhs)
approximately was negotiated during
the exhibition. Besides, on-the-spot
sales amounting to approximately C.
$13-14 lakhs (Rs. 87:62 lakhs) at the
Boutiques and C. $4:86 lakhs Rs. 32-40
lakhs) at the Indian Restaurant at-
tached to the Indian Pavilion were
effected. There have also been a
number of trade enquires for both
traditional and non-traditional items
which are being pursued bv the con-
cerned exporters. manufacturers and
organisations in India.

Production of Lumber Boom in HM.T.

*178. SHRI K. P. SINGH DEO: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that a lum-
ber boom has been produced by the
Hindustan Machine Tools for launch-
ing rockets by the Thumba rocket
launching station;

(b) if so, the cost incurred thereon;

(c) the amount of foreign exchange
saved on this account; and

(d) the results achieved?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
Yes, Sir.

(b) Rs. 28,150.

(e¢) The cost of importing one Loom
is about Rs. 45,000. There is thus
considerable saving of foreign ex-
change.

(d) The lumber boom has not yet
been tried; the completion of the base
and of other components which are
being fabricated, is awaited.

India United Mills Ltd., Bombay

*179. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that Gov-
ernmént have taken over the India
United Mills Ltd, Bombay;

(b) a.{ so, the financial position of
the Mill at the time when it was
taken over;

(c) the capital invested by Govern-
ment to run this mill;

(d) the gross and net prcfit/loss
made/incurred by the Government
during the perfod of its sdministra-
tion of the mill year-wise; and
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(SHRI DINESH' SINGH): (a) to (e).
The India United Mills was taken
over by an Authorised Controller ap-
pointed by the Government of India
on 20-11-1965. The outstanding liabi-
lities amounted to Rs. 404.24 lakhs as
on 1-12-1965. Besides, there were
commitment in respect of machinery
ordered but not received of the value
of Rs. 70 lakhs. (With the consent of
the manufacturers, the Authorized
Controller, who took over on 1-12.1985
succeeded in the orders for machinery
worth Rs. 60 lakhs being cancelled).
The Company’s borrowings from the
Punjab Mational Bank Ltd., amounted
to a further Rs. 374.27 lakhs.

The Government of India and the
Government of Mezharashtra have
granted loans to the mill {o the tune
of Rs. 175 lakhs and Rs. 187.50 lakhs
respectively.

The gross and aet loss incurred by
the mill in its working is mentioned
below:—

(Rs. in lakhs)

Period Gross Net

December 1865 (estimated 1530 20.55

1966 123.90 182.76
1967 (Unaudited and
estimated) “"3.00 176.00

The mills have secured no conces-
sions in regard to Wages, Dearness
Allowance and other Allowances pay-
able to workers.
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Expenditure on Railways

1195. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAIL-
WAYS be pleased 1o state:

(a) the total expenditure on the
Indian Railways and what percentage
thereof is spent on pay of staff and
maintenance of buildings, track, rol-
ling stock and locomotives;

(b) the other heads under which
amount is spent and in what propor-
tion to the total expenditure; and

_'{EJ whether the expenditure has
risen during the last thrze years on

Written Answers 1998;

the items referred to in part (a)
above and by what percentage each

year?

THE MINISTER OF RAILWAYS:
(SHRI C. M. POONACHA); (a) to (c).
Information is being collected from
the Railways and will be placed on
the table of the Lok Sabha.

Coal Utllisation

1196. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of STEEL,
MINES AND METALS be pleased to~
refer to the reply given to Unstarred
Question No. 4585 on the 8th Decem-
ber, 1967, and state:

(a) whether the proposals fo diver--
sify coal utilisation have since beem:
considered; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. Z. SETHI): (&)
and (b). The proposals are still under-
consideration and study.

Survey of Mimerals in Narmada Valley

1197. SHRI NITIRAJ SINGH CHAU=-
DHARY: Will the Minister of STEEL,
MINES AND METALS be pleased to
refer to the reply given to Unstarred’
Question No. 3598 on the 8th Decem-
ber, 1967 and state:

(a) whether the survey of minerals
including copper ores has since been
started in Narmada Valley of Madhya
Pradesh by the Geological Survey of
India;

(b) if not, when it would begin; and

(c) whether this-survey includes
Narsinghpur and Hoshangabad dis-
tricts?

THE MINISTER OF STEEL, MINES
AND METALS {DR. CHANNA |
REDDY): (a) to (c). As a result of’
investigations carried out so far by
the Geological Survey of India, oe-
currences of manganese ores, iron*
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ores, ore minerals of copper and lead
and clays have been recorded in Nar-
mada Valley. But none of these oc-
currences have so far proved to be
of much economic importance. Work-
able deposits of limestone and dolomite
occur in the districts of Jabalpur,
Dhar, West Nimar and Narsinghpur.

During the field season 1967-68, the
Geological Survey of India proposes
to undertake detailed iuvestigation
by drilling in the Mohpani coalfield,
Narsinghpur; investigation of lead
ores near Jogal, Hoshangabad district;
andalusite in Jabalpur district and
preliminary mineral investigation in
parts of Narmada Valley region.

Clearing amd Handling Agents
appointed by S.T.C.

1198. SHRI BABURAO PATEL:
‘Will the Minister of COMMERCE be
pleased to state:

(a) the names, addresses, terms and
-other contractual particulars of Clear-
ing and Handling Agents employed
‘by the State Trading Corporation in
India and foreign countries; and

(b) the amounts of commissions
andlor clearing charges paid to each
of them during the year 1966-67 and
particulars of transactions for which
payments -were made?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) and
(b). It is considered that it will not
be in the business interest of the Cor-
poration to disclose information of
this nature.

-Commission paid to Insurers by S.T.C.

1199. SHRI BABURAO PATEL:
‘Will the Minister of COMMERCE be
pleased to state:

(a) the names, addresses, terms of
Insurance agents in India and for-
eign countries with amounts of busi-
ness and commissions given to each
during 1968-87 by the State Trading
Corporation; and
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(b) the amount of claims or rebates
in rates got from each insurer dur-
ing the year by the Corporation?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) sand
(b). It is considered that it will not
be in the business interest of the Cor-
poration to disclose information of
this nature.

Tyre Manufacturing Companies

1200. SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state;

(2) the number, names and places
of foreign and Indian-owned facto-
ries manufacturing tyres and tubes in
India with capital investments, names
of directors, details of frreign colla-
boration, if any, of each unit;

(b) the names and particulars of
products with their quantity and value
produced by each unit annually dur-
ing the last 3 years; and

(c) the wvalue of tyres and tubes
exported annually with the names of
countries during the above period by
each unit?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (¢). The information is being col-
lected and will be laid on the Table
of the House,

Tyre Manufacturing Companies

1201, SHRI BABURAO PATEL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the amount of foreign exchange
allowed annually during the last three
vears to each unit manufacturing
tyres and tubes and particulars of
items imported with their specific
purpose;

(b) the amount of prefits remitted
to foreign countries during the last
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five years by foreign-owned tyre
manufacturing companies; and

(c) the amount of annual profit

made by the manufacturers during the
last 3 years, company-wise?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Tyre Manuofacturing Companies

1202. SHRI BABURAQ PATEL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the number of employecs and
annual wage bill of the companies
manufacturing tyres and tubes, com-
pany-wise; and

(b) the number of foreigners em-
ployed, their salaries and their an-
nual remittances overseas, company-
wise?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the House.

Survey of Minerals im Maharashtra

1203. SHRI K. M. KOUSHIK: Will
the Minister of STEEL, MINES AND
METALS be pleased to state;

(a) whether any plan for carrying
out a survey of minerals and extract-
ing them has been drawn up for
Maharashtra; and

(b) if so, the details thereof?

THE MINISTER OF STEEL. MINES
AND METALS (DR. CHANNA
REDDY): (a) and (b). Yes Sir. As a
result of investigations carried out by
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the Geological Survey of India, seve-
ral mineral deposits have been re-
corded. The most important of these
are manganese ores, iron ores, coal,
bauxite, chromite and ilmenite,

During the field seasocn 1967-68, the
Geological Survey of India proposes
to undertake investigations for cop-
per at Pular, wolframite at Agargaon;
limestone at Naokari Buzurg and pre-
liminary mineral investigation in-
parts of Chanda, Bhandara, West
Khandesh, Kolhapur, Wardha, Nag--
pur and Ratnagiri distriets.
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Railway Line from Chankha in
Yeotmal District

1205. SHRI DEORAO PATIL: Will
the Minister of RAILWAYS be please-
ed to state:

(a) whether the Government of
Maharashtra have urged the Railway
Administration to construct a railway
line from Chankha in Yeotmal district
keeping in view the needs of its indus-
trial development; and

‘(b) if so, the details of the proposal
which is under consideraticn ard whe-
ther the survey has been completed ?

THE MTNISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
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(b) No survey for this railway line
is proposed to be undertaken at pre-
sent as firm Jata regarding the deve-

lopments envisaged in the area are

not available and it is doubtful if this
line would merit consideration within

the limited resources that are likely

-to be available for the Fourth Plan.
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‘Export of Brass Sheets to South
Vietnam

1209. SHRI E. K. NAYANAR: Wil
the Minister of COMMERCE be rleas-
ed to state:

(a) whether it is a fact that brass
-shedets are exported to South Vietnam;
an

(b) whether Government have tak-
«n any steps ‘o prevent the export of
the brass sheets in order to remain
meutral in foreign relations?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) and (b)-
Brass Sheets alone are not separately
classified in our export statistics.
During 1966-67 and 1967-68 (upto
October, 1967), exporis of Plstes,
Sheets and Strips of Brass t¢ South
Vietnam amounted to R.. 15,519 and
Rs., 1.22 lakhs, respectively.
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The export of Brass Sheets to South
Vietnam is purely for civilian use on
commercial consideraticns, and does
not signify any involvement in the
conflict prevailing there.

Bonrus to Coffee Board employees

1210. SHRI GEORGE FERNANDES-
Will the Minister of COMMERCE be
pleased to state:

(a) whether any decision regarding
payment of bonus to the employees of
the Coffee Board has been taken;

(b) if not, the reasons therefor;

(c) for how long this matter is

under consideration; and

(d) when a final decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHD): (a) to
(d). The question af acmissibility of
bonus payments lo the emoloyees of
the Coffee Board under the Bonus Act,
1965 has been under consideration of
the Government sine January, 1966.
The legal implications of the question
are under examination and a decision
is expected to be +gken shurtly.

Study Group on Agro-industries

1211. SHRI RANDHIR SINGH: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND- COMPANY AF-
FAIRS be pleased to state:

(a) whether Government proptse 10
constitute a study group of experts in
different fields to make a comprehen-
sive and objective study of agro-indus-
tries; and

(b) if so, when and
reasons therefore?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Government are considering
the setting up of a Committee which

if not the
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will inter alin examine the present
position and future prospects of agro-
industries.

Cuttack-Paradeep Rail Link

1212. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whep, the construction of
Cuttack-Paradeep rail link is likely to
start; and

(b) whether any target has been
fixed for completing this rail link ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Con-
struction of this line was sanctioned
in December, 1967 and arrangements
are already in hand to tazke up the
work.

(b) The line is expected to be ready
by the end of 1970 or early in 1971
subject tp availability of funds.

Imcentives on Export of Expeller Cake

1213. SHRI S. K. TAPURIAH: Wwill
the Minister of COMMERCE be pleas-
ed to state:

(a) the reasons for the withdrawal
of cash incentives on exports of ex-
peller cake and solvent extraction;

(a) the amount of foreign exchange
earned on their export; during the
last two years; and

(c) the estimated avai'ability of
cotton seeds and their by—products
during the current yea:?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) Gov-
ernment’'s view was that exports of
these commodities did not require
cash incentives. However, Govern-
ment have been receiving several re-
presentations against this decision and
they are w:nder consideration.
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(b) Foreign exchange eained by the
export of Decorticated Cottonseed
Cakes during 1965-66 and 1966-67 is
given below :—

Value in ‘000’ Rs
Decorticated cottonseed cake

Expeller Extraction
1965-66 30938 10756
1966-67 26944 25355

(c) Estimated  availability of
cotton seeds and their important
by-products during thes current year
is given below :

Cotton seeds 21,00 lakh M. T.
Cottonseed oil 0.80 lakh M.T.
Cottonseed cake 2.70 lakh M.T.
Cottonseed hulls 1.80 lakh M.T.
Cottonseed lint 0.36 lakh M.T.
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United Nations Conference on Trade
and Development

1216. SHRI MOHAMED IMAM:
SHRI GADILINGANA GOWD:

Will the Minister of COMMERCE
be pleased to state the total foreign
exchange earnings likely from the
United Nations Conference on Trade
and Development keing held in New
Delhi?

3191 LSD.—3
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): It is not pos-
sible to make an accurate assessment
of the foreign exchange earnings on
account of the visitors in connection
with UNCTAD.

Accommodation for delegates to
UNCTAD

1217. SHRI INDRAJIT GUPTA.
Will the Minister of COMMERCE be
pleased to state:

(a) the number of 1atal rooms in (i)
State-owned hotels and (ii) private
hotels in New Delhi, occupied by the
participants in the cuirent UNCTAD
Conference; and

(b) the basis on which different
classes of hotel accommodation have
been allotted among delegations of
different countries?

THF. MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) 1322 in
State-owned hotels and 374 in private
hotels on the 31st January, 1968. Oc-
cupancy varies from day to day.

(b) Accommodation was allocated
to delegations on the basis of their
requirements and praferences, keeping
in view the number of rooms which
had been offered for Conference book-
ings by the various hotels. The foreign
diplomatic Missions in New Delhi were
also consulted while finalising the
allocations for delegations from their
respective countries.

Exports to East European Countries

1218. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be pleased
to state:

(a) whether there was ccnsiderable
difference in the price offered by the
East European countcies for our pro-
ducts and the international price dur-
ing 1966-67; and

(b) if so, the details thereof?

”#
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement comparing the
quarterly unit value for the period
from Ji l:_l.ly '86 to September '67 realised
for major exports to Eastern Europe
and world is placed on the Table of
the House., [Placed in Library. See
No. LT-150/68]. It will be noted that
for most of our important export pro-
ducts, the difference in the price
offered by the East Furopean coun-
tries and the international price has
not been more than marginal. There
are, however, products like jute manu-
facturers or footwear where the diffe-
rence is relatively large and is attri-
butable to the difference in quality
and specifications of the products
generally exported to the East Euro-

pean countries.

It will also be observed that the
average prices obtained from Eastern
Burope have been generally higher
than the level of the world prices.

Fertilizer factory at Khetri

1219. SHRI GOPAL SABOO:

SHRI BENI SHANKAR
SHARMA:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether there is any scheme to
start a fertilizer factory at Khetri in
Rajasthan in vicinity of Khetri Copper
Project;

(b) whether it is a fact that the fer-
tilizer to be produced there will be
cheaper than that produced at Sindri
or other places due to the avallability
of sulphuric acid as a by-product from
the Copper Project; and

(c) when the constructicn of the
said fertilizer factory i3 likely to
start?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) Yes Sir.
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(b) Khetri will produce Triple
Super Phosphate which is not being
produced at Sindei and at cther
places, at present. Therefor. the
question of comparing the cost does
not arise, at present.

(c) The construction of feriilizer
factory at Khetri is likely to start
during 1969.

Monopoly Capital

1220. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) the progress made by the mcno-
poly capital in the coun‘rcy during the
period from 1957 1o 1967;

(b) the fields of economy where it
has made special progress and the
industries where the progress has
been the maximum;

(c) the total number of monupolists
in the country and the name of the
biggest monopolist;

(d) whether Government are consi
dering any proposal to check the
spread of monopoly capital; and

(e) if so, the broad outlines thereof
and the time by which it is likely to
be implemented?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED3: (a)
to (e)- Attention is inviled to the
Report of the Monopolies Inquiry
Commission laid on the Table of the
House on 8th December, 1965 which
brings out the position regarding
country-wise and product-wise concen-
tration in the <country as on 3lst
March, 1964. Similar informatior for
a period of ten years, viz., 1957 to 1967
is not awvailable.

(d) and (e). Attention is invited to
the Resolution dated 5th September,
1966 laid on the Table of the House
on 6th September, 19668 and the Mono-
polies and Restrictive Tradc Practices
Bill, 1967 since referred to the Joint
Committee of the two Houses.
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Rural Induostrial Projects

1221. SHRI SRINIBAS MISRA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND TOMPANY AFFAIRS
be pleased to state:

(a) whether Government have any
proposal to start Malenkotla type
rural industrial projecls in all the
States;

(b) whether Government propose to
finance such scthemes prepared by the
State Governments;

(c) whether such a proposal has
been received from the Government
of Orissa; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AUMED): (a)
to (d). Forty-nine Rural Industries
Projects have been sponsored in 15
States and 4 Union terrtories. The
programme is under Implenientation
since 1962-63. The pattern of dave-
lopment, the size and the content of
the programmes, ztc., dilfers from pro-
ject to project in accordance with the
prevailing conditions = of each p-oject
area. Malenkotla in Punjab is one of
these 49 projects. Funds for these
projects are provided by the Centre-

Two Rural Industries Projects are
located in Orissa namely Jaipur in
Cuttack district and Barpalli in Sam-
balpur district.
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Export of Engineering Godds td
West Germany

1223.SHRI SRADHAKAR SUPA:
KAR: Wil the Minister ¢f COM-
MERCE be pleased 1o state:
whether India has entered inte
an agreement with West Germany for
export of engineering goods; and
(b) if so, the principal items of ex-
ports and the approximate walu: of
goods to be exported annually?
THE DEPUTY MIN(STER IN "HE

MINISTRY OF CTOMMERCE (SHRI
MOHD. SHAFI QURESHI). (a) Yes,
Sir.

(b) The supplementary agreement
provides for advisory assistance from
West Germany in the promotion of
exports of Indiar. engineering goods.
A copy of the Agreement has already
been placed in the Parliamentary
Library.

Land acquired by Banki Collery of
N.CD.C,

1224. SRI MOHAMMAD ISMAIL*
SHRI BHAGABAN DAS:
SHRI K. RAMANI:

SRI K. M. ABRAHAM:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the total land acquired by the
Banki Colliery of the National Coal
Development Corporation;

(b) whether it is a fact that some
private businessmen have occupied and
constructed permanent buildings on
the land acquired by the Bankl Colliery
without any permission;

(c) whether Government have lnvép
tigated into the matter; and

(d) it so, the findings thereof;
the action taken thereon?

and
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a) 10
(d). laformation is being collected and
will be laid on the Table of the House-

Banki Colliery of N.C.D.C.

1225. SHRI MOHAMMAD ISMAIL:
SHRI BHAGABAN DAS:
SHRI K. ANIRUDHAN:
SHRI K. RAMANI:

Wilj the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the total amount spent by the
Banki Colliery of N.C.D.C. by way of
acquiring land, purchase of stores and
making culverts upto December, 1367,
and

(b) the total amount received as sub-
sidy drom the Coal Board?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI):
{a) Total amount spent upto December,
[967 is not available as the accounts
Jrom 1st April 1967 to December, 1967
have not been finalised.

Available information upto 31-1-1967
is indicated below :—
(i) Amount spent on acqui- Rs.2,78,402
sition of land at Banki
upto 31-3-1967.

(ii) Value of stores and Rs. 37,88,816
spare parts as on 31-3-1967.

(iii) Amouat spent on making 6,581,839
roads and culverts upto
31-3-1867.

(b) Nil.

Slack coal lying with Banki Colliery

1226. SHRI MOHAMMAD ISMAIL:
SHRI P. P. ESTHOSE:
SHRI K. M. ABRAHAM:
SHRI P. RAMAMURTI;

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that huge
quantity of slack coal is lying in the
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Banki colliery yard for the last 2§
years;

(b) whether it is a fact that the
management has not taken any actioh
to dispose of the same and if so, the
reasons therefor; and

(c) the steps taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
Stocics were large for 6-7 months in
1965-66. They were progressively
brought down to about 2000 tonnes in
November, 1966. Stocks again rose to
about 30,000 tonnes during October—
December, 1967 but went down in
January, 1968.

(b) and (c). Steps were taken and
are being taken by the Management
to dispose of stocks and fresh raisings.

Import of Alumininm

1227. SHRI S. K. TAPURIAH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Gov-
emment have allpwed imports of
Aluminium in huge guantity in 1967;

(b) whether there is shortage of
aluminium and aluminium products in
the country to justify such imports;

(c) if so, the guantity end value of
aluminium imports during the last 5
years, and

(d) the gquantity and value of alu-
minium exports during the last two
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Import
of commercial grade aluminjum is not
allowed: To meet the requirements of
the Cable and Conductor industry
which is a priority industry impor: of
electrical grade aluminium wag allow-
ed to the extent of 32,000 tonnes in
1967;
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(b) Yes, Sir. There is shortage of
electrical grade aluminium.

(¢) The quantity and value of alumi-
nium imported during the the last five
years are given below:—

Value

Year Tonnes Rs. Lakhs)
1962-63 38,856 1052
1963-64 24,676 637
1964-65 22,958 724
1965-66 20,328 629
1966-67 32,530 1435
April-Sept., 26,885 1213
1967

{d) The quantity and value of alu-
minium exported during the last two
years are given below:—

Value

Year Tonnes (Rs. Lakhs)
1965-66 1138 32
1966-67 1092 54
April-Sept., 703 39
1967.

Newsprint Factory in Himachal

Pradesh

1228. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether a decision to set up a
newsprint factory in Himachal Pradesh
has been taken and M/s. Karam
Chand Thapar & Bros. have been
given permission to install the factory;

(b) if so, the extent of investment to
be made in the factory;

(c) the parties which will hold shares
in this factory and the value of shares
to be held by each party;

(d) when the factory will go into
production and the place where the
factory will be installed; and

(e) the main terms of agreement bet-
ween the State Government and M/s.
Karam Chand Thapar and Bros.?

THE MINISTER OF INDUSTRIAL
NEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (e). M/s. Karam Chand Thapar &
Bro-. were ranted a licence for setting
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up a Newsprint Factery in Kangra
Valley. However, the Newsprint indus-
try has since been exempted from the
licensing provisions of the Industrial
{Development & Regulation) Act, 1951.
The firm is still negotiating with the
Himachal Pradesh Government for long
term lease of forest areas for the
purpose of drawing raw materials. As
soon as this is done, they will firalise
their scheme and submit for the ap-
proval of Government their proposals
for the foreign collaboration, Import of
capital equipment, raising of rupes
capital, ect.

Talks with Premier Kosygin

1229. SHRI PREM CHAND VERMA:
Will the Minister of COMMERCE be
peased to state:

(a) whether it is a fact that a Trade
Delegation accompained the party of
Premier Kosygin on his last visit to
India;

(b) whether any talks were held with
the U.S.5.R. Trade Delegation; and

{c) if so, the subjects discussed and
the decisions arried at?

THE DEPUTY MINISTER IN THE
MIMISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir. ’

(b) Talks were held by Commerce

Minister with the Soviet Premier
Kosygin.
(¢) Joint industrial collaboration

between India and U.S.S.R. in the
Selds of Jute goods footwear and other
leather goods, ready-made garments
and fruit juices were discussed. There
was an assurance from Premier
Kosygin that U.S.S.R. is prepared to
purchase all the railway wagons.
India can spare for suppiv to U.S.SR.
U.S.SR. also agrzed to buy steel rails.
As a result of these discussions, the
Soviet Premier agreed to send ex-
perts in various fields *o discuss and
finalize the plans.
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Trade Talks with Yugoslavia
President

1230. SHRI PREM CHAND VER-
MA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any new items of
export and import were agreed to or
any further contracts for collaboration
discussed with the President of
Yugoslavia during his recent visit to
India; and

(b) if so, the nature thereof and the
extent to whiéh the trade is likely to
be expanded between ‘he two coun-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) The discussion was of general
nature and ‘was-mainly on the streng-
tHening of ecomomic co-operation both
on bilateral basis and on a tripartite
basis among Indu, U.AR. and Yugo-
l!mu. Ce

Manufacture of oil barrels and
bitumen drums

1231. SHRI S. M. BANERJEE:
SHRI GEORGE FERNANDES.

Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Unstarred “Juestion
No. 4536 on the 15th Decemher, 1967
and state :

t‘a] the wvalue of import licences
issued to each 0il Company for steel
sheets for the manufacture of oil
barrels and bitumen ?rums, separate-
v, during 1965-86, 1966-67 and 1967-
88;

(b) whether steel sheets imported
by Oil Companies for the manufacture
of oil barrels and bitumen drums
against these import licences are
distributed by them to the licensed
fabricators on a pro-rata basis or to
their licenced capacities;

(e) if not, whether Government
proposes “to lssue such licences in
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future to the licenced fabricators only
to avoid diserimination in distribu-
tion;

(d) whether any decision to distri-
bute steel sheets for manufaciure of
bitumen drums to the licenced units
was taken in the inter-Ministerial
meeting held on the 11th June,
1964 where officers of the Ministzries
of Industry, Iron and Steel, Petroleum
and Chemicals and D.G.T.D. were
present;

(e) if so, whether the said deci-
sion was implemented; and

(f) if not, the reasons therecf?

THE MINISTER OF STATE IN
MINISTRY OF STEEL, MINES AND
METALS (SHRI P.C.SETHI): (a) to
(). Information on all these points
is being collected and will be placed
on the Table of the House.

Type Manufacturing Company

1232. SHRI §. M. BANFRJEE:
SHRI S. C. SAMANTA

Will the Minister of INDUSTRIAL
DEVELOPMENT ‘AND COMPANY
AFFAIRS be pleased to state:

(a) the annual capacity of foreign
tyre manufacturers in India;

(b) how it compares vsith the Indian
tyre manufacturers; <nd

(c) the steps taken by Government
to bring them at par with foreign
companies?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). The position is explained in
the following table:

Total anproved Capacity approved in
capacity respect of Companies
(Nos.)

having foreign majority
participation in their
equity capital (Nos.)

Automobile Tyre Industry
4,306,800 2,046,800
Bicycle Tyre Industry
36,257,000 15,211,008
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(c) Government have presently no
specific proposal under eonslderation
to bring the capacity of the Indian
owned tyre manufacturing units at
par with the foreign majority Lolding
tyre units. However, all assistance
is given to make them economically
viable units.

Indian Exports
1233. SHRI S. M. BANERJEE: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Indian exports have

shown any improvement;

(b) if so, to what extent;

(¢} how the flgure of 19685 com- .

pares with that of 1967; and

(d) the steps taken to improve the
exports. further?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
MOHD SHAFI QURESHI): (a) to
(c). The Indian exports /including re-
exports) during the year following
devaluation (June 1966 to May 1967)
at $1520.0 million were 11.1 per cent
lower as compared to the exports dur-
ing the corresponding 12 months of the
previous year i.e, June 1963 to May
1968. Exports during the financial
year 1966-67 stood at $1557.9 millicn
as againet $1692.5 million during 1965-
66 thereby showing a decline of
$134.6 million or about 8 per cent.
During the 8 months of 1967-88 ex-
ports stood at $1062 million as com-
pared to $993 million during the
corresponding period of 1968 and 1105
million during the same perlod of
1965.

(d) Details of steps taken to stimu-
Jate exports have been given in reply
to part (d) of Unstarred Question No.
171 answered in the Lok Slbh.l on
13th February, 1068.
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Nangal Dam-Una Railway Line

1234. SHRI PRAKASH VIR SHAS-
TRI:
DR. SURYA PRAKASH PURI:
SHRI RAMJI RAM:
SHRI SHIV KUMAR SHAS-
TRI: ’

Will the Minister of RAILWAYS pe
pleased to state:

(a) whether it is a fact that the
Chief Minister of Himachal Pradesh
has requested the Central Government
for the extension of railway line from
Nangal Dam to Una;

(b) if so, the decision taken there-
on;

(¢) the expenditure likely to be in-
curred thereon; and

(d) when the work on that line is
likely to start?

THE MINISTER OF RAILWAYS
(SHRI C- M. POONACHA): (a) and
(b). No such request to extend the
railway line from Nangal Dam tc Una
has been received from the Chief
Minister of Himachal Pradesh so far.
However, a reference regarding exten-
sion of a B.G. line beyond Nungal into
Himachal Pradesh (i.e., upto Ajaull
village) by extending the existing
B.G. private siding of the Fertilizer
Corporation of India, was received
from the Chief Minister of Himachal
Pradesh during the !ast month and the
same is under examination. No deci-
sion has yet beeen taken in the mat-
ter.

{¢) and (d). Do not arise.
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State Trading Corporation

1236, SHRI MADHU LIMAYE- Wil
the Minister of COMMERCE be pleas-
ed to state:

ta) whether Government have de-
cided to expand the activities of the
State Trading Corporation;

(b) if so. the new items of import-
cxport trade which the State Trading
Corporation has now decided to take
in its own hands;

(¢) whether the State Trading Cor-
poration has attempted to recruit ex-
pert officials and to train new persons
~fore undertaking this work; ana

(d) if not, the reasons therefor?

THE. DPEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
MOHD. SHAFI QURESHI): (a) and
(b). The State Trading Curporation,
with directions given by Government
wherever necessary, has been const-
antly endeavouring ‘o expand foreign
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trade and build up new lines of export
which are not moving on thair own,
lo various markets and to furiher the
export of traditional items to non-
traditional markets. ST.C. aiso
arranges imports of capital goods and
industrial raw materials of wvarious
types at international prices. They
also import scarce commodities re-
quired for the country's ez uomic and
industrial development.

A few examples of new items of ex-
ports which are being developed by
the Corporation are:

1. Hopper wagons and Tank
wagons

2. Wooden Poles

3. Isoniazed

4. Urea formaldehyde
5. Strychine sulphate
6. Bleaching Powder

7

. Transmisslon towers and
Conductors

. Textil: Machinery

9. Power generating equiyinent.
such as hydraulic turbines,
alternators and transformers,
switchgears and House
service meters.

10. Art silk fabrics.

(c) Wherever any new item of trade
is taken up, the Corporation makes all
attempts to recruit technically trained
personnel in that item if expertise is
not already available within the Cor-
poration.

(d) Does not arlse.

Recession in Engineering Industry

1237. SHRI T. D. RAMABADRAN:
SHRI DEIVEEKAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

‘(a) whether Government’s attention
nas ' been drawn to a survey pub-
‘shed by the Federation of Indian
“hambers of Commerce and Industry
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that the engineering industry has been
worst hit in the current phase of
recession; and

(b) if so, the steps taken by Guv-
ernment in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Presumably the reference is to a
brochure entitled “Industrial Reces-
sion-Causes & Cures” issued by the
Federation of Indian Chambers ol
Commerce & Industry sometime back,
a copy of which was obtained from
them.

(b) The steps taken to counter the
effect of recession on industrial produc-
tion include the review of the various
developmental programmes including
that of Railways with a view to revi-
ving the demand for capital goods o
the extent possible; encouraging
diversification in the manufacturing
programmes of the affected industries,
emphasis on the development of
regular export markets through stron-
ger marketing structures both for the
public and private sectors: banning of
imports to the extent the indigenous
capacity can meet the requirements,
including a review of imports already
authorised but not irrevocably com-
mitted and announcement of a libera-
lised credit policy in a bid to counter
the recessionary trends in the indus-
ry.

Indn--German Conference on Trade

1238. SHRI T. D. RAMABADRAN:
SHRI ANBUCHEZHIAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that a five
day Indo-German Conference on ex-
port management and promotion was
held in Bombay During January. 1968;

(b} if so, the number of delega!;s
who attended the Conference;

(c) the subject discussed
and

(d) the achlevements thereof?

therein;
el 1]
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b} About 135 delegates are reported
to have participated.

(c) Following subjects were discus-
sed.
(i) Principles of foreign trade.
(ii)Export Promotional organisa-
tions in Germany and India.
(iii) How German and Indian firms
organise their exports.

(iv) Problems of conditioning ex-
ports; marketing and cata-
loguing.

(v) Export Promotion in the field
of agriculture.

(vi) Problems of conditioning ex-
ports-packaging, handiing &

transportation.
(vii) Training in the field of
exports.

(viii) Competition in exports and

joint ventures for export
promotion.
(ix) Short term and long term

policies for export.

(x) Role of publicity and public
relations in export promotion.

(d) The Conference succeeded in
focusing attention on some of the
problems of our bilateral trade with
Federal Republic of Germany-
Some interesting suggestions have
also been made on ways and means
to strengthen the trade exchanges.

M's. Bennett Coleman and Company
Ltd.

1239. SHRI UMANATH:
SHRIMATI SUSEELA GO-
PALAN:
SHRI P. GOPALAN:
SHRI E. K. NAYANAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Shri S. P. Chopra Char-
tered Accountant appointed in April,
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1963 to investigate into the affairs of
M/s. Bennett Coleman and Company

Ltd., has submitted its report;
(b) if so, the details thereof;

(c) if the reply to part (a) above be
in the negative, the reasons for the
delay; and

(d) when the report is likely to be
submitted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND <COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes Sir, Shri Chopra submitted three
reports, two dated 10th April, 1964,
and the 3rd dated 5th August, 1964;

(b) The reports submitted by Shri
Chopra revealed several illegalities and
irregularities committed by the then
Management of M/s. Bennett Coleman
and Company Limited. The important
findings may be briefly stated as
follows: —

(i) nob-accounting of full monies rea-
lised from the sale proceeds of news-
print waste and mis-appropriation of
the funds exceedings a sum of Rs. 17
lakhs so kept outside the books;

(1i) non-accounting of full sale pro-
ceeds of certain machinery and other
miscellaneous items of the company
and thus misappropriating funds ex-
ceeding a sum of Rs. 3 lakhs so kept
outside the books;

(iii) irregular grant of loans to varl-
ous companies and firms in which Shri
S. P. Jain, the then Chairman of the
company and his relations were
interested;

(iv) making of certain payments by
the company to certain parties in whom
Shri S. P. Jain was interested, without
a valid excuse and un-connected with
the business of the company;

(v) declaration of dividends on pre-
ferential shares in October, 1955, for the
period 1948—54, amounting to Rs. 26.63
lakhs in disregard of the company's
financial position and by reversing the
earlier decision taken by the company;

(vi) manipulations in the annual
balance-sheets and profit and loss ac-
counts, which thus did not vafiect the
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financial position, as
required under the <Companies Act;

(vii) obstructive, evasive and non-
cooperative  attitude of the manage-
ment designed to defeat a proper in-
vestigation; and

(viii} destricution of important re-
cords of the company.

(c) Does not arise;

(d) Does not arise;

Cess on Coking Coal

1240. SHRI UMANATH:
SHRI C. K. CHAKRAPANI:
SMT. SUSEELA GOPALAN:
SHRI A. K. GOPALAN:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that
Government are considering a proposal
to levy cess on coking coal;

(b) if so, the reason therefore; and

(¢) whether this is likely to in-
crease the price of steel and engi-
neering products? '

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
& METALS (SHRI P. C. SETHI): (a)
There is at present no proposal to
levy any additional cess on coking
coal only.

(b) and (¢). Do not arise.
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Agreement on sale promotion of Tea

1244. SHRI D. N. DEB:
SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:
SHRI INDRAJIT GUPTA:
SHRI R. R. SINGH DEO:

Will the Minister of COMMERCE
be pleased to state:

(a) the steps taken by Government
subsequent to an agreement conclud-
ed between the delegations of Indian
and Ceylon Governments on the sale
promotion of tea; and

(b) whether the tea industry has
been consulted to implement the deci-
sion arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
recommendations made by the dele-
gations of India and Ceylon following
their recent talks in Colombo sre
being examined,

(b) A eopy of the Press Commu-
nique issued on the conclusion of the
negotiations is laid on the Table of
the House. [Placed in Library. See
No. LT-151/68]. It would be observ-
ed that the delegations have alsop re-
zommended that a meeting should be
convened as early as possible at
which the representatives of the two
Governments as well as of the Tea
Pdoducers and Tea Traders of the two
countries would be given an oppor-
tunity of expressing their views on
these proposals,
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Tyre Dealers in Delhi

1245. SHRI D. N. DEB:
SHRI S. C. SAMANTA:
SHRI Y. A. PRASAD;
SHRI BEDABRATA BARUA:
SHRI R. R. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to ctate:

(a) whether it is a fact that the
police forcibly opened some shops of
tyre dealers in Delhi recently;

{b) whether the police action was
criticised by the United Chamber of
Trade; and

(e¢) if so, Government’s reaction

thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Bicycle tyres are covered by the Es-
sential Commodities Act, 1955. The
Delhi Administration under Section 3
of the said Act promulgated the Delhi
Cycle Tyres and Tubes Control Order,
1967, on the 18th December 1967. Ac-
cording to the provisions of this
order, no person can store for sale or
distribution or offer for sale or sell
cycle tyres and tubes except under
and in accordance with the terms
and conditions of a licence issued in
this regard by the Licensing Author-
ity. While the dealers are having
sufficient stock of cycle tyres and
tubes for purposes of sale without ob-
taining a valid licence, cycle tyres
were being sold in the market at a
premium. Inspection parties deputed
by Delhi Administration assisted with
Police for protection, broke open the
locks of a few cycle tyre stores to
check up the stocks of bicycle tyres in
early January 1968. No shops of
cycle tyre dealers were opened by the
Police as such.

(b) and (c). Do not arise in view of
the position explained in respeect of
part (a) of the Question.
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Cuts in Trade Tariff

1246. SHRI HIMATSINGKA: Wil
the Minister of COMMERCE be
pleased to state;

(a) whether a 5-year trade agree-
ment has been signed between the
Government of India, Yugoslavia and
U.A.R. for 50 per cent in the trade
tariffs between the three countries mu-
tually and for promoting trade bet-
ween them;

(b) if so, the broad terms of the
agreement;

(¢) the Indian products proposed to
be exported to each of the two coun-
tries and the items proposed to be im-
ported from them under the said
agreement; "

(d) whether the agreement pro-
vides for a tripartite accoru for col-
laboration in industrial venwvures; and

(e) if so, the nature of um ventures
in which collaboration is suught from
Lhese countries and in what type of
ventures India will render sssistance
to these countries?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e).
A statement is laid on the Table of

the House. [Placed in Library. See
No. LT-152/68].
Crisis in Jute Industry
1247. SHRI HIMATSINGKA: Wil

the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government’s attention
Kas been drawn to the report in the
Hindustan Times of the 2nd January,
1968, captioned ‘“Unprecedented Crisis
in Jute Industry”;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps proposed to be taken
to assist the jute industry to extricate
itself from the crisis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,

Sir. ol
(b) Government are not aware of

any crisis in the jute industry at pre-
sent.

(c) Does not arise.
Diesel Shunting Locomotives

1248. SHRI HIMATSINGKA: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether the Chittaranjan Loco-
motive Works have been assigned the
task of manufacturing diesel shunting
locomotives;

(b) if so, the production capacity for
such locomotives installed at that
plant and how far it had been exploit-
ed during 1967;

(c) the idle capacity, if any, lying
at that plant during the above period;

el R

(d) the extent of orders at presemt
pending with the Chittaranjan Loco-
motive Works from the Indian Rail-
ways and from other parties for the
supply of such locomotives?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) and (c). The production capa-
city for diesel shunting locomotives is
at present being developed at the
Chittaranjan Locomotive Works and
as such no capacity for manufacture
of such locomotives was idle during
1967,

The first prototype locomotive has
been turned out and commissioned in
January, 1968. A total number of 150
diesel shunting locomotives is expect-
ed to be turned out by the Chittaran-
jan Locomotive Works during 1967-68
to 1970-71, and by that time a pro-
duction capacity of 60 locomotives per
annum is expected to be achieved.

(d) It has been planned to produce
150 diesel shunting locomotives at
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the Chittaranjan Locomotive Works
during 1967-68 to 1970-71 to meet the
demands of Indian Railways and
other parties, out of which only one
locomotive has been turned out.

Zinc Smelter at Debari (Rajasthan)

1249. SHRI HIMATSINGKA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the public sector zinc
smelter at Debari, Udaipur district
has been commissioned;

(b) if so, when it was commissioned
and the production stage reached by
it;

(c) the products amnd by-products
being produced at the zinc smelter,
the production capacity in respect of
each item and the extent of actual
production reached in respect of each
of these items; and

(d) when this plant will start its
full production capacity?

THE MINISTER OF STATE iN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) Trial runs of the different sec-
tions commenced from November,
1867 but the plant as a whole (except
two sections namely, Sice Furnace
and Cadmium plant) was commissio-
med from the Ist January, 1968.

(¢) The products and by-products
being produced at the zine smelter and
their targetted capacity are as

under:—
Products and Targetted
by-products u;‘c.-:y
(i) Zine 18,000 tonnes per annum

(i) Sniphuric acid 29,000 ,, ,, ,,
(iii) Single Super-

phosphate by

utilising sulphuric

aiid produced and

with the help of
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imported rock
phosphate,

(iv) Cadmium

During January, 19868, the produc-
tion was as under:—

755000 5 »n n

80 5 » »

1,533°445 tonnes
Sulphuric acid produced 2,804°67 tonnes
Superphosphate produced 5,301 59 tonnes

There was no production of cadmium
as this plant has not yet been com-
pleted.

(d) Except for Cadmium and con-
version of the zine cathodes now being
produced into zinc ingots, the plant
has already begun production at its
rated capacity, although acogrding to
the project report the plant was to
achieve production capacity at 60 per
cent, 80 per cent and 100 per cent in
the first, second and third year res-
pectively of the start-up of the plant.

Zince Cathode sheets
produced

The work on the Sice Furnace for
conversion of the zinc cathodes into
zine ingots is likely to start shortly
and will be completed in two months
time. As regards the Cadmium plant,
the work has already started and this
plant is expected to be  partially
commisgsioned during the current
month and the full rated capacity is
likely to be attained in March, 1988.

Discomtinnance of Railway Lines in
Madras State

1250. SHRI C. K. CHAKRAPANI:
SHRIMATI SUSEELA GO-
PALAN:

SHRI K. RAMANI:

SHRI NAMEIAR:

SHRI G. VISWANATHAN:
SHRI S. K. SAMBANDAN:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to discontinue
some Railway lines in Madras State;

(b) if so, the names of Railway
lines and reasons therefor;
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(c) whether Government have re-
ceived any representation from the
Madras Government in this regard;
and

(d) if so, the details thereof and
the t_!ecision taken thereomn?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) (a) and
(b). No decision to close any line in
Madras State has yet been formula-
ted. An examination is, however, un-
der way to see whether unremune-
rative branch lines, could be closed
down without detriment to public in-
terest. A list of such lines in Madras
State is laid on the Table of the House.
[Placed in Library. See No. LT-139/
68.]

(c) No. L

(d) In view of the answer to part
(c¢), the question does not arise.

Catering Staff in Dining Car
Restaurants

1251. SHRI C. K. CHAKRAPANI:
SHRI A. K. GOPALAN;
SHRI JYOTIRMOY BASU:
SHRI NAMBIAR:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 4804 on
the 15th December, 1967 and state:

(a) whether the information re-
garding the number of catering staff
employed on dining car restaurants,
their pay and allowances and whether
they are entitled for all the benefits
admissible to railway employees, has
since been collected;

(b) if so, the details thereof; and
(e) if not, reasons for the delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (c).
The information has been collected
and is given in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-154/68 ]

Sale of Imported Oils by State Trading

1252. SHRI BHAGABAN DAS:
SHRI P. P. ESTHOSE:
SHRI SATYA NARAIN:
SINGH:
SHRI E. K. NAYANAR
-

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that small-
scale soap manufacturers of Punjab
have lost foreign market due to 100
per cent profit charged by the State
Trading Corporation on the impor-
ted raw materials like mutton tallow,
coconut and palm oils;

(b) whether the Punjab Small-Secale
Scap Manufacturers Federation has
represented to Government in this
regard; and

3
(¢) if so, the steps taken by Gover-
nment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESTHI): (a) No,
Sir. The State Trading Corporation
does not charge hundred per cent
profit on import of raw materials
like copra, palm oil and tallow. The
Punjab Small Scale Soap manufac-
turers are not affected by the margin
of profits charged by the Corporation
on these raw materials, The Corpora-
tion, on the other hand, assists the
manufacturer-exporters of soap Uy
making available o *hem adeguate
quantities of raw materiels like palt-
oil, tallow, copra/coconut oil at rea-
sonable prices which are fixed by a
Committee approved by Governmen.

(b) No, Sir.
(¢) Does not arise.

Tea Industry

1253. SHRI D. C. SHARMA: wm
the Minister of COMMERCE be
pleased to state:

(a) whether the committee set up to
go into the problems of tea industry
and recommend measures for increas-
ing its production has submitted its
report;
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(b) if so, the salient Jeatures there-
of, and

(e) the steps taken by Government
to implement its recommendation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (c).

Do not arise.

Delegations from U.S.5.R.

125¢. SHRI DEIVEEKAN:;
SHRI CHENGALRAYA
NAIDU:

Will the Minister
be pleased to state:

(a) whether four expert groups
from U.S.5R. visited India recently
to study techniques of production of
jute goods, leather goods, ready-made
garments and knitwear;

of COMMERCL

(b) if so, the outcome thereof; and

(c) whether this matter was also
discussed with the Soviet Premier
during his recent visit to India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The advance party of the four
expert groups from U.S.SR. are cur-
rently in India; but they will be re-
inforced by other experts as and when
the need arises.

(c) Yes, Sir. The Soviet Premier
Kosygin had promised to send these
expert groups to India.

Heavy Electricals Complex in Bhopal

1255. SHRI RABI RAY: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
promotion policy of the Heavy Elec-
tricals Complex in Bhopal is a matter
of widespread discontent among the
employees and some instances were
brought to his notice on his recent

FEBRUARY 20, 1968
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visit to Bhopal by the employees' re-
presentatives; and

(la) if so, the steps taken by Gov-
ernment to fulfil the demands of the
employees?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Revision of promotion policy of Heavy
Electricals Bhopal has been subject
of demands by the recognised unfon
of the factory. No instances were,
however, brought to Minister’s notice
during his last visit to Bhopal.

(b) Management have framed their
promotion policy on the basis of
model rules circulated by Government
of India. Except in categories like
lower division clerks and peons, where
promotion is made purely on the basis
of seniority, promotion in other
cadres is made on the basis of senior-
ity-cum-merit by means of a positive
selection. This is considered to be
satisfactory.

Industrial Price Commission

1256. SHRI RABI RAY:
SHRI K. HALDAR:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government’s atteniion
has been drawn to the suggestion
made by the Chartered Accoygtants
to the effect that an Industrial Price
Commission should be set up on the
lines of Agricultural Price Commis-
sion; and
reaction

(b) if so, Government’s

thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir. In a study on Price Fixa-
tion in Indian Industries made by the
Indian Merchants' Chamber Economic
Research and Traning Foundation,
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Bombay, in collaboration with the
Institute of Chartered Accountants, a
reference has been made to the desir-
ability of the establishment of an In-
dustrial Price Commission on the pat-
tern of the Agricultural Price Com-
mission already constituted to look into
the prablem of agricultural prices,

(b) Problems relating to the fixa-
tion of agricultw al prices are basical-
ly different from those in the field of
industrial products. Under the exist-
ing arrangements, the Tariff Commis-
sion ean be asked to examine price
structure in respect of a particular in.
dustry or group of industries. It
would not be feasible to have a body
on the lines of the Agricultural Prices

Reimbursement of Tuition Fee for
Children of Class IV Staff in Khurda
Division (S.E. Rly.)

1257. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that tuition
fee for children of Operating and
Engineering Class IV Staff has not
been reimbursed for the year 1966 in
the Khurda Division of the South
Bastern Railway; and

(b) if so, the reasons therefor?

THE -MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

Mineral Royally Rates

1258, SHhi CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether the Government of
Orissa have requested the Central
Government for the revision of the
existing mineral royalty rates;

(B) if so, the present rate for
different minerals and how they pro-
pose to raise it; and

3191 LSD—4
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(¢) the dicision taken in this re-

gard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) and (c). In view of the impor-
tance of the subject and the represen-
tations received from other State
Governments and the mineral indug-
try, Government constituted a Study
Group to examine the question of
royalty on major minerals in all jts
aspects. The recommendations of the
Study Group and proposals of the
State Governments in this regard
were placed before the Mineral Ad-
visory Board and the Conference of
State Ministers of Mining and Ge.io-
gy at their meetings held at Srinagar
on 26th to 29th September, 1967, and
on their recommendations the matter
was considered in detail by the Stand-
ing Committee of the Mineral Advi-
sory Board on 24th November, 1967,
and 13th December, 1967,

The existing rates of royalty and
those proposed to be prescribed, as
decided upon by the Standing Com-
mittee, are given in the statement laid
on the Table of the House. [Placed
in Library. See No. LT—155/68.]
These are under consideration ef
Government,

T SIUMO U 03 ) LWW £q weoq
Ofissa

1259. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) the amount of loan given by
the Minerals and Metals Trading Cor-
poration to the mine-owners in Orissa
during the period from January, 1067,
to January, 1968; and

(b) the names of the mine-owners
who were advanced these loans?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
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Minerals and Metals Trading Corpo-
ration gave a total loan amounting to
Rs. 19,87,275.26 to various mine-
owners in (rissa during the period
January, 196/, to January 1968.
(b) Suppliers of Iron Ore:
1. M/s, India Trades Corporation.
2. M/s. M. H. Rehman.

3, M/s. Rajkumar Laxminarayan
Bhanjdeo.

4 M/s. D. D. R. G. Shah.
5. M/s. Shri Narayan Company,

Suppliers of Manganese Ore:

1. M/s. S. N. Khaitan and Co.

2. M/s, Khaitan Mineral Develup-
ment Corporation.

3. S/s. S. K. Sarawagi and Co.

4. M/s. Mangilal Rungta.

3. M/s. S. Lal and Co.

6. M/s. Rungta Sons.

Iron Ore Deposits in Kozhikode
(Kerala)

1260. SHRI KAMESHWER SINGH:
SHRI A. SREEDHARAN:

Will the Minister of STEEL, MINES
AND METALS be nleased to refer to
the reply given to Unstarred Question
No. 1768 on the 24th November, 1967,
and state:

(a) whether Government have
taken any decision to exploit the iron
ore deposits in Kozhikode District,
Kerala;

(b) if so, the broad features there-
of;

(c) whether the State Government

have sent any representation to the
Central Government in this regard;

(d) if so, the nature thereof; and

(e) Government's reaction thcreto?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) No Sir.

(b) Does not arise.
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(c) to (e). No. Sir., However a
request was received from the Geov-
ernment of Kerala for assistance of
the National Mineral Development
Corporation for the detailed prospect-
ing of iron ore deposits in Kozhikode
area,

The experts of the National Mineral
Development Corporation Limited
visited the Kozhikode area in Novem-
ber, 1967, and thereafter submitted a
Preliminary Evaluation Report to the
Government of India. As recom-
mended in the Report, the Geological
Survey of India has been directed to
take up further exploratory wark §m
this area immediately. Adcordingly,
the Geological Survey of India have
included the programme of the dril-
ling of the iron ore deposits near
Eozhikode in their Field Season pre-
gramme for 1867-88.

Automobile Units

1261. SHRI KAMESHWAR SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government are con-
sidering any proposals to impierient
a comprehensive variety control
scheme governing all units produeing
automobiles;

(b) if so, the main features there-
of; and

(c) when the scheme will come into
force?

THE MINISTER OF .NDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) to (c). Tt is not clear what is
meant by “Comprehensive variety
control scheme”. If quality contral is
meant, Government had set up a
Motor Car Quality Enquiry Coromit-
tee to go into the causes of deteriosa-
tion in the quality of motor cars
manufactured in India. The report of
the committee has been considered
and has been laid on the Table of the
House along with Government’s Be-
solution thereon.
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Mineral Wealth in Rajastham

1263. SHRI D, N. PATODIA: Will
the Minister of STEEL, MINES AND

METALS be pleased to state:

(a) whether it is a fact that sub-
stantial deposits of apatite, r.ck phos-
phate, lignite, lime stone and magne-
site have been located in Rajesthan;

(b) whether any request has been
received from the Government of
Rajasthan for additional assistance
for prospecting the mineral -deposits;
and

(¢) whether there is any Central
Scheme for the setting up of a mineral
processing units in the state for a
fuller utilisation of the mineral
wealth?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) Substantial deposits of
rock phosphate, lignite and limestone
have been located in Rajasthan by the
Geological Survey of India who are
not aware of such deposits of apatite
and magnesite.

(b) No specific request has bezn re-
ceived. However the Central assis-
tance to the Rajasthan Government
for mineral development during the
year 1967-68, was Rs, 38 lakhs and a
provision of Rs. 30 lakhs has been
proposed to be provided in the Annual
Plan of Rajasthan Government for the
year 1968-69; '

(e) M/s. Hindustan Zinc Limited, a
Central Government underteking is
developing the lead-zinc depoasits in
Zawar area in Rajasthan for the pro-
duction of lead-zinc or to be processed
jnto lead and zinc metals. The con-
struction of zinc smelter near Udai-
pur with an installed capacity of
18,000 tonnes of zinc metal per annum
was completed and trial runs started
recently. The smelter was formally
inaugurated on 16th February, 1968,

The Hindustan Copper Ltd, is de-
veloping copper deposits at Khetri and
Kolihan to produce 31,000 ‘canes of
electrolytic copper (21,000 tonnesa
from Khetri and 10,000 tonnes from
Kolihan) per annum. A scheme for
the development of Dariba Copper
depogits to produce 1400 tonues of
electrolitic copper per annum is also
under consideration.
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Detailed prospecting for rock phos-
phate in Jaisalmer and Udaipur by
the Geological Survey of India is in
progress.

United Nations help for Export
Promotion

1284. SHRI D, N. PATODIA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment have sought help from the
United Nations Development Pro-
gramme to boost exports of Indian
goods;

° (b) whether the United Nations
Development Programme has agreed
to conduct any commodity survey; and

(c) if so, the commodities which
have been selected for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). Government have not sought the
assistance of United Nations Develop-
ment Programme for conducting any
commodity survey. Formal reguests
have been sent to the U. N. authori-
ties for assistance in the following
fields:

(i) training of 120 sales people in
specialised techniques of in-
ternational marketing with
emphasis on sales promotion;
and

(ii) pre-project verification survey
of the feasibility and the best
method of establishing a tita-
nium products industry in
India using indigenon~ il-
Imenite,

Export of Steel to Latim American
Countries

1265. SHRI D. N. PATODIA:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI D. C, SHARMA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:
(a) whether it is a fact that a meet-
ing was held recently at Jamshedpur
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between the representatives of the
Indian Institute of Metals and the
Latin Amerjcan Iron and Steel Insti-
tute;

(b) if so, the subjects discussed at
the meeting; and

(¢) whether the meeting has paved
the way for increased flow of Indian
technology and steel to the Latin
American countries ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) Yes, Sir. The Indian
Institute of Metals (an Association of
private individuals registered under
the Indian Companies Act, 1913) con-
vened a Symposium on the “Econo-
mies of the Installation and Operation
of steel plants in the Developing
Countries” from January 30 to Feb-
ruary 3, 1968, at Jamshedpur. Apart
from India, delegates from the Iron
and Steel Institute of Latin America
participated in the Symposium at the
invitation of the Indian Institute of
Metals.

(b) and (e). It is understood that
views were exchanged in this Sympo-
sium on techno-economic problems of
mutual interest, As, however, the
proceedings of the Symposium have
not been received so far, the sugges-
tions made are not known to Govern-
ment as yet.

Incemtives for Exporis Promotion

1266. SHRI D. N. PATODIA.
SHRI YAJNA
SHARMA.:
SHRI R. S. VIDYARTHI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-
ceived reports that the existing in-
centives for exports are not sufficient
to boost our exports substantially;

(b) whether the Board of Trade
has recommended to Government
some measures for increasing certain
exports;

(c) if so, the main recommendations
thereof; and .

DATT
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(d) the action
ment thereon?

taken by Govern-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MCHD. SHAFI QURESHI): (a)
Government have not received any
general reports to the effect that the
existing incentives for exports are not
sufficient to boost our exports sub-
stantially, though a few representa-
tions are received from time to time
seeking modification of the level of
assistance on some export proauct or
the other.

(b) and (c). The Board of Trade
at its recent meeting suggested a num-
ber of measures for incrcasing ex-
ports such as reduction of expurt
duties, grant of tax credit certificates,
linking of imports and exports, chea-
per export credit, preference for ex-
porters in purchases by Government
and removal of difficulties relating to
shipping opportunities and drawback
on exports.

(d) Reduction of export duties on
certain products has recently been
announced, The other suggestions
are under constant consideration of
Government and appropriate action
is taken whenever necessary.

Exports of Coffee and Tea

1267. SHRI SITARAM KESHI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that there
has been a decline in the quantity of
tea and coffee exported to European
countries by India during the last
three years;

.{h) whether it is also a fact that
Ceylon has captured a large part of
the trade in tea; and

(c) if so, the steps which are being
taken to step up the exports of these
goods which have been earning sub-
stantial foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

MOHD. SHAFI QURESHI): (a) There
has been no decline in the exports of
coffee to European countries during
the last three years. In the case of
tea, although exports during 1966
were less than in 1965, there was a
marked improvement in 196%, when
these exports exceeded ithe 1965 level,

(b) Not as far as Governmeni are
aware, Sir.

(¢} Does not arise,

Requirement of steel

1268, SHRI SITARAM KESRI: Will
the Minister of STEEL, MINES AND
METALS be pleased to state;

(a) the country's requirement of
steel at the end of Fifth Five Year
Plan;

(b) whether the existing steel
plants would be able to meet the
demand for steel fully by that time;

(c) if not, whether Government
propose to start new steel plants to
fulfil the targets; and

(d) whether Government propose
to give permission to State Govern-
ments to set up smaller steel plants
and if so, the details thereof?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) to (d). Probably the
Hon, Member has in mind country's
requirement of steel by 1975-76.
Government have commissioned the
National Council of Applied Economis
Research to prepare a category-wise
demand study for iron and steel.
This Report would, inter alia include
country’s requrement of steel by
1975-76. The need to set up new
steel plants and/or to expand the
existing steel plants would be re-
viewed in the context of expected
demand and availability of resources
::er a period of time. At present

ere is no proposal to give is-
sion to State chernmmtgl to p:er:mlfp
smaller steel plants.
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Hasan-Mangalore Rallway Hne

1269, SHRI SITARAM KESRI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether, in view of the fact
that large deposits of iron ore found
in Kunduremukha have to be trans-
ported to the Mangalore harbour for
export, Government propose to con-
sider completing the Hasan-Mangalore
railway line earlier than the schedule;

(b) if so, when it is likely to be
completed; and

(¢) whether Government also pro-
pose to construct it as a broad gauge
in view of the large number of items
that would be transported on the
line?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Completion of the Hassan-Man-
galore rail link will be synchronised
with the completion of the Mangalore

Port project.

(¢). No. The substructures of brid-
ges and profiles of tunnels on th?s
line are, however, being built to suit
broad gauge so as to facilitate con-
version at a future date if so war-
ranted,

Grant of import licence for Stainless
Steel to a Bombay Film Star

1270. SHRI GEORGE FERNANDES:
Wil the Minister of STEEL, MINES
AND METALS be pleased to refer to
the reply given to Unstarred Question
No. 1895 on the 24th November, 1967,
and state:

(a) whether the information re-
garding the issue of a licence to &
Bombay film star to import 11 tonnes
of stainless steel has since been col-
lected;

(b) if so, when the licence was
given and the reasons therefor;

(c) the value of steel imported by
the film star; and
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(d) the manner in which the steel
has been disposed of?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) to (d). In answer to Un-
starred Question No. 1895 on Novem-
ber, 24, 1967, I had said that the in-
formation was being collected, This
is taking time, as neither the name of
the film star nor the period when the
film star is alleged to have been issued
a licence, are known. The Iron and
Steel Controller has been asked to
scrutinise the lists of allotment of
quota of stainless steel sheets for the
last four years or so and report his
finding about grant of import licence,
to a film star. The result of his
scrutiny will be placed on the Table
of the House as soon as it is available.

Standard Drum and Barrel Mfg. Co.

1271. SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
5?1&0n the 22nd December, 1967, and
state:

(a) whether it is a fact that the
capacity of 6,100 tons of Stancdard
Drum and Barrel Mfg. Co, Bombay
was fixed in 1961 after taking time
and motion study of their plant and
machinery and raw materials to them
were allotted accordingly in 1964-65;

(b) if so, the reasons for assessment
of their capacity again in 1964;

(c) whether their capacity from
6,100 tons in 1961, to 14,538 tons in
1964 could be increased without their
making substantial additions in their
plant;

(d) whether they were allowed to
make such substantial additions in
their plant under the Industries (De-
velopment and Regulation) Act, 1851;
and

(e) whether Government propose

to lay on the Table the detailed asses-
sment reports of their plant and
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machinery by the officers concerned
at the time of fixing their capacity
at 6,100 tons in 1961 and 14,538 tons
in 19647

THE MINISTER OF TNDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b). The capacity granted to this
firm in 1958 under a carrying on busi-
ness industrial licence was provisional
and subject to re-assessment. It was
fixed for the first time in 1961, at
6,100 tons after taking time and
motion study of their plant and machi-
nery. Raw material was however al-
located on the basis of this assessed
capacity during the second half of
1964-65. As assessment of this units
was based on inspection made in 1961
and other oil barrel manufacturing
units were inspected subsequently bet.
ween December, 1963, and Febrvary,
1964, and assessed accordingly, it was
decided to have another inspection of
this factory again in 1964,

(cr and (d). On the basis of the
second inspection in 1964 it was
found that the capacity of this unit
was in fact 14,538 tonnes per annum,
The assessed capacity represented the
actual manufacturing capacity taking
all relevant factors into consideration
such as the state of the factory, the
matters of management, improve-
ments, modernisation and balancing
additions to the plant and machine-
Ty—a benefit which was given to all
other units whose capacities were
assessed during the latter period.

(e) No, Sir.

Hind Galvanising and
Co., (P) Ltd.

1272, SHRI GEORGE FERNANDES:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 5408 on the 22nd December, 1987,
and state:;

(a) whether it is a fact that dvring
1959, the factory of Mys, Hind Gal-
vanising and Engineering Co., (P)
Ltd., was inspected by an Officer of
the Development Wing and it was re-
ported that they possessed plant to

manufacture only 5/10 gallons small
drums and their plant to manufacture

60/90 gallons heavy duty barrels was
not complete;

(b) whether it is also a fact that
they created the capacity for 4045
gallon oil barrels by purchasing ma-
chines locally and started manufactur-
ing oil barrels in an improvised way
and later on purchased further ma-
chines from Francis Klien and Co.,
Calcutta without obtaining the per-
mission from Government;

(c) whether it is further a fact
that they started reporting production
uf these barrels in their Steel Pro-
cessing Returns since January, 1962;
and

(d) if so, whether the permission
and raw materials for manufacturing
these oil barrels have been obtained
by them from Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
ta) The factory was inspected in
1959 and it was reported that the firm
possessed plant and machinery to
ianufacture 5/10 gallon small drums.
Besides this, they had machinery
suitable for the manufacture of 45/80
gallons heavy drums, but at the time
of inspection the machines were not
seen to be working,

(b) On a subsequent inspection of
the factory in 1963, it was observed
that with the improvisation of the ex-
isting machinery it was possible for
the firm to manufacture oil barrels, It
was also noticed at that time that the
firm bad installed substantial addi-
tional machinery by purchasing from
an established importer. Since in the
assessment of all the oil barrel manu-
facturing units the additional machi-
nery installed had been taken into
account, the same has been done In
assessing the flrm's capacity.
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(c) Yes, Sir.

(d) Permission and raw materials
wrere given in 1964,

Durgapur Steel Plant

1275. SHRI S. S. KOTHARIL: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that there
has been a further deterioration in
the working of the Durgapur Steel
Plant during the last six months;

(b) if so, the anticipated lass dur-
ing the year 1967-68;

(c) the steps being taken by Gov-
ernment to improve its working; and

(d) whether the recommendations
of the Pande Committee have been
implemented ?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) No, Sir. Overall pro-
duction during the last six months
has kept pace with that during the
similar period earlier.

(b) The approximate loss incurred
in the period April—December, 1867,
for which figures are available, is
Rs. 1264 million.

(c) and (d). Steps on lines recom-
mended by Pande Committee are in
hand to improve the working of the
plant. With the improvement in ex-
ternal conditions disciplinary control
is being tightened so that the produc-
tive facilities are fully utilised.

Issue of Industrial Licemces

1276. SHRI A. SREEDHARAN:
SHRI E. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the number of new Industrial
licences issued during the year 1967;

(b) the names of applicants to
whom licences have been issued;
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(c) how many applications fur new
licences have been rejected; and

(d) the names of applicants whose
applications have been rejected?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). Particulars of licences issued
from time to time under the Indus-
tries (Development and Regulation)
Act, 1951 are published in the
‘Bulletin of Industrial licences, Import
licences and Export licences’ and in
the ‘Indian Trade Journal' both of
which are Weeklies and in the
Monthly ‘Journal of Industry and
Trade'. Copies of these publications
are available in the Parliament
Library.

(c) 235.

(d) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-157/68].

Change of Name of Southern Express

1277. SHRI G. VISWANATHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the reasons for changing the
name of Southern Express into
Dakshina Express;

(b) whether Government are aware
of the confusion created by a series
of Press Notes issued by the different
Railways in this connection; and

(¢) if so, the steps teken in the
matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Conse-
quent upon the dieselisation of the
old 15|16 G.T Express and diversion
of a major portion of this service to
and from Hyderabad from 1-1-1968,
jts name was changed as ‘“Dakshin
Express” in conformity with the
change in its character. From the
same date the name of the old 21[22
Southern Express was also changed
to “Grand Trunk Express”.
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(b) and (c). Government are not
aware of any such confusion.

Resonstitution of the Board of Trade

1378. SHRI G. VISWANATHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have re-
cently reconstituted the Board of
Trade; and

(b) if so, the personnel of the Board
and the criteria of their selection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) A list of the personnel of the
reconstituted Board of trade is laid
on the Table of the House. [Placed
in Library. Se No. LT-158/68].

The members selected are represen-
tatives of commercial, industrial and
labour organisations, Public Sector
Undertakings, Financial Institutions
and Government Departments as also
leading economists, industrialists, and
exporters, whose association is consi-
dered useful to the Board.
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Recommendations of Tariff
Commission

1280. SHRI B. K. DASCHOW-
DHURY:
SHRI JUGAL MONDAL;:

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Usnatrred Question No. 268 on the
24th November, 1967 and state:

* (a) whether the recommendations
on the working of the Tariff Commis-
sion have since been accepted by
Government; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHI): (a) and
(b). The recommendations are under
active consideration of Government.

roreign Collaboration Agreements

1281. SHRI B. K. DASCHOW-
DHURY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether there have been amny
cases where foreign collaboration
agreements have not been used by
Indian parties during the last five
years;

(b) if so, the details thereof; and

(c) whether such Indian parties
have been black-listed?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The information regarding the
cases, if any, in which foreign colla-
boration agreements which had been
concluded have not actually fructified
for reasons attributable to the parties,
iz being collected and will be laid on
the Table of the House.

Paper Mill in Kenya

1282. SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have ap-
proved a project by Messrs. Birla
Brothers to set up a paper mill in
Kenya; and

(b) if so, the amount of Indian
Capital likely to be invested in the
venture in the shape of equity capital
and machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD., SHAFI QURESHI): (2) and
(b). A proposal to set up a Pulp and
Paper Project in Kenya by Messrs.
Birla Brothers in collaboration with
the Government of Kenya is receiving
the consideration of Government. The
financial structure of the Project is
yet to be finalised.

Memorandum from Workers of
Olavakkot

1283. SHRI E. K. NAYANAR: Will
the Minister of RAILWAYS be pleased
to state-

(a) whether Government have re-
ceived any memorandum from the
workers known as EL.R. from Ola-
vakkot, Kerala State: and

(b) if so, the steps taken to redress
the grievances of the workers

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,

(b) The matter is receiving comsi-
Seration.
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Indo-U.8.SR. Indusirial Ventures

1289. SHRI MANIBHAI J. PATEL:
Will the Minister
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the guestion of setting
up of Indo-U.S.5R- industrial ven-
tures was discussed with the U.S.S.R.
authorities during their recent visit to
India; and

(b) if so, the result thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). There was no discussion
about  setting up of ndo-U.SS5.R.
industrial ventures as such. The
discussions relateq to measures to
improve productivity and better
utilisation of capacity of existing
Soviet aided projects angd possibilities
of combining the efforts of these
with those of Soviet Industries. Two
teams of Soviet experts have recently
arrived in India, one to study the pro-
blems of the Heavy Electrical Equip-
ment Plant at Hardwar and the other
to study the problems of the Heavy
Machine Building Plant, Ranchi, and
the Coal Mining Machinery Plant,
Durgapur.

Tyre Cord Market

1290. SHRI MANIBHAI J. PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
world tyre cord market is at present
experiencing a glut and substantial
portion of it has been lying idle in
India for quite some time;

(b) it so, the reasons therefor; and

(c) the remedial steps taken by
Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Gov-
ernment are not ware of any glut in
the world tyre cord market though
some indigenous capacity for type cord
manufacture is reported to have been
lying idle for sometime.

(b) The capacity for automobile and
consequently the tyre production fell
short of anticipation and this has

of INDUSTRIAL effected the demand for tyre cord.
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{c) The remedial steps taken are:—

(1) Additional capacity for tyre
manufacture is being licensed;
Licensing of nylon tyre cord
(which is inter-changeable to
some extent with rayon tyre
cord) has been restricted.
Likewise imports of nylon
tyre cord are limited to meet
the essential needs.

(3) Efforts are being made to ex-

port rayon tyre cord:

Possibilities and prospects of
diversified uses of rayon tyre
cord for manufacture of
items like flex hose pipe,
strapping for export packing,
mesh bags are being iInves-
tigated.

(2)
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" Indian Mica Companies in Bihar

1292. SHRI BHOGENDRA JHA:
Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
‘he reply given to starred question
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No. 719 on the 15th December, 1967
and state:

(a) whether any reply has been
received from the Govt. of Bihar re-
garding the termination of leases of
the Indian Mica Supply Co. Litd.
Lakhimpur (Bihar) and some other
Mica Companies;

(b) If so, the details thereof, and

(c) The steps taken by the Gowt. to
enforce its orders and- action taken
against those responsible for violating
its orders?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) Yes, Sir.

(b) The State Government have
stated that the question of implemen-
tation of stay orders has been exa-
mined in consultation with legal ex-
perts of State Goernment who have
advised that the stay- orders of
Central Gowt. and maintenance of
status gquo does not mean Status quo
ante but merely status gco on the
date when the stay order was received
by State Government. On the date
the stay orders of Central Govern-
ment were received the leases in ques-
tion were not only cancelled, but also
expunged from the Mica Mines
licence. This being the position it was
not possible to make the stay order
effective,

(¢) The matter is under considera-
tion.

Birla Group of Firms

1293. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY’
AFFAIRS be pleased to refer to the
reply given to TUnstarred Question
No. 4440 on the 15th December, 1987
and state the names of the firms and
concerns owned by the house of the
Birlas?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
Government have mnot formally-
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‘brought out any list of firms and
concerns belonging to or owned by the
house of Birlas. However, as already

stated in reply to the Unstarred
Question No. 4440 on the 15th
December, 1967, the Monopolies

Enquiry Commission Report has listed
certain firms/companies as belonging
to the Birla Group. Also, in his Report,
“The Structure of the Corporate
Private Sector—A Study of Concen-
tration, Ownership and Control” sub-
mitted to the Planning Commission
Dr. R. K. Hazari has given a list of
firms/companies which have been
classified as Birla firms.

Reinstatement of Snspended Rallway
Employees

1204 SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS bo
pleased to refer to the reply given
to Unstarred Question No. 4533 on the
15th December, 1967 regarding the
suspension of certain employees in the
office of the Medical Officer, North
Eastern Railway Hospital, Samastipur
and state how the matter stands at
present?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Proceed-
ings under the Disciplinary Rules are
in progress.

Ashoka Paper Mills, Ltd.

1295. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
‘reply given to Unstarred Question No.
5404 on the 22nd December, 1967 and
state:

(a) whether it is a fact that the
‘Government of Bihar have since de-
cided to take over the Ashoka Paper
Mills Ltd.; and

(b) if not, the stage at which the
matter stands at present?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)

“Yes, Sir.
(b) Does not arise.
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Class I Contractors on Railway»s

1296. SHRI K. LAKKAPPA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) the number of Class I contrac-
tors working on Railways;

(b) the requisite conditions and
guide-lines enumerated by Govemn-
ment to the contractors before enter-
ing the contract filed on the Railways
in India; and

(c) the number of cases, in which
Government have taken action to
black list the contractors for their
lapses and the details of the action
taken together with the reasons?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). The information is being collect-
ed and will be laid on the Table of
the Sabha.

TR fedem ® fedtoms gafe
=23 ® AEA-an
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Recognition of Railway Booking
Agents

1301. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government nve *or-
mulated any Rules for the recognition

of Railway Booking Agents cn the
Indian Railway;
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(b) if so, whether Government zre
aware that some of these Rules are
being resented by the Travel Agects;
and

(c) if so,
thereto?

Government’s reaction

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Travel
agents obtain recognition from the
N_[lnistty of Transport and Civil Avia-
tion, Department of Tourism. If, after
obtaining such recognition, a travel
agent applies to the Ministry of Rail-
ways for appointment as agent for the
sale of railway tickets, the applica-
tion is considered, keeping in view the
soundness of the firm and the ade-
quacy of its resources and the Rail-
ways’ own need for such agencies. If
the applicant is appointed agent, he
executes an agreement with the Rail-
way.

(b) and (c). There is no question of
the travel agents recenting any of the
terms and conditions attached to such
appointment and accepted by them.

They do make, from time to time,
representations requesting for libera-
lization of certain terms and such
representations are given very careful
consideration.

Export of Animal Bone Powder

1302. SHRI D. R.- PARMAR: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the countries to which the ani-
mal bone powder is being exported;

(b) the quantities exported during
the last three years, country-wise, and
the amount of foreign exchange earn-
ed thereby; and

{c) the name of the State which ex-
ported its maximum quantity?

THE DEPUTY MINISTER 'N THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Animal bones powder is ‘nﬂt
separately classified in the Revised
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Indian Trade Classification. How-
ever, a statement showing couniry-
wise export of crushed bones and
bones-grist during 1964-65, 1965-G6
1966-67 and April—October 1967 i
laid on the Table of the House,
LPlaced in Library. See No. LT-159
68].

(c) Export statistics
tained state-wise,

is not main-

Curtailment of Running Time of traims
between Delhi and Ahmedabad

1303. SHRI D. R. PARMAR: Wl
the Minister of RAILWAYS he pleas-
cd to state:

(a) whether there is 2 proposal for
the curtailment of six to eight hours
in the present running times of trains
from Delhi to Ahmedabad; and

(b) if so, whether the :ime-limit
will be curtailed by increasing the
present speed of the existing Express
and Mail trains or by introducing a
speedy train?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

Passengers Amenities between
Eharagpur and Khurda Road

1304. SHRI S. KUNDU: Will theg
Minister of RAILWAYS be pleased to
state:

(a) whether the Railways had
undertaken any scheme for improving
passenger amenities between llharag-
pur and Khurda Road Railway sia-
ilons on the South Eastern Railway
during the last financial year;

(b) if so, the details of the schemes
undertaken; and

(c) whether there is sny provision
for the above purpose during the
coming financial year, if so, the
details thereof? 4

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Ys
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(b) A statement ‘A’ showing the
details of the various passenger ame
nity works undertaken during 1966-67
is laid on the Table of the House,
[Placed in Library. See No. LT-160/68.)

(c) Yes. A statement ‘B’ showing
the details of the various passenger
umenity works proposed during 1967-
*8 and 1968-69 is laid on the Table ¢f
the House. [Placed in Library. See
No. LT-160/68].

Hupee-Payment Agreements

1305. SHRI S. KUNDU: ‘Will the
Minister of COMMERCE be pleased to

state:

(a) the amount of foreign trade in
terms of rupee carried on by Govera
ment during the year 1967 and the
comparative figures of such trade du:-
ing the years 1064, 1965 and 1966
calculated at pre-devaluation orice;

(b) whether there is a fall in fore-
ign trade during 1967 as compared 1o
the preceding three years;

(¢) if so, the items in respect of
-hich there has been a fall in the
wrade and the reasons therefor; ard

(d) the steps taken by Government
to boost the foreign trade?
-—

THE DEPUTY MINISTER IN TiIE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Amount of foreign trade carried on
by India with the East European
1964, 1965 and 1966 calculated at pre-
payment agreement during the year
1967, as also for the years
countries with which there exist rupee
devaluation price is given in the
statement laid on the Table of the
House. [Placed in Library. See No.

LT-161/68.]

(b) It will be seen from the state-
ment that there has been some fall
in our foreign trade with the rupee
payment countries. This fall, however,
has been because of diminution of our
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imports bit there has been no reduc-
tion in the figure of our exports.

(¢) The items in which there has
been a fall in imports include in the
main machinery, transport equipment
and petroleum products. The reasons
for reduced imports are attributable
to the increasing industrial self-
sufficiency achieved in India in respect
of the projects which have been set-up
with the collaboration of the East
European Countries mainly U.S.S.R.
and Czechoslokavia.

(d) India's trade with the rupee
payment countries has been under
constant supervision by Government
and among the steps taken, the follow-
ing may be mentioned;

(i) There is increasing participa-
tion by India in Internmational
Trade Fairs & Exhibitions
held in the East FEuropean
countries.

(ii) Permanent show-room has
been opened in Moscow and
similar ones in the capitals
of other countries are under
contemplation.

(lii) Business, technical gsalesmen
and delegation of Export Pro-
motion Councils have been
encouraged to wvisit these
countries frequently on selling
missions.

(iv) Commercial representation - in
these countries bad been
strengthened and they now
include officers from the public
sector trading organisations.

(v) For promotion of industrial
cooperation joint commissions
have been set-up in respect of
some of the countries ard trl-
partite Industrial collaboration
schemes have been launched.

(vi) Talks held at the highest level
have opened the possibility of
exchange of teams of experts
particularly between India
and U.S8SR.
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Cement Corporation of India Ltd.
1311. SHRI LAKHAN LAL

KAPOOR:
SHRI RAM CHARAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Cement Corporation of India Ltd. has

revised its policy of selling cement;
and

(by if so, the methods of granting
licences tp the selling agents?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Does not arise.

Flectrification of Ernakulam-Trivam-
drum Railway line

1312, SHRI VISWANATHA MENON:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government propose to
electrifty the Ernakulam-Trivandrum
railway line.

(b) whether Government have re
ceived any representation from any
official body in this regard; and

(¢) if so, the details of the electrl-
fication scheme?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No

(b) and (¢). The feasibility of elec-
tritying the Ernakulam-Trivandrum
section was raised in the Informal
Parliamentary Consultative Committee
Meeting, held in November, 1968, at
New Delhl. A preliminary inveastiga-
tion has revealed that the level of
traffic does not justify the relatively
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large capital outlays involved and,
therefore, an electrification scheme
would be financially most unremunera-
tive.

Hindustan Machine Tools,
Kalamassery

1313. SHRI VISWANATHA MENON:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether there was a strike by
the employees of the Hindustan
Machine Toels, Kalamassery (Kerala)
two months back;

(b) if so, what were their demands;
and

(¢) the action which has been taken
so as to redress their grievances?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The workers of Hindustan
MacFKine Tools factory at Kalamassery
in Kerala went on an indefinite strike
on 9th September, 1967, on the issue
of immediate payment of profit shar-
ing bonus and payment of interim
reliefs and special advance. After
protracted negotiations in conciliation
meetings and eventually at a final
meeting convened by the Minister of
Labour, Government of Kerala, a set-
tlement was reached between the
management and workers and the fac-
tory commenced work from 23rd Oc-
tolber, 1967. The main terms of agree-
ment were as follows:—

(1) The Management and workers
agreed to the suggestion that
the issue regarding bonus for
the four years beginning from
1963-64 be referred for ad-
judication to an Industrial Tri-
bunal. The guestion regard-
ing payment of profit sharing
bonus to the workers of differ-
ent units of Hindustan Ma-
chine Tools Limited, includ-
Ing Kalamassery unit, has
since been referred to National
Industrial Tribunal, Calcutta
for edjudication.
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(2) The workmen will be paid
one month’s wages as recover-
able advance to be adjusted
after the decision of the Tri-
bunal.

(3) House rent allowance will be
paid to all eligible employees
who joined the Company after
1st April, 1966.

The Management ngreed to
grant workers Dearncss al-
lowance at Central Govern-
ment rates.

4

(5) The Management agreed to
give effect immediately first
promotion to all eligible per-
sOns.

(6) Uniforms to workmen would
be supplied by the end of
1967 and shoes by the end of
March, 1968.

The Company are taking steps 1o
implement the terms of the settlement.

Tea Board Employees at Cochine

1314. SHRI VISWANATHA MENON:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that em-
ployees of Tea Board at Cochin were
denied payment of Festival Advance
in connection with the Republic day;

(b) if so, the number of employees
who applied for this advance;

(c) the reasons for not granting
them the advance;

(d) whether it is also a fact that
these employees are not getting festi-
val advances for the last so many
years; and

(e) if so, whether Government pro-
pose to conduct an enquiry into the
matter and take action against the
officials responsible for this iapse?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(d). No, Sir.

(b), (c) and (e). Da not arise,
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Be-Export of Indian Goods

1318. SHRI C. K. BHATTA-
CHARYYA: Will the Minister of
COMMERCE be pleased to state:

(a) whether any variety of the
Indian consumer goods are being re-
exported to West Germany from
U.S.SR. and other Communist Block
Countries in Europe;

(b) if so, the reasons therefor; and

(c) whether these re-exported arti-
cles are actually priced lower than the
indentical ones reaching West Ger-
many through the regular trade chan-
nel? il

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) There
is no report of Indian consumer
goods being re-exported to West Ger-
many from USSR So far as some
other Communist Block Countries in
Europe are concerned such reports
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have occasionslly reached Govern-
ment in the recent past. But no veri-
flable information is available.

(b) and (c). Do not arise.

Productivity Movement

1319. SHRI LILADHAR KOTOKI:
SHRI SHRI GOPAL SABOO:
SHRI BENI SHANKER

SHARMA:

Will the Minister of INDUSTRIAL
DEVELOFMENT ANL» COMPANY
AFFAIRS be please. to s:ate:

(a) whether Government propose to
launch a mass productivity movement
to bring about & change of attitude
among entrepreneurs so that the coun-
try is able to face competition in
international market; aund

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND ~OMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
No, Sir. i

(b) Does not arise.

Handloom Cloth

1320. SHRI S. K. SAMBANDHAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether complaints have been
received regarding non-implementa-
tion of reservation of certain varieties
of cloth for production by hundlooms;
and

(b) if so, the action taken to enfrrce
its effective implementation?

THE DEPUTY MINISTER IN [HE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The State Governments have
been requested to enforce the reser-
vations in so far as the powerloom
sector is concerned, while the Textile
Commissioner’s inspection staff checks
infringements by the Mill Sector.

Railway Workshop at Arkomam

1321. SHRI S. K. SAMBANDHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Railway Workshop at Arkonom has
been down-graded as repair work-
shop;

(b) if so, the reasons therefor; and

(c) the number of smployces re-
trenched and reverted on this account?

THE MINISTEF OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) Due to reduction in the work-
load in the Engineering Workshop at
Arkonam, fifty employees have been
reverted from semi-skilled to unskilled
category and 135 unskilled workmen
transferred. There was no retrench-
ment.

Copper Project at Khetri

1322. SHRI SHRI GOPAL SABOO:
SHRI BENI SHANKER
SHARMA:

Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether a copper project is
coming up at Khetri in Rajasthan at
a cost of Rs. T8 crores;

(b) whether besides coppoer and
sulphuric acid, some other by-pro=
ducts will be available there;

(c) the names of small, medium
and large industries which are pro-
posed to be started in that arca with
approximate amounts needed for
starting the same; and

(d) whether Government have taken
any steps to attract entrepreneurs to
start such industrial?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA
REDDY): (a) The Khetri Copper Fro-
ject envisages the production of 31,000
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tonnes of electrolytic copper metal
per annum (21,000 tonnes from the
ore from Khetri Mines and 10,000
tonnes from ore from the nearby mine
at Kolihan). 600 tonnes of Sulphuric
acid per day will be produced as by-
product which will be utilised for
production of 2,14,500 tonnes of Triple
Super Phospbate per annum. The

Project is estimated to cost Rs, 85.93
Crores.

{(b) Besides, copper and sulphuric
acid—Gold, Silver, Gypsum, Selenium,
Copper Sulphate and Nickel will also
be obtained as by-products.

(c) and (d), The entire Khetri Cop-
per complex will, apart from the mine,
include a Sulphuric Acid Plant and
a fertilizer Plant. The Project is still
in the construction stage and iz ex-
pected to be commissioned by 1970-
71, achieving full production by 1872-
73. The question of setting up of
other small, medium snd large in-

dustries in the area, may arise only
later.

Jamalpur Railway Workshop

1323. SHRI .BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of skilled and un-
skiled workers engaged in the Jamal-
pur Railway Workshop in the years
1952, 1957, 1962 and 1987 together with
the amount of total wages paid to
them;

(b) the output in terms of quantity
and value during the above period;

{c) the number of skilled staff includ-
ing engineers and foremen and the
amount of remuneration paid to them
during above period;

(d) the amount of eapital lying invest-
ed in the sald Workshop;

(e) whether it is a fact that there is
at present no work in the said Work-

shop and the qualified staff are mostly
idle: and

(f) if so, the steps Government have
taken to re-energise this Workshop and
utilise its capital and the man-power
to the utnost advantage ~* the coun-
try?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to (f).
Information is being collected and
will be laid on the Table of the Sabha

Export of Indian Tea

1324. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
devaluation of the Ceylonese rupee hacl
had an adverse effect on India’s tea
exports; and

(b) it so, to what extent and the

measures taken by Government to
counteract it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) It is
too early to judge whether and if so,
to what extent the devalution of the
Ceylonese rupee would have an ad-
verse effect on India's exports of tea.

(b) Government are closely watching
the situation and have already initiated
action such as inter-governmental dis-
cussions with Ceylon, certain adjust-
ments in export duty, and intensifica-
tion of promotional measures to

strengthen the position of tea in ex-
port market.

India’s Tea Export

1325. SHRI SHIVA CHANDRA JHA:
Will t+e Minister of COMMERCE be
pleased to state the prospect of Indian
tea export vis-a-vis C ylonese tea export
in the British and other European
markets after the devaluation of the
British pound?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD SHAFI QURESHI): Govern-
ment are of the view that there should
be no material change in the prospects
of exports of Indian tea to the British
and other European markets following
the devaluation of the pound sterling.
at least in the near future. They are,
however, watching the situation and
have been taking steps to strengthen
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the position of the Indian tea in these
markets by measures such as recent
reduction in export duty on certain
types of tea.

Foreign Companies in India

1326. SHRI SHIVA CHANDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the number of foreign Companies
working in India at present either in
collaboration with Indian Companies or
on their own;

(b) the paid up capital of such Com
panies separately;

(c) how much profit those Companies
have remitted abroad during 1967;

(d) the conditions on which they are
working in India; and

(e) whether Government prcpose to
nationalize them and if so, when?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (d). The information is being col-
lected and it will be laid cn the table
of the House,

(e) No, Sir.

Private-Ssector Steel Imdustry

1327. SHRI SHIVA CHANDRA JHA.:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the amount of orofit which has
been ploughed back by the private
sector steel industry during 1967 for its
further expansion;

(b) the nmew facilities which have
been provided by Government to it
during the above period; snd

(¢) whether Government propose tv
nationalise the iron and steel industry
in the private sector?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHHANNA
REDDY): (a) and (b). The informa-
tion is being collected from the Tata

2099

Iron Steel Co. Ltd. and the Indian
Iron and Steel Company Ltd., and will
be placed on the Table, when receiv-
ed.

(e) No, Sir.
Railway Limes in Mysore State

1328. SHRI K. LAKKAPPA: Will the
the Minister of RAILWAYS be pleas-
ed to state:

(a) the new railway lines requested
by Mysore State since 1962;

(b) whether all of these have been
sanctioned by Government;

(e) if not, the new Railvray lines
which have been sanctioned in Mysore
State so far; and

(d) the position regarding the re-
maining railway lines?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A list
of new lines recommended by the
Mpysore Government for construction
during the Third and Fouth Flans is
laid on the Table of the House.

[Placed in Library. See No.
162/58].
(b) No.

(c¢) Construction of the following
Railways recommended by the State
Government have been taken up and
are in progress;

(i) Mangalore-Hassan,
(ii) Bangalore-Salem.

LT-

(d) Due to paucity of funds it has
not been possible to consider construe-
tion of the other proposals recommend-
ed by the State Government.

qEE T € 9T YW €T wwreA
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2091

(w) afe &, &t wr@ & w=mw
R+ ¥ e a9 gel 9T Jaw
W SeTy qéa 7

wiwwe wWarwa ¥ aeEd (st
qeew war wid) : (%) aar ().
qifFeT g F AR 61w 9T
frafr e & s fed o & s
¥oear sk & §F Iww Wk
Hedi ¢ B T 93y F e
T §, frivw wwfer fF ae § W
HTHTT T T8 AT $1 FB et e
fratey oo wer fer man & )

wiet aur wfea ste @i @
wiEt & drw AP TR W

e
1330. st avem oy oy
w1 o’ wAt ag TAA A FT &6

wit qar Afaax 2 fAr qur At
¥ i dgd W wnw ferr W
T F I [T A A £ AR E ?

TR Wt (st Ro Fo gATMT) :
249 frevier w4 wrfage-aid-
AT T 9 34 feie #§ g A
9gq ¥ W@ § 1 89 fewwex
ogd A faemw 1 ww owfa &
fafore ot 3 § W% s € fs 7 #1w
1970 % T & wAM | Ww 126
firiet sHgd AT ¥ W W
Agh wrgw fae F ™ @ A 92
fdr g fF swoERE 9T aEE A
v s fawfea grar € Wi o &1
¥ fog W ITEsE § a1 T |

g, uw ® ol aa, et
w1 firmfor

1331 st gowa fag  gAE:
T ok A I T A IO G 6 2
(%) 2w % fer-fem el X
O e & gl qur few mfy &

Wrilten Answers FEBRUARY 20, 1968

Written Answers 3092
frafr fem s o ST arfes
forator s feaet &

(&) = fasfor #t adaw T A
BIE! AT & 93 o1 A A -
TTF ST A X G ard § W afk g,
at Iu¥% fag e 7 W T S|AERr
#:E;

() Far &t S sl w1 T
[ATEAT wAT W A AT A qw &
forg #Y€ ¥z v dae A W E;
L 1N

(%) afz a8, a1 St v 59
dare g andl ?

W Wt (st o o gATAT) ¢
(F) W & ot SR aAF W
=9 T qRar 1 A Jg g
g | @ wwa afem-gd Wl ¥ eeTR
FCE # B T & | 9T a
Y oo fasfom w7 & oo s e
MRE

UG-FEY 9T TG R W
WEN A FAF AU @ FrEEl
¥ B areTs ward fesd A 3 AE)
fedy fafa SoET-ewar &1 g
o 7@ fear mr @, e W s
wiefle Wi f oW oag & sard
fest it s g qEA AT
feafr % € 1

(&) wreda & qwa-a97 9%
SR aTET & ardagy @ (Al A .
ge g §, I A a% g o
g fear s @ &

ar W9 & feo difme gsar
# St argw & mard fsdY A wiv T
THO-gwa X W FIeE W Ofesy
TATH WA IT A QU fFAT TAr
g



2093 Written Angwers PHALGUNA 1, 1889 (SAKA) Written Answers 2004

(7) =it S&A T W T
w1 2T A F aged & fag w1
T AT T AEY Y T E )

(7) == anw oF faelt =
afcati w1 famre A &

I § agerd o @ few

1332. st oo g g

w1 wiforsn Helt gE qaTH &7 FT ST
fis:

(%) #1 a@R ¥ 3999 X 0F
ager & fae ¥ oo Y wiEla
}AE

(w) afx &, @ o= sEdEa
T R s 9w o fe e
Y

(7) swd s & feen R
& o FEET qar wea A SEH
frry feed @de =37, @k

(v) == fmr w1 Frafor-vd
T WEEH FY wEAr § 7

wfrsn WAt W SeAE (s
e MR ELA )2 (F) 1, 7

(&) & (w). 597 78 I |

Appointments for UNCTAD

Conference

1333, SHRI SHRI CHAND GOEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that some
high salaried posts for the UNCTAD
conference were not advertised for
and some non-matric girls have been
appointed against those posts; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b).
There were only two high salaried
posts in the UNCTAD Sccretariat
One of these has been filled by ar

officer recalled from leave preparatery
to retirement and the other by a depu-
tation in Government service.

In the Organisation set up 1o make
arrangements for the Conference all
but two Class I posts were flled by
officers on deputation. For these two
posts appointments were made on the
basis of experience and suitability.
In view of the shortness of time, the
short duration for which officers were
required, and the specialised rature of
requirement, it was not considered
necessary to advertise for these posts.

No non-matric girl has been ap-
plonted to any of them posts.

Train Service between Dethi amd
RBhatinda

1334. SHRI SHRI CHAND GOEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any representation from the
people of the area for starting an
additional train service between Delhi
and Bhatinda and vice-versa; and

{b) if so, the action taken thereon?

THE MINISTER OF- RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Apart from the guestion of tra-
ffic justification, introduction of an
additional train between Delhi and
Bhatinda has not ibeen found feasible
at present owing to paucity of requi-
site rolling stock.
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Grants to Urdu Schools for Children of

Railway Employees

1338. SHRI MOHSIN: Will the Min-
ister of RAILWAYS be pleased to
state:

(a) whether it is a fact that usual
grants to the Urdu Schools for the
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children of railway employees have
not been given for over two years;

(b) if so, the reasons therefor; and

(c) the other educational institu-
tions which are getting such aids on
the South Central and Southern Rail-
ways and quantum of grants giver to
each of these institutions?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Presumably this refers to Urdu
Schools on the South Central and
Southern Railways  In regard to
Southern Railway the reply is in the
negative. In regard to South Central
Railway, the application from one
School for grant for the year 1966-67
is under consideration.

(c) The details of educational insti-

tutions getting aids and guantum
thereof are as follows:—
Railuway. Name of Quantum
Institution. of grant.
—S-outh gack&]ﬂl Nursery Rs. 240
Central. School, Vijayawada.
Southern. Railway Colony Rs. 3,588-
Aided Schools,
Ayanavaram, Madras.

” Pananthope Railway RS. 4,137-
Colony Aided School,
Ayanavaram, Madras.

Aluminium Plant in Gujarat

1339. SHRI YASHPAI SINGH: Will
the Minister of STEEL, MINES AND
METALS be pleased to refer to the
reply given to Starred Question No.
1448 on the 28th July, 1967 and slate:

(a) whether a final decision has
since been taken to set up an Alumi-
nium plant in Gujarat; and

(b) it not, when a decision is likely
to be taken in the matter?

THE MINISTER OF STEEL, MINES
AND  METALS (DR. CHANNA
REDDY): (a) and (b). Adequate capa-
city for the production of aluminium

metal for meeting the anticipated
demand during the current and early
years of the Fifth Plan has already
been licensed/approved. The Govern-
ment of India have, however, agreed
in principle to consider the Gujarat
Government’s proposal to set-up a
smelter in the State,

India’s Exports

1340, SHRI YOGENDRA SHARMA.:
Will the Minister of COMMELCE be
pleased to state:

(a) whether Government have re-
viewed the performance of India’s
expurts since devaluation of the
rupee; and

(b) if so, the results thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. )

(b) Export received a serious set-
back during the first few mounths
after devaluation of the Indian rupee
in June, 1966. The exporis (includ-
ing re-exports) during the year
following devaluation (June 19668 to
May, 1967) at $1520.0 million were
11.1 per cent lower as compared to
the exports during the correspcnding
12 months of the previous year ie.,
June 1965 to May 1966. Exports
however, have shown a rising trend
during the current flnancial year;
during the 8 months (April-Novem:-
ber) of 1967 exports stood at $1062
million as compared to $983 million
during the corresponding period of
1966. The better outlook of agricul-
tural production and the wvarious sieps
taken by the Government to promote
exports, as also the number of large
value contracts secured by India are
expected to provide mariced stimulus
to exports during 1968-69.

Wooden Rallway Sleepers

1341. SHRI ESWARA REDDY: Will
the Minister of RATLWAYS be pleas-
ed to state:

(2) whether the demand of certain
States for higher prices for wooden
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sleepers supplied to Railways has
been considered by Government; and

(b) if so, the decision taken there-
on?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
matter is still under consideration of
the Sub-Committee of the Central
Board of Forestry in the Ministry of
Food and Agriculture, Government of
India, who is the competent autho-
rity to deal with. State Forest De-
partments are also the constituents of
this Committee. However, the view
of the Railways is that there is no
case for any ingcrease in prices due
to the fact that the increases given
effect to as a result of the recom-
mendations of the Sub-Committee of
the Central Board of Forestry at the
two meetings held by it in 1962 and
1965, have been very substantial
namely 33.1|3 per cent over the prices
prevailing in 1982, Further that in
view of the need to hold the price
line, the prices should not be increas-
ed further.

(b) Dees not arise.
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Durgapur Steel Plan

1348. SHRI P. N. SOLANKI: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether attention of Government
has been drawn to a press report pub-
lished in the Statesman on the 20th
January, 1968, that the Police resorted
to firing on the workers in the Durga-
pur Steel Plant when they wanted to
celebrate labour welfare day; and

(b) if so, the number of casualties
and how the Police was provoked to
open fire in the factory’s premises?

THE MINISTER OF STEEL, MINES
AND METALS (DR. CHANNA RED-
DY): (a) and (b). There was no police
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firing on the workers of the Durgapur
Steel Plant.

Retiring Rooms at Adomi

1349, SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of retiring rooms on
important Railways Stations proposed
to be constructed in 1967-68; '

(b) whether Government have consi-
dered the necessity of constructing re-
tiring rooms at Adoni;

(c) whether it is a fact that Govern-
ment are charging Rs. 10 per head in
Bombay and other important stations;

(d) whether it is also a fact that
usage of retiring rooms in Bombay have
since gone down after the increase in
rate from Rs. 5 to Rs. 10 per head; and

(e) the total number of days the re-
tiring rooms were kept vacant in 1966-
677

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Thirty
eight.

(b) There is no finalized proposal on
hand at present for the construction of
Retiring Rooms at Adoni station but a
suggestion made by the Divisional Rail-
ways Users' Consultative Committee of
Guntakal Division for the construction
of three retiring rooms at this station is
under consideration of the Southern
Railway Administration.

(c) Yes, the rate of Rs. 10 per bed
is charged for some of the retiring
rooms at important stations like Agra
Cantt., Allahabad, Ahmedabad, Bhopal,
Bombay Central, Bombay V.T. and
Poona.

(d) There has been a slight drop in
the utilization of the retiring rooms at
Bombay V.T. There is, however, no
drop at Bombay Central.

(e) This information is not readily
available and is being collected.
same will be laid on the table of the
Sabba.
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Technical Assistance for Export Pro-
motipn

1350. SHRI P. N. SOLANKI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have re-
cently drawn a programme for tech-
nical assistance to build up exports;

(b) if so, details thereof;

(c) whether gome advanced countries
have been apRroached on the basis of
this programree for seeking their tech-
nical assistanvg for export promotion
purposes; and

(d) if so, the reactions of the coun-
tries concerned thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MQOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) to (d). United Nations Develop-
ment Programme has been requested
(i) to provide training facilities for 120
sales people from private and public
sectors of industry in specialised tech-
niques of international marketing adop-
téd in the developed countries with
emphasis on sales promotion, and (i)
to provide advisory assistance in ex-
ploring the scope for establishing a
titanium product industrial complex in
India for utilising indigenous illmenite
for export production.

The U.N. authorities
these two requests.

2. The United States Agency for In-
ternational Development has been re-
quested to arrange comprehensive com-
modity surveys, for the following com-
modities, through reputed Indian Re-
search Organisations with a view to
examine the international trade in each
of these commodities and of India’s
present and potential trade in world
trade:—

(1) Textiles and made-up gar-
ments;
(ii) Machine tools.
(iii) Splces;
3191 LSD—6

are processing

(iv) Fruits and Vegetables (fresh as
well as processed).

(v) Marine products.

These surveys are likely to be complet-
ed by the middle of 1968.

3. Under the Indo-French Technicat
Cooperation Agreement, 14 candidates
from Indian Industrial units and am
officer of the Ministry of Commerce
were sent in May/June last year to
France for undergoing an intensive
course of training in modern tech-
niques of export promotion.

4. A Supplementary Agréement to
the Indo-German Technical Cooperation
Agreement of 28 March, 1966, was sign-
ed on 14th December, 1967. In terms
of this agreement, the West German
Government are assisting India to se-
cure a greiter share of the German and
other West European markets in engi-
neering goods. Copies of this Supple-
mentary Agreement have already been
placed in the Parliament Library.

5. Under the Colombo Plan, the Min-
istry of Commerce sponsored 15 candi-
dates during the last six months for
training in differeént flelds to Canada,
U.K. and Japan.

Foot Bridge om Ballarpur Station

1351. SHRI K. M. KOUSHIK: Wit
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that' there
is no foot over-bridge connecting the
Railway station with the Ballarpur
town;

(b) whether it is a fact that owing
to extreme nearness of the town to the
Railway station, people cross the big
railway yard which has resulted in ac-
cidents;

(c) whether it is a fact that the
General Manager, Central Railway
after inspection of the Station had also
observed that a foot over-bridge is a
necessity In Ballarpur station; and

(d) if so, the steps taken in the mat-
ter?



2107  Written Answers

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) No

(c) Yes.

(d) The foot overbridges across the
rallway track are constructed as rail-
‘way amenity at the cost of the railway
only if they are required to meet the
needs of railway users or railway staff.
‘When required by the local public of
the area, to cross lines, they may, if
otherwise feasible, be constructed at the
cost of State Government/Civil autho-
rities, as ‘Deposit Works’ on requisition
by the State Government/Local autho-
rity. So far, neither the State Govern-
ment nor the Municipal authorities
have approached the railway with the
proposal. The Railway on their part
will take up the work as soon as the
proposal is sponsored by the State
‘Government/Local authorities, who
should also agree to bear the entire
cost of the work.

Pig Iron Plant in Maharashtra

1352. SHRI K. M. KROUSHIK: Will
the Minister of STEEL, MINES AND
METALS be pleased to state;

(a) whether Government propose to
start a pig iron plant in the Thanda
District of Maharashtra; and

(b) if so, when it is likely to come
up?

THE MINISTER OF STEEL, MINES
AND METTALS (DR. CHANNA
REDDEY): (a) No. Sir.

(b) Does not arise,

Licences for Import of Sudanese
Cotton

1353. SHRI S. K. TAPYRIAH: Will
the Minister of COMMERCE be pleas-
ed to state:

) (a) whether it is a fact that import
licences for Sudanese Cotton have been
issued exclustvely to the Stata Trading
Corporation and not on account of
particular mi*ls as was being done in
the past;
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(b) if so, the reasons therefor; and

(c) the manner in which Govern-
ment propose to make good the Sales
Tax which the mills will have 10 pay
because o fthe change in procedure?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes, Sir. The change wviz., omis-
sion -of the mills’ name from the im-
port licences is pursuant to inter-alia
the S.T.C. having been exempte] from
conditions (i) & (ii) of sub-clause (3)
of Clause (5) of the Import (Control)
Order, 1955 by an amendment of that
order. In practice this does not alter
the position of the mill-importer who
still receives a letter of authority as
in the past.

(c) The sales tax liability will not
arise in view of the amended prowi-
sions of the Import Control Order.

Claim for Incentives

1354, SHRI S. K. TAPURIAY: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Indian
exporters face undue hardships due
to delay in setting claims for incen-
tives;

(b) the number of claims pending
for settlement at present; amd

(c) when they
finalised?

are likely to be

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) The number of applications re-
ceived from Registered Exporters for
replenishment licences during the
period 6th June, 1966 to 31st Decem-
ber, 1967 was 17,863. Out of this 2,292
applications were lying pending ason
31st December, 1967; 1,813 relating
to exports effected during the two
quarters ending December, 1967. The
number of applications received for
cash assistance during the period 6th
June, 1966 to December, 1967 was
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8,495. Out of this, 1,021 were lying
pending as on 30th December, 1967;
760 relating to exports effected during
the two Quarters ending December,
1967.

(c) This pendency is mainly due to
the reason that the Registered expor-
ters have not complied with all the
procedural formalities and have not
furnished the prescribed documents or
the documents furnished by them are
defective. The applications will be
finalised by the Licensing Authorities
as soon as the deficiencies are made
up by the Registered exporters.

Manufacture of Wagons

1355. SHRI S. K. TAPURIAH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
wagon manufacturers have not been
able to execute full orders placed by
the Railways for a number of years;

(&) if so, the orders placed and
wagons supplied during the last 3
years, year-wise; and

(c) the orders placed during the last
¢ months and the delivery periods
stipulated in the orders? .

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) Yes.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-163/68.]

(c) Proposals for placing orders on
private sector for 16,000 wagons in
terms of four-wheelers have been
finalised, against which orders have
been issued for 12,300 wagons in
terms of four wheelers so far. Orders
for the balance quantity will be plac-
ed on receipt of the acceptance from
the firms. The terms of deliver sti-
pulated in the orders are for comple-
tion by 30th June, 1969.

Advisory Council on Trade
1356. SHRI N. K. SOMANI:
SHRI LOBO PRABHU:
Will the Minister of COMMERCE be
pleased tu state:

(a) whather there has been any

change in the role of Export-Import
Advisory Council which has been
renamed as Advisory Council on Trade;
and

{b) if so, in what manner the change
is likely to boost our export earnings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
Export-Import Advisory Council has
been dissolved. A new Advisory
Council has been formed called the
Adivsory Council on Trade. The
Resolution stating the purpose of this
Council was published in the Ministry
of Commerce Resolution No. 3(1)/67-
BOT /P&P, dated 13th January, 1968.
The Advisory Council on Trade would
be dealing not only with problems of
import and export but also with
problems of internal trade. I¢ shall
review the performance of the coun-
try’s economy in its commercial as-
pects, consider problems relating to
the expansion of exports, the relation
of imports, the operation of import
and export trade control, the working
of Commercial Services with particular
refecence to export marketing and
export assistance, the organisation and
expansion of the export sector of the
economy, and the arrangements in
regard to internal trade, with parti-
cular reference to the procurement,
sale and distribution of essential com-
modities.

(b) The wide jurisdiction of the
Advisory Council on Trade makes it a
much more suitable body than the
Export-Import Advisory Council for
considering the export effort as a
whole in its relation io the domzstic
economy. In view of the fact that
exports have to form an integral part
of our economy, a body like the earst-
while Export-Import Advisory Coun-
cil was considered to have become
much too limited in its functions.
The deployment of resources by
trade and industry for exports will be
assisted in a greater measure by this
new body in all operative aspects.
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> Electronic Computers

1357. DR- RANEN SEN: Wil the
Minister n{ RAILWAYS be pleased to
state:

(a) whether it is a fact that des-
pite opposition from the employees,
Electronic Computer has been instal-
led in Headquarters of the South
Eastern Railway in Calcutta with the

help of the Railway Protection Force
and Armed Police; and n

(b) whether there has been un ex-
plosion in the computer room resuli-
ing in injuries to workmen?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A
computer has been installed on the
South Eastern Railway. Since there
had been some representations and
demonstrations earlier against the ins-
tallation of computer from a rection
of the employees, security measures
were taken to prevent any untoward
incident when the equipment was be-
ing moved in and installed.

(b) No.
Stimggling of Rice throgh Trains to
Calcutia

1858. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleassd to
state:

(a) whether it is a fact that rice
is smuggled to Greater Calcutta in all
Mail or passenger trains with the
connivance or acquiescence of the
Railway Police Force and State Police;
and

(by if so, the steps taken to stop
such smuggling through trains?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
SBmuggling of rice from the zuburbs
takes place through various channels.
Passenger trains are one of the media
for smuggling rice into Caleutta.
Connivance or  aecquiescence of the

Railway Police or State Police is not
known.
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(b) State authorities have deputed
Force at vulnerable stations in West
Bengal portion to prevent smuggling
of rice and apprehend smugglers and
smuggled rice. '

Recognition of Trade Unions

1359. DR. RANEN SEN: Will the

Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
representatives of his @Ministry met
the representatives of Central Trade
Union Organisations on the question
of rceognition of trade unions in res-
pect of undertakings under his Min-
istry; and

(b) if so, the conclusions arrived
at?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): (a)
and (b). Yes, Sir. The discussions so
far held were of a preliminary and
exploratory nature and no conclu-
sions were reached. It is proposed to
hold further discussions shortly.

Dead Bodies founa near Nizamuddin
Railway Statien

1360. SHRI YASHPAL SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that three
dead bodies were found on the Rall-
way track near Nizamuddin on the
31st January, 1968,

(b) if so, whether they have been
identified;

(¢) whether
found; and

(d) if so, the details thereof?

any clue has been

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Yes.

(c) and (d). Inquiry has revealed
that these persons were going bet-
ween the railway lines from MNizam-
uddin towards Hari Nagar Ashram,
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and were run over by an engine near

the Home signal of Nizamuddin Sta-
tion.

Foreign Collaboration Deals

1361. SHRI B. K. DASCHOW-
DHURY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND OOM-
PANY AFFAIRS be pleased o state:

(a) whether Government have ap-
proved any foreign collaboration deals
during the last quarter of 1967; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
D,EVH‘QPMHT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (&)
29 foreign collaboration cases were
approved during the period October—
December, 1967. ’

{b) A statement indicating the de-
tails of these cases is laid omn the
Table of the House. [Placed in Lib-
rary- See No. LT-164/68.]

Promotions of staff in Khadi and
Village industries Commissiona

1362. SHR] DEVEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that promo-
tions from clerical to technical side
under the Khadi and Village Indus-
tries Commission have been stopped
since 1963;

(b) if so, the reason therefor; and

(c) whether Government propose to
revive the system of promotion frcm
clerical to technical side in the Com-
mission?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. This decision was, however,
taken in May, 1964.

(b) The operation of the Commis-
gion covers technical, servicing, bank-
ing, trading and ministerial work.
‘Hence it became necessary for the

Cemmission to systematise the cadres.
The Commission, therefore, tock a
Secision in May 1964 to bave separate
adres for ministerial and technical
.  Promotion from one cadre to
other is not normally permissihle
in view of the differences in the
eharacter of work.

(¢) Does not arise.

KFayment of Gratuity

1363, SHRI DEVEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that there
46 no provision for payment ¢f gra-
twity to the employees of the Khadi
and Village Indusiries Commission;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b)The Regulations made by the
Khadi and Village Industries Commis-
sion under section 27 of the Khadi
and Village Industries Commission
Act, 1956 (which govern the condi-
tions of service of the Commission's
employees) do not provide for pay-
ment of gratuity but only for Contri-
butory Provident Fund benefits.

(c) The matter is under considera-
tion of the Khadi and Village Indus-
tries Commission.

Khadi and Village Induostries
Commission

1384, SHRI DEVEN SEN: Will the
Minister of COMMERCE be pleased
to state:

‘(a) whether the Mehta Committee
asppointed to review the working of
the Ehadi and Village Industries
Commission has submitted its report,

and
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(b) if so, when Government pro-

pose to lay a copy of the Report on
the Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
‘Bir.

(b) The Report of the Committee is
expected to be signed towards the ead
of February, 1968 and submitted to
Government shortly thereafter. Print-
ed copies of the Report will be laid
on the Table of the House ia due
course.

Quarters at Sompur Railway Ststion

1365. SHRI 5. A. AGADI: Will the
Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 1962 on the 24th Nov-
ember, 1967 and state:

(a) the details and the results of
Investigation made about the cefec-
tive construction of guarters at Som-
pur Railway Station in Gadag-Hospet
Section, South Central Railway;

(b) the number of quarters found
unfit for dwelling and vacated, aad

(¢) the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
detailed investigations have revealed
that the quarters were founded in black
cotton soil of vicious type of more
than 15' deep in the year 1961-62.
Rail raft foundations of approved type
were provided at 3'-5" below the
ground level. Uneven settlement of
the foundation had taken place due
to variation in the moisture conient
of the soil during different seasons of
the year. This had caused ceitain
cracks in the walls.

(b) Nine.

(c) Thorough repairs to these quar-
ters have since been completed, and
the guarters have been reoccupied by
staff.
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Special Train from Hubli to
Secunderabad, for All-India
Comgress Session

1366. SHRI S. A. AGADI: Will the
Minister of RATLWAYS be pleased to
state:

_(a) whether it is a fact that a spe-
cial; train was run from Hublji to
Secunderabad for the All-India Cong-

-ress Session held in 1968;

(b) if so, the number of bogies of
each Class attached and the number
of passengers booked for that special
train from the various stations to
Secunderabad destination;

(c) whether any previous announce-
ment about the special train appeared
in the local papers; and

(d) if so, the number of days or
hours before the departure of the
special train ex-Hubli?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(d). Information is being collected
and a statement will be laid on the
Table of the House.

Hindustan Machine Tools Litd.

1367. SHRI E. K. NAYANAR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFA-
IRS be pleased to state:

(a) whether the production of the
Hindustan Machine Tools Ltd. has
increased or decreased during the
years 1966 and 1967,

(b} if so, the details thereof; and

(¢) the reasons for the decrease in
production, if any?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFIRS (SHRI F. A. AHMED): (a)
and (b). Production in 1985, 1966 and
1967 was as follows:

1965 Rs. 962 Crores
1966 Rs. 11.01 Crores - Increase
1967 Rs. 908 Crores - Decrease
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(¢) The shortfall in production in
1967 was mainly due to the steep fall
in demand for machine tools as a re-
sult of industrial recession.

Computers Machines

1368. SHRI P. N. SOLANKI: Will
the Minister of RAILWAYS be

pleased to state:

(a) the smount which Raiways
are paying monthly for the Comraters
taken on hire-purchase basis Railway-
wise, for introducing the simplifica-
tion in accounts procedure on Rail-
ways; and

(b) the extent of man-power saved
by the introduction of this scheme?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) A ren-
tal of about Rs. 48 thousands is being
paid per month for each of the 5 com-
puters installed on Railways.

(b) The computers have been ins-
talled in replacement of Unit Record
Equipment and have taken over imi-
tizlly the work which was being
done on the Unit Record Epuipment.
There is very little :mmediate saving
in staff due to the change cver. Sav-
ings will, however, acecrue when other
types of work are put on to computers
in the course of the next two years
or so.

Printing of Card Tickets on Rallways

1369. SHRI P. N. SOLANKI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that due to
introduction of simplification of ac-
counts on Railways, series of printed
eard tickets have increased eight
times and the number of blank paper
ticket Books has increased five times,
thus increasing the wotk-load on
Booking Clerks;

(b) whether it is also a fact that
the Booking Clerks on the Railways

are granted only halfan-hour teo
take over and make over charge of
about 400 series of printed card tic-
kets, 160 Blank Paper ticket Books,
Closing of accounts and preparation
of Returns; and

(¢} if so, whether Government pro-
pose to grant more time to the
Booking clerks for handing over the

‘charge? A

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No
measure of simplification of Accounts
has led to an increase in the series
of printed card ° tickets and blank
paper tickets. There has, however,
been an increase of 2 to 3 times in
the case of series of printed card
tickets and 4 to 5 times in the case
of blank paper tickets for uther ca-
uses, This has not led to any increase
in workload of booking clerks which
is related to number of tickets sold.

(b) A daily credit for half an
hour, or one hour in specially bigger
stations, is given for taking over and
making over in assessing the total
weekly rostered hours of work for
book*ng clerks. No additional time is
specifically allowed for the closing of
accow-ts. Generally booking clerks
are alde to do the accounting of sale
of tickets within duty hours. As for
preparrtion of returns, that has to be
done once in the month. At certain
big stations, separate staff is provi-
ded for the preparation of returns.

The number of series of tickets that
a booking clerk has to handle would
vary from station to station; in fact,
from one booking window to another
at the same station.

(e) If it is found in any individual
case that a review of the roster of
duty is justified that review can come
under consideration. There is no oe-
casion for laying down a wuniversal
yardstick when conditions differ from
place to place.
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Late Running of De-Luxe Trains from
Sonipat to Delhi

1870. SHRI ABDUL GHANI DAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is lhntthatm
and g half hour is

ver the distance from Sonqnt
Delhi;

(b) if so, the reasons therefor;

(c¢) the number of days on which
the De.luxe train has been late dur-

ing the last year and for how many
hours; and

(d) the steps taken to make the
train punctual?

THE MINISTER OF RAILWAYS
{SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) Out of 139 occasions the train
ran during 1967, the Amritsar-New
Delhi A. C. Express reached New
Delhi right time on 122 occasions, 14
occasions upto 30 minutes late, and 3
occasions more than 30 minutes late.
The pairing train arrived Amritsar
right time on 41 occasions, 45 occa-
sions upto 30 minutes late and 50
occasions more than 30 minutes late,
out of 136 times this train ran dur-
ing 1967.

(d) A special watch is kept on the
running of the Air-conditioned and
other trains and all avoidable deten-

tions thoroughly scrutinised to avoid
recurrence.
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Advisory Council on Trade

1378. SHRI C. C. DESAI:
SHRI G. VISWANATHAN:
Will the Minister COMMERCE be
pleased to state:
(a) whether Government have re-
cently constituted an Advisory Coun-
cil on Trade on which four Members
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of Parliament have been appointed;
and

(b) if so, the criteria for
selection?

their

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes,
Sir.

(b) The main criterion for selec-
ﬁCIl;l had been whether the assogia-
tion of the Member would be useful in.
the deliberations of the Council.

Traffic Apprentices of
Railways

1379. SHRI SARJOO PANDEY:
Will the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 5470 on
the 22nd December, 1987, regarding
Traffic Apprentices of the Northern
Railway and state:

Northern:

(a) whether the demands of the
Traffic Apprentices have since been.

met; and
(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (2) and
(b). The matter is still receiving con-
sideration of the appropriate authori-
ties.

Conversion of Metre Gauge Lines inte
Broad Gauge in Gujarat

1380. SHRI VIRENDRAKUMAR:
SHAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have any
programme to convert the existing
metre gauge railway lines into broad
gauge beyond Viramgam in the Sau-
rashtra region of Gujarat State;

(b) if so, the details thereof;
-(c) if not, the reasons therefor; and

(d) whether the Railways have exa-
miined the growth potential of pas-
senger and goods traffic in Saurashtra?

OF RAILWAYS
(a) to

THE MINISTER
(SHRI C. M. POONACHA):
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-{d). The Western Railway is present-
ly carrying out investigations with
a view to determining the justification
for the conversion or otherwise of the
MG line in Saurashtra from Viramgam
to either Porbandar or Okha. A deci-
sion in this regard will be taken after
the results of the investigations are
known.

1381, SHRI DEVEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the employees of the
Khadi and Village Industries Com-
‘mission, thwgh c-uwmd by the re-
commendations of the Pay Cammis-
sion, are not reimbursed their medi-
cal expenses according to the Pgy
-#Commission’s formula;

(b) if so, the reasons therefor; and

(c) the steps Government propose to
take to remove the disparity?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). As the Khadi and Village Indus-
tries Commission is a statutory body
set up under the Khadi and Village
Industries Commission Act, 1956, its
employees are not Government ser-
vants and the recommendations of the
Pay Commission do not automatically
apply to them. Reimbursement of
their medical expenses, however, is
governed by the Khadi & Village In-
dustries Commission (Medical Atitend-
ance) Regulations made by the Com-
mission under Section 27 of the Act.

(¢) The matter is under considera-
tion.

Export-oriented Alumina Flants

1382, SHRI HIMATSINGKA: Will

the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether in view of the export
possibilities of alumina, Government
“have of late been considering the
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question of setting up of some export-
oriented alumina plants based on
bauxite deposits in the hinterland of
parts;

(b) if so, the decision taken im this
regard;

(c) how the cost of productiop of
aluminium and other aluminium by-
pooducts in India compares with that
in other aluminium-producng ceyn-
tries; and

{d) the total additional capacity of

aluminium and glumina proppeed %o
be installed in the country?

THE MINISTER OF STEEL,
AND MFETALS (DR A
REDDY): (a) Yes, Sir.

(b) The possibilities are.being ex-
ploited.

(c) Precise information regarding
comparative cost of production of alu-
minium and other aluminium by-
products in India and other aluminium
producing countries is not cvailable.

(d) Existing capacity for production
of aluminium metal, with supporting
alumina facilities, is about 115,800
tonnes per annum. Additional capa-
city for aluminium, already licensed|
aporoved, comes to 327,500 tunnes p.a.
This additional smelter capacity will
have matching facilities for the pro-
duction of alumina. In addition, es-
tablishment of a 150,000 tonnes p.a.
alumina plant in Gujarat, part of
whose production may be exported,
is also under consideration.

Panna Diamond Preject

1383. SHRI K. P. SINGH DEO: will
the-Minister of STEEL, MINES AND
METALS be pleased to state:

{a) .the guantity of diamonds re-
covered from the Panna Djamond
Project during 1968-67 as compared to
the recovery during the previous year;

{b) the comparative value of dia-
monds exported during the last five
years; and
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(c) the prospects of the project go-
ing into commercial production with
the present rate of recovery.

THE MINISTER OF STEEL, MINES
AND' METALS (DR. CHANNA
REDDY): (a) 2407 Carats of diamonds
were recovered from the Panna Dia-
mond Project during 1966-67 as against
2798 carats during 1965-66.

(b) The export figures of Diamonds
during the last five years from India
are as below:—

(Value in lakhs of rupees)

1963-64 243.43
1964-65 276.79
1965-66 474.95
1966-67 1106.65
April 67 to Oct '87 1167.40

(¢) The Panna Diamond Project has *

not reached the stage of commercial
production. However, dizmonds are
recovered in the course of prospecting
and’ trial mining operations. Govern-
ment have now sanctioned, in Dec-
embéer, 1967, two schemeées envisaging
establishment of capacity for commer-
cial production of (i) 11,250 carats per
annum from Ramkheria mine, and
(ii) 12,000 carats per annum from
Majhgawan mine. The schemes are
being implemented and the anticipat-
ed level of production of 23,250 carats
per annum from these two mines is
expected to be achieved by 1969.

Development of Small Scale
Industries im Malaysia

1384. SHRI K. P. SINGH DEO: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Government of Malaysia have request-
ed for technical assistance for the
development of small scale and medi-
um scale industries in Malaysia;

(b) if so, the nature of assislance
asked for;
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(c) whether Government have
agreet to give the assistance asked by
the Malaysian Government; and

(d) if so, the extent of the assist-
ance likely to be given to Malaysia?

TH.EL. MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) Malaysia requires training faci=
lities to Be provided in India in in-
dustrial and technical fields to Malay-
sians. They want the Indian exper-
tise in various fields of industrial
development through intimate con-
tacts and coordination between the
Central Small Industries Organisation,
National Small Industries Corporation
and Small Indusiries Extension Train-
ing Institute in India; preparation of
industrial prospect sheets for indus-
tries to be selected by them; expertd
to advise on the praoblems of advanc-
ing loans in rural areas and also an
officer to organize and operate a Tech-
nical Information Documentation Cen-
tre. They also'desire that a few in-
structors on- Managerial aspects be
sent to Malaysia for developing their
cadre of managerial officers. They
want training for two of -their officers
in our Institutes at Nilokheri and
SIET Hyderabad.

(¢) Yes, Sir, in principle.

(d) This is still to be worked out;
recently an Indian Delegation visited
Malaysia and the various conclusions
arrived at are being processed in this
Ministry and the External Affairs
Ministry.

Exports to Czechoslovakia

1385. SHRI K. P. SINGH DEQO: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Czechoslovakian Government have
offered to purchase a wide ringe of
manufactured products from Iadia to
tide over the industrial recession in
the country;
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(b) whether it is also a fact that
-the Czechoslovakian Government have
permitted to use the unused credit for
the purchase of raw materials and
vcomponents in order to relieve the
foreign exchange strain on India;

(c) if so0, the details thereof; and

(d) the relief in the industrial re-
-cession likely to be effected as a re-
sult thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
As per the discussions that a Work=
ing Group on Industrial Cooperation
between India and Czechoslovakia
have recently had, the Czech. Govern.-
ment have offered to pursue the pos-
sibilities of importing non-traditional
items of engineering goods in addi-
tion to what is already being taken by
them under the Trade Plans. They
have alse agreed to examine the pos-
sibilities of utilising fully the capaci-
ties created in the Czech. aided plants
both in the public and private sec-
tors and assist in the export of some
of the finished components like
machine tools, boiler parts and valves
produced at the Ranchi, Hyderabad
and Tiruchi units.

(b) and (c). In regard to the balance
of the Second Czech. Credit which re-
mains yet to be utilised, the Czech.
authorities urged their desire to send
out a Working Group early in April,
1968, to discuss the possibilities of its
-quicker utilisation. While indicating
that there may not be any difficulty
even in increasing the Second Credit
allocation for the purchase of compo-
‘nents required for the publis sector
projects set up with Czech. assistance,
they were not agreeable to consider
the utilisation of their Credits for pur-
chase of raw materials or for other
invisible expenditure. It was their
wview that these items should conti-
nue to be financed under the Trade
Plans.

(d) While the proposals to be pur-
sued on the lines indicated are bound
40 assist in relieving the recessionary
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trends in certain industries, i1t is net
possible to indicate precisely the ex-
tent of the relief.

Missing of Cloth Bales from Wagems

1386. SHRI K. P. SINGH DEO: Will
the Minister of RATLWAYS be pleas-
ed to state:

(a) whether it is a fact that cloth
bales worth Rs. 9 lakhs were bcoked
at Wadibunder (Bombay) for Mae-
duadih pear Banaras in April 196%
and were later found missing from the
wagons;

(b) if so, whether the matter has
been investigated; and

(c) if so, the result thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) Yes,
but the exact value of cloth bales is
not yet known.

(b) Yes, the matter has heen inves-
tigated by the Central Crime Burean
of the Railway Board and Criminal
Investigation Agency of the Govern-
ment Railway Police, Punjab.

(¢) So far 12 persons have been
arrested. 18 bales and some loose
cloth valued at about Rs. Thirty two
thousand and sale proceeds valued at
Rs. Nineteen thousand six hundred
(in three bank drafts of five thousand
each and Rs. Four thousand six hun-
dred in currency notes) have so far
been recovered. Three motor trucks
have also been seized.

Allocation of C.L Sheets to Manipur

1387. SHRI M. MEGHACHANDRA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the total quantity of C.L sheets
allocated for Manipur till the with-
drawal of control in 1867; and

that the
(b) whether it is a fact t
whole lot of quota for the public of
Manipur for the year 1966-87 was of
Jow class and black C.1. <heets?
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THE MINISTER OF STATE IN THE
‘MINISTRY OF STEEL, MINES AND
METALS (S8HRI P. C. SETHI): (a)
“The referemce apparently is to Galva-
nised Cerrugated Sheets. From 1962-
63 to 10€6-67, no allotments of Galva-
nised Corrugated Sheets were made to
any State dwe to scarcity.

(b) During 1966-67, three thousand
tonnes of black Corrugated Sheets
‘were alletted to Manipur as a special
Lane.
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1390, SHRI LOBO PRABHU: Wil
the Minister of INDUSTRIAL DEVE-
WOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the details of foreign firms who
had asked for coliaboration for the
manufacture of industrial items dur-
ing the last two years and who have
either been refused permission to start
their interests in India or whose
applications have been pending deci-
gion;

(b) the reasoms for rejection of
their requests or delay in the disposal
of their applications; and

{c) whether it is a fact that the
delay in the disposal of requests of
foreign entrepreneurs by Government
is hampering the inflow of foreign
private capital in the country and fts
industrial development?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). 'The information is being eol-
lected and it will be laid on the Table
of the House.

Spindles of Loans in Textile Mills. .

1391. SHRI N. K. SOMANT: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the number of textile mills
which have invested in other indus-
tries;

(b) how many spindles and looms are
installed in such textile mills and
what percentage these spindles and
looms constitute of the total spindles
and looms installed in the country;

(¢) how these mills have fared as
compared to other mills in the coun-
try which have not invested in other
concerns; and

(d) how many of such mills have
closed down and how many of them
are suffering from losses in 19667
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THE DEPUTY MINISTER i THE
MINISTRY OF COMMERCE (SHRI'
MOHD. SHAFI QURESHI): (a) o
(d). The information is' belng céollect-
ed and will be fdid on (e Table of
the House,

Import of Rice from Japan by Kerals

Govirnbiest ..

1392 SHRI A. SREEDHARAN: Wimr

Minister of COMMERCE be pleased 0
state:

(a) whether the Govérnmént of
Kerala has sought the permission of
the Central Government to import rice
from Japan in barter for export of
ilmenite to Japan;

(b) if so, whether permission has
been granted; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
MOHD. SHAFI QURESHI): (a) to (¢).
A barter proposal from a privaté
party was received through the Kerala.
Government involving the export of
flmenite apd import of rice from
Japan. The matter is under conside-
ration.

Cotton Stocks with Bhivani and Co.

1393. SHRI SHASHIBHUSHAN
BAJPAI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Textile Commils-
sioner is required to verify the stocks
shown in the books of various cotton
mills;

(b) if so, whether he conducted any
enquiry to find out whether the stock
shown in the records of Bhivani and
Company were lying in the mills or
disposed of; and

(¢) if so, the results of the enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE {SHRI
MOHD. SHAFI QURESHI): (a) No,
Bir.

(b) and (c). Do not arise.
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Export to Vietmam

1394. SHRI M. L, SONDHI: Will the
Minister of COMMERCE be pleased
to state:;

(a) whether it is a fact that India’s
steel exports to Vietnam have shrunk
during the current year;

(b) if so, the reasons therefor; and
(c) the steps being taken to meet

the competition in steel export to
Vietnam?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): It is pre-
sumed that the Question relates to
South Vietnam.

(a) to (c). Yes, Sir. Imports into
South Vietnam are classified into two
categories viz. (i) imports against US
AID programmes, and (ii) imports
against South Vietnamese own foreign
exchange sources. India had previous-
ly inter alia been exporting steel, and
iron and steel products, to South Viet-
nam against US (AID) programmes.
The requirements for these program=-
mes till December 31, 1966, could be
obtained from USA or from certain
specified developing countries includ-
ing India. However, with effect from
the 1st January, 1967, US AID autho-
rities have stopped financing imports
of steel, and iron & steel products,
from amy other country except USA.
Government of South Vietnam do not
ordinarily release their own foreign
exchange for such imports, and wish
to procure them under the US AID.
‘We had taken up the matter with the
US AID authorities to restore status
quo ante for the exports of our steel,
and iron & steel products to South
Vietnam, but they have not agreed to
do so.

Textile Corporation

1395. SHRI CHANDRASHEKHAR
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have fina-
lised the proposal to set up a Textlle
Corporation:
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(b) if so0, the details thereof; and

(¢) when the Corporation is likely
to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
lsli:.)HD, SHAFI QURESHI): (a) Yes,

(b) and (c). 'I'hodetajlsmbeiu
finalised and the Corporation is ex:
pected to be set up shortly.

Railway Freights for Iron and
Manganese Ores

1396. SHRI S. A. AGADI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have cal-
culated the differences in freights for
iron and manganese ores for trans-
portation from Hospet to Madras via
Guntakal and Hospet io Marmo Goa.
Harbour via Hubli and Londa;

(b) the total quantities of iron ore
and manganese ore despatched from
stations in Bellary district, Mysore
State to Madras, Marmo Goa and
Karwar harbours from 1860-61 to
1966-87; year-wise; and

(c) the amount of railway freights
that could have been saved by des-
patching the ores to Marmo Goa har-
bour rather than to Madras harbour?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (¢).
A statement furnishing the required
information is laid on the Table of
the House. [Placed in Library. See
No. LT-166/68]-
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UNCTAD

1396-B. SHRI UMANATH:
SHRI JYOTIRMOY BASU:
SHRI P. GOPALAN:
SHRI P. RAMAMURTHI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether there 1s any amount
ear-marked by Government far the
UNCTAD conference;

(b) if so, the total amount spent so
fax;
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(c) the total assistance received by
Government from the United Nations
Organisation for the conference; and

(d) the number of Indian employees
on deputation for the conference and
the total expenditure likely to be
ineurred on them?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (d)-
In terms of the agreement entered in-
to between the Government of India
and the United Nations and in con-
sonance with UN practice, the Govern-
ment of India will reimburse the
United Nations the additional expen-
diture resulting from the convening of
the Conference in New Delhi rather
than at UNCTAD Headquarters in
Geneva. Initially a budget grant of
Rs. 25,00,000 was made for the year
1967-68. Provision is now being made
in the revised estimates 1967-68 and
budget estimates 1968-69 for Rs.
75,00,000 and Rs. 11,98,000 respectively.

The total amount spent upto the end
of January, 1968 was Rs. 1,32,850.

No financial assistance as such is to
be received by the Government of
India from the UN for the Confererce.

The UNCTAD Secretariat has em-
ployed about 500 Indian in different
categories of staff for servicing the
Conference.

Plant to Manufacture Drilling Rigs
and Machinery

1396-C. SHRI K. HALDAR: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether there is any proposal
to set up a plant to manufacture drill-
ing rigs and other types of drilling
machinery necessary for oil explorae
tion in the public sector;

(b) if so, the main features thereof;
and

(c) the estimated cost thereof?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED): (a) to
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£e). It is not proposed to set up any
new plant for the manufacture of dril-
ling machinery. Heavy Machine
Building Plant of Heavy Engineering
Corporation Ltd., Ranchi, is alresdy
designed for the manufacture of heavy
oil drilling rigs.

Indo-Soviet Trade

1396-D. SHRI PRAKASH VIR
SHASTRI:
SURYA  PRAKASH
PURI:
SHRI RAMJI RAM:
SHRI SHIV KUMAR
SHASTRI:
SHRI RAM AVTAR
SHARMA:

Will the Minister of COMMERCE
be pleased to state the details of the
Trade Agreement recently entered into
with the U.S.S.R.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): No Trade
Agreement has been recently entered
into with USSR as the existing Trade
Agreement between the two countries
signed on 10th June, 1963 is wvalid
upto 31st December, 1970. Om 26th
December, 1967, the lists of commeodi-
ties to be exchanged between Ilndia
and USSR during 1968 was finalised.
In accordance with this, trade bet-
ween the two countries during 1968 is
expected to be of the order of Rs. 300
crores. Principal items to be export-
ed from India to USSR during 1968
are traditional goods like iea, coffee,
spices, mica, de-oiled cakes, ete., in
addition to many kinds of manufaec-
tured goods including leather shoes,
ready-made garments, bed-linen, wool-
len knit-wear, spectacle frames, ena-
mel for wire, rolled steel products,
accumulators, automobile tyres and
tubes, etc. USSR will supply fertili-
zers, sulphur, rolled steel prodvcts,
tin plates, chemicals, dye-interme-
diates, raw asbestos, wood-pulp, news-
print, machinery and equipment,
spares and components for Saoviet
Assisted Projects, tractors, machine
tools, ball, roller and taper bearings,
ete.

DR.

12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Death of several Jawans and

MR. SPEAKER: Shri Saigal. Absent.

SHRI BAL RAJ MADHOK (South
Delhi): If more than five people give
notice of a calling attention, there is a
ballot. If it is less than that the
pames should be all included. I have
also given notice, but my name is not
included.

MR, SPEAKER; It must have come
after 10.30. There is no use raising
it now.

SHRI BAL RAJ MADHOK: I gave
yesterday.

. MR. SPEAKER: I cannot change the
rule now.

it graaTe FAw (@ fae) ¢
e wEew, ¥ s afweeen
g & faer fawr w1 s gf
@ Y w1 eqre fammar § 71T srEar
T g fF 3 38 & 1L H @& ¥
g -

“gfrgm qem ¥ fawe  femum

F T &€ gamT #1 g 741 &
T 1 e g1 e

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): I regret to inform
the House that z convoy of 164 vehi-
cles was cought in a heavy snow storm
and avalanches on the Jammu-Sri-
nagar Road between Banihal and Kazi-
kud, i.e. just after crossing the Bani=
hal Tunnel, on the nizht of the 26th}
27th January, 1968. A wehicle in the
convoy broke down at a narrow point
and it was not possible tc Lypass it
The vehicle accordingly blocked the
movement forward of the wvehicles
behind it. It started raining and snow-
ing heavily and it turned into a smow
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stormm. The 21 vehicles accordingly
were swept away into the khud with
the high velocity of the storm and the
avalanches,

Out of 164 vehicles, 21 vehicles fell
into the khud, of these 21 vehicles,
4 vehicles have been recovered till
this morning and the balance of 17
wvehicles are still to be recovered. Gp-
til this morning of the 20th instant, a
total of 13 dead bodies of combatants
(one JCO and 12 other ranks) and one
dead body of a civilian have been re-
covered. The dead body cf the civi-
lian has been handed over to the police.
One JCO and 30 other ranks are still
unaccounted for.

Urgent action to complete the re-
covery work is in hand. Continuing
bad weather has however, hampered
the operations. A court of enquiry
has been constituted and is in pro-
ETess.

ft gETaT IV : AW WERT,

T WIHAT T[ TR E A TH AR
a9 W7 gure g dawa q
oA mm T Fat &
Wiag a9y geq & AT &1 @A
¥ fanr o, anfr &% art & § 9w
9% @% | W4 AT GET agT qEAT TRl
& §—a7 e qg g1 v 4 ff fafewr
FTHT ATHE AT F F@141 7 A~
qI9ET F A 9% TR S 4
a1 & Wi F q7 97 TEuE W@
df—%q TTHIT 7 ATX T@W1 & 0
AN wgTE e ST @E
AL ¥ orez g T § L . (SmEeE) .

AT WIAAT WTE 1 T 8 |

st g7IATA AW : WA AT,
27 SEQ F1 TG W Ag T2 gE,
JANT GEAT JAAT FRIATC GEHT F IR
17 ®Eadr &1, afer 18 w7 51 agt
| FTATTZE | TH 164 ZH1 F FIHA
T FI1§ FAIT A grM, 99 ¥ ¥ agt

QT FT A, FT FT IW B GAHT FAAT
gt faelt goft | & o wTEaTE R
Y HIGT F A BT SAAHTET HFATEL
w1 ¥4 w7 gf v 9w & g et qw
g % g | S T W g &
for 3= & s =paear € O qur I
% wfawifai o 39 & ag goar = 417
wifmasamsmy? wH
qaT § weHTT ¥ Y wHY A€ B, TAAY
wRar v g !

=Y ®o ATo frey : WA AP TN
AL CEEE R R
afes g1 o sugeqr # w67 #7015 99
Wiz wlowmwmNamg, e
THY UG TEAT g5, T8 & BICA q1% (ehadr
T 1 e 5 mr o afer S
et T4 &, T8l F AEE agg g0
q1, F4T W 776 fRadr Wi A em
gATE ®Y § AEY AT FHT | TH qSAT
&Y gaaT o grea ey o o ot w19
foar ot mwar an, 2 e @
ey ¥ grar & far @@ e g,
i drezw g7 g & ge @, faad
IENg dz g W ogeedr g 0
#fea Sar gw 7 qaman ff qF 2w &
" g 9§ IH & 8 20 TF
K T q9r OF dT HA 9, HIE
g, fomst aog & & g&
frer a%, ¥t 41w § aww qwr O
& € w3 Y 7 FAwrar A g o
AT I ¥ a2 gaw g1 H e
w2 T 2

sft gov wx @A (I99A):
st At it 7 gaman s ag 9 & gy
¥ iw FU QY IEH 0% A d3rg
21 & favosT 9gm W= ST § AT
gt g o w81 o wear w1 gE7 qgy
Wt T Y, 9 9T B AT a: 18-
BT FY BT AT F BT THY AT FE
s S dar § aig
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w41, ag W F @ wgq W W fa=e
w4 ?

ot ®o Ato fwy : wgfa 9T feell
qq A0 ATST FT AOHT A AT
ssfa & srer qargAT P

ot g W FHAW : A FAE A8
z2:3 qg@an W fERIfF@
¥ qilEr #1 A6 S Fagt
FETAE I ?

MR. SPEAKER: Today we have got
many important motions before the
House. I should request the hom.
Members to go one by one. All the
important subjects are there today;
till the evening we have got very im-
portant business. Therefore, 1 should
appeal to the Members to discuss the
problems in a calm manner. All of
them are voming. Let us not rush
through them. We shall go one by
one. Papers laid.

12,08 hrs.
PAPERS LAID ON THE TABLE

Annual Report of Instrumentation
Limited and Review by the
Govermment on working thereof

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED);: 1
beg to lay on the Table;

(1) (i) Review by the Government
on the working of the Instru-
mentation Limited, Kota for
the year 1966-67, under sub-
section (1) of section 619A of
the Companies Act, 1956,

A copy of the Annual Report
of the Instrumentation Limit-
ed, Kota for the year 1966-67,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT-138/
68].

(ii)
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Netification under Companies Act and
Industries (Development and
" Regiliiffon) Act

SHRI F. A. AHMED: I beg to lay
on the Table:

(2) A copy of the Companies (Cen-
tral Government's) General Rules and
Forms (Amendment) Rules, 1968, pub=
Kshed in Notification No. G.S.R. 130 in
Gazette of India, dated the 20th Janu-
ary, 1968, under sub-section (3) of sec-
tion 642 of the Companies Act, 1956.
[Placed in Library, See No. LT-139/,
68].

(3) A copy each of the following
Notifications under sub-section (2) of
section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951:—

(i) S.0. 2297 published in Gazette
of India dated the 10th July,
1967.

(ii) S.0. 3688 published in Gazette
of India dated the 10th Octo-
ber, 1967.

(iii) S.0. 216 published in Gazette
of India dated the 10th Janu-

ary, 1968,
[Placed in Library. See No. LT-140/68.]

(4) A statement showing reasons for
delay in laying the Notifications men-
tioned at (i) and (ii) of item (3)
above.

Statement on import of Ammonia for
production of fertilisers

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMATH):
On behalf of Shri Ashoka Mehta, I
beg to lay on the Table a statement
on the import of Ammonia for the
production of fertilisers. [Placed in
Library, See No. LT-141/68.]

Export of Stainless Steel Utensils
(Inspection) Rules

THE MINISTER OF COMMFRCE
(SHRI DINESH SINGH): T beg to lay
on the Table a copy of the Export of
Stainless Steel Utensils (Inspection)
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Rules, 1967, published in Notification
No. S.0. 372 in Gazette of India dated
the 27th January, 1968, under sub-
section (3) of section 17 of the Export
(Quality Control and Inspection) Act,
1963. [Placed in Library, See No. LT-
142/68].

President’s Act under Haryana State
Legislature (Delegation of Powers)
Act, Sixth Valuation Report of LIO

THE DEPUTY MINTSTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANATH PAHADIA): On behalf
of Shri Krishna Chandra Pant,

(1) I beg to lay on the Table a copy
of the following President’s Acts,
Under sub-section (3) of section 3 of
the Haryana State Legislature (Dele-
gation of Powers) Act, 1967:—

(i) The Indian Stamp (Haryana
Amendment) Act, i967 (Pre-
sident’s Act No. 7 of 1967)
published in Gazettz of India
dated the 30th December,
1967.

(ii) The Haryana Land Revenue
(Additional Surcharge) Act,
1867 (President's Act No. § of
1967) published in Gazette of
India, dated the 30th Decem-
ber, 1967.

(tii) The Punjab Urban Immovable

Property Tax (Haryana

Amendment) Act, 1967 (Presi-

dent's Act No. 10 of 1967)

published in Gazette of India

dated the 30th December,

1967.

(iv) The Punjab Passengers and
Goods Taxation (Haryana
Second Amendment) Act,
1967 (President’'s Act No. 11
of 1967) published in Gazette
of India dated the 30th Dec-
ember, 1967.

-

(v) The Punjab Entertainments
Tax (Cinematograph Shows)
Haryana Amendment Act,
1967 (President's Act No. 13

of 1967) published in Gazette
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of India dated the 30th Dec-
ember, 1967. [Placed in Lib-
rary, See No. LT-143/68].

(2) A copy of the Sixth Valuation
Report of the Life Insurance Corpora-
tion of India as at 31st March, 1967,
under section 29 of the Life Insurance
Corporation Act, 1956. [Placed in Lib-
rary, See No. LT-144/68.]

Annpal Report of Fertilisers and

Chemicals Travancore Limited, and

Review by Government on working
thereof

‘SHRI RAGHU RAMAIAH: I beg to
lay on the Table:—

(1) Review by the Government on
the working of the Fertilisers
and Chemicals, Travancore
Limited, for the year 1966-87,
under sub-section (1) of sec-
tiesn 619A of the Companies
Act, 1956,

(2) A copy of the Annual Report
of the Fertilisers and Chemi-
cals, Travancore Limited, for
the year 1966-67, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT-145/68.

Government Resolutiom Re: Report of
Natiomal Coal Development
Corporation Committee

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg
to lay on the Table a copy of Guvern-
ment Resolution No. C2-8(7)I67, pub-
lished in Gazette of India dated the
10th February, 1988, extending the
period for submission of the Report of
the National Coal Development Cor-
poration Committee (English and Hindi
versions). [Placed in Library, See No.
LT-146/68].

Notification under Rubber Act

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI KURESHI): T beg to
lay on the Table a copy of the Rub-



2149 Kutch Award (St.) PHALGUNA 1, 1889 (SAKA) Kutch Award(St) 2150

ber Board Service (Classification, Con-
trol and Appeal) Amendment Rules,
1968, published in Notification No.
G.5R. 231 in Gazette of India dated
the 3rd February, 1968, under sub-
section (3) of section 25 of the Rub-
ber Act, 1947. [Placed in Library,
See No. LT-147/68. )

—_—

12-10 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Rice-Milling Industry (Regula-
tion) Amendment Bill, 1988, which
has been passed hy the Rajya
Sabha at its sitting held on the
13th February, 1968."

12-10% hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL

As Passed by Rajya Sabha

SECRETARY: Sir, I lay on the Table
of the House the Rice-Milling Indus-
try (Regulation) Amendment Bill,
1968.

12,104 hrs.

STATEMENT RE: AWARD OF IN-

TERNATIONAL TRIBUNAL RE-

GARDING INDO-PAKISTAN BOR-

DER IN GUJARAT-WEST PAKISTAN
AREA

MR. SPEAKER: The hon. Prime
‘Minister.

staw femd (X)) : owemm
R, THT TS WA ¥ 9 A
OF AT gl 1 T wee T o
¥ §d9 F T Weara WY wTaT § q9r
w@ ¥ afg wfgware 1 gwa W@

fear wn § 1 gurd srdn @ s A
T FITT  ATAAT Iger @G g qHT
2 dniframsE@dawma &
T U SATE 99w 9aar | 3w
ol gm wmed & fF g eqwa warT ar
wiasqw §earT F1 W9 939 o #T
I AT AT TZA EHOT 97 F AT H IT BT
WY FEAT &, 9% Fg | ZH A1 H W
Tet g7 7 | g% @ A ey agh
9T IR g {WifF ge8 Amer 6@}
I9W qFAl § | gR Ag Wgd fE

SET WA FT a9 W qgt @ oo
(Interruptions).

MR. SPEAKER: Order, order. Will
that help me? It something has to be
said, when the Prime Minister is here
and other Ministers are there it iz, nok
going to be helpful at all

st 7e fomad : gewm Wik, ar
faorg smar @ sad At # F ey
Aifq FY Swar 7 FI [ifF 7 T9@
g dar g w=war 2 1 zafam g
FAR qETT A N FATAT AL |

MR. SPEAKER: Do not go into the-
merits.

st pE g ATt (FHoHIR)
§ sqaEg1 Wl T99 SoMT Atg g, faw
198 F w412 | & 9w fraw &1 9z ¢
g g
“198(1) A motion expressing
want of confidence in ithe Council
of Ministers may be made subjeat

to the following restrictions,
namely:— '

(a) leave to make the mntion
shall be asked for after aues-
tions and before the list nf pusi-
ness for the day iz enterad
upon.”

T F a1 W W FEAET F 9ger
ag wavas ¢ 5 ofvas F s
#t foat o | weAw WA, wfaEE
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[ = sz fagrdy v |

T e F96 F AT q geAA T |
WHT HelT AZIeaT JET AT 9T IFed
T AT WL | g3 Fr 5w fawg 0%
==t FF 1 W61 o, AT 3w AT
¥ g # g wfavEre g6 FET
[P § AT 99 qA qgw F IO
& g oW ® T F qwdr § |
ot o a3 A 9w @ e
A TN XW qHY g2 ¥ famr wrw o
wfve oo ¥ fde § fFar oy
wfqvamg & s #1 |

WHIERa RN e
WY gTFT FrE Tt a9 4 72 91w
X AT § AT F1 FfeA1341 F1 9T |
T 0T F qrviHT @ o waw wTww
faa, weanfaa a1 T # ga fam,
HHIT HIE BHAT FL a1 g hFET Tord
Y FFaT § WX TE-wEAl & sfaaa
g gvar § | TEfaQ gam w4 wgear
FFqe T & A1 AfqeqE F qwqw 9%
I N FO FEAT L qG H3 |

SHRI SURENDRANATH DWIVEDY
(Kendrapara): 1T would like to point
out, although the rules are very clear
on this point, that whenever there is
& motion of no-confidence it will get
precedence. After the Question Hour,
we should go into that matter. You
have already proceeded with it, and
I think it is all right, but now, the
statement of the Prime Minister
means that we are really going into
the business of the House; a substan-
tive motien is there, and they will
meke a statement and things like that
will happen.

Secondly, as has been pointed out,
the no-confidence motion specifically
relates te the matter on which the
Prime Minister is going to make a
statement. So, it is better that the no-
confidence motion is taken up first.

MR. SPEAKER: I have no objec-
‘don, but the rules are very eclear.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNIL
CATIONS (DR. RAM SUBHAG
SINGH): Yesterday, on the request of
the hon. Members of the Opwnosition,
we agreed that a statement will be
made by the Prime Minister, but if
they are not so eager to listen, we are
not at all anxious.

MR. SPEAKER: Yes; the hon.
Members were very anxious yester-
day, and it was brought wup om the
request of the Opposition. (Interrup-
tion). Let me have my say. That is
what I feel, and I would appeal again
to hon. Members to conduct the busi-
ness in a calm way., After sll, we are
taking it up; the rules are there., May
I request hon. Members to read the
direction by the Speaker on the ar-
rangement of business, when it is cate-
gorically stated. . . .

SHRI P. K DEO (Kalahandi):
Which directions?

MR. SPEAKER: Direction No. 2
Please see. It is very clear. The
motions for leave to make a motion of
no-confidence in the Council of Minis-
ters come after all the other items in-
cluding statements by Ministers. But
I have no objection, because the Min-
ister also is not amxious to make a
statement. (Interruption). Will hon.
Members kindly resume their seats?
After all, when I am on my legs, no
one else should stand up. So. both
are agreed: you do not want a state-
ment and the Minister also says that
they are not anxious. This item was
included at the specific request of the
Opposition Members. (Interruption).

Some Hon. Members rose—

Mr. SPEAKER: I am on my legs. At
least you should allow the Speaker
to say what he wants to -ay. It was
done at the specific request of the
hon. Members, particularly from the
Opposition. Therefore, it was iIn-
cluded in the agenda. The Directions
by the Speaker also lay down that the
statements by Ministers will be made
first and later on comes the -10-confid-
ence motion. The Minister of Parla-
mentary Affairs says the Government
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is not anxious to make a statement.
«(Interruptions).

DR. RAM SUBHAG SINGH: We
have not received the full text of the
award,

SHRI BURENDRANATH DWIVE-
DY: It is all right that all of us were
anxious and we demsnded that the
Prime Minister should make a state-
ment. But we now learn thai she has
not got the full text of the award of
the tribunal yet and she may be mak-
ing only a preliminary statement.
“Therefore, since the no-confidence
motion is there, she need not make
any statement now. )

MR. SPEAKER: It is for her to de-
cide whether to make tha statement
-or not. It is her choice. From the
Chair, I say that it is ncluded in the
agenda. The rules permit it. The no-
confidence motion is before me, but
according to the Directions, it will be
taken up only after the statements of
the ministers are made. Therefore, 1
permit her to make a statement if she
likes. It is for her to decide. This
is my ruling.

SHRI ATAL BIHARI VAJPAYEE:
To put the record straizht, we did not
want a statement. We wanted an as-
surance from the Government that
Pakistan will not be allowed to occupy
that area forcibly.

w9 gHA T 47 TH §HY gy
*T 9% €A & WA AET 47 | ¥
amy # gH wCETT §1 FfEAmear ¥
awmT S g FfeT TR @ AT #
T g STt § w2
SHRI PILOO MODY (Godhre): On
the basis of the sentiments expressed,
I do not think it will be difficult to
Tequest the Prime Minister and persu-
ade her to defer her statement. Al-
though you have given your Tuling, I
am sure the Prime Minister will listen
to this simple request.

Mg el FFaa @ @
wgAT Agar a1 fF v WA FAw

WV §t AT =gy 41 i qifeer
350 THIE ¥ AR TG WA
wfa®e & 7 ¥ ¥, goF sawT WA
T A 7l ar | ag wvarew Y
g frg 72 fear @ ww fo
o g s ot e

MR. SPEAKER: Order, order. (In-
terruptions). Nothing will go on re-
cord now. (Interruptions).

THE PRIME MINISTER AND
MINISTER OF ATOMIZ ENERGY
MINISTER OF PLANNING AND
MINISTER OF EXTERNAL AF.
FAIRS (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, the In-
ternational Tribunal to determine the
border between India and Pakistan in
the Gujarat-West Pakistan area, deli-
vered its Award at Geneva yerierday.
Government have not yet received this
Award. My statement is therefore
based on the message received from
our Consulate-General in Geneva.

sitag fomd - 7w ot
Iarg % fefa 4%, T=ger £
EH & a9 94T F4Y S 1 97 7977 T

2 arfgd

SHRIMATI INDIRA GANDHI: The
constitution of the Tribunal and the
Award flows from the Indo-Pakistan
Agreement on the Gujarat-West Pakis-
tan border concluded on June 30, 1965.
That Agreement was laid on the Table
of the House by Prime Minister Shas-
tri on August 16, 1965, alonz with hLis
statement. The House discussed this
statement on the Agreement and on
August 18, 1965, adopted the follow-
ing resolution:—

“This House, having considered
the statement laid on the Table
of the House by the Prime Min-
ister on the 16th August, 1965, on
the Indo-Pakistan Agreement of

“+*Not recorded.
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June, 1965 relating to Gujarat-

West Pakistan border, approve
of it".

It is not necessary to take the time
of the House to recapitulate the
Agreement which now forms part of
the records of the House.

ﬁﬂfﬂ'ﬂ :l"'l?ﬁ".'qo "o Yo
o ¥ ot ar@ T F7 AF | 7T W G/
g ?

SHRIMATI INDIRA GANDHI: In
accordance with the terms of the
Agreement, India nominated Amkbas-
sador Ales Bebler, Judge of the Con-
stitutional Court of Yugoslavia, Pak-
istan nominated Ambassador Nasrol-
lah Entzam of Iran and the Secretary-
General of the United Naticns ap-
pointed Judge Gunnar Lagergren Jf
the Stockholm Court of Appeals, Swe-
den.

1 should like to recall what was
stated in this House by Prime Minis-
ter Lal Bahadur Shastri >xplaining
the function of the Tribunal, and I
quote:—

“. ...1 would like to state what
is to be determined by negotia-
tions or by the verdict of the Tri-
bunal is not of any new boundary
between India and Pakistan. That
is not the claim of either of the
two countries. What is to b2 de-

. termined is the boundary which
came into being as a result of the
partition of the country and the
accession of the State of Kutch of
India...."

Thus, the Award of the Tribunal was
intended to settle the boundary bel-
ween the former State of Kutch and
the Province of Sind as it existed at
the time of Partition.

The preparation and preseniation
of India's case was cntrusted to 2
team of eminent Counsel. The At-
torney General of India, Shri C. K.
Daphthary, was the leading Counsel,
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the others being Shri N. C. Chatterji,.
MP., and Shri N. A Palkhiwala,
Senior Advocates of the Supreme
Court, and Shri J. M. Thakhnre, Ad-
vocate-General of Gujarat. The Coun-
sel had the assistance of a team of
officers headed by Shri B. N. Lokur,
Law Secretary to the Government of
India. Hundreds of files, maps books
and reports were examined by our
team which spared no effort in prepar-
ing and presenting our case Lefore the
Tribunal, which it did with great abil-
ity and thoroughness,

* The claim of Pakistan ws that the
boundary lay roughly zlong the 24th
parallel; in other words, Pakistan laid
claim to half the Great Rann of Kutch,
with an area of some 3500 sq. miles.
We had contended that the entire Rann
was a part of India and the boundary
lay roughly along the northerm edge
of the Rann. The Tribunal kas unami-
mously rejected the Pakistani claim
that the border lies along the 24th
parallel. One member of the Tribunal
has upheld our claim, while the other
two members have upheld it with
modifications in some secvtors of the
boundary. By a majority, the Tribu-
nal has held that about 3200 sg. miles
lies on our side of th= boundary whila
about 300 sq. miles of the territory
claimed by Pakistan lies on the Pakis-
tan side of the boundary.

Mr. Speaker, Sir, I am conscious of
the anxiety of the hon. Members and,
indeed, of the country as a whole. I
share thiz concern. This i= a grave
matter. Government arc awaiting the
full text which will be fully examin-
ed. Then, we shall be in a better
position to make a fuller statement..

(interruptions).

st wy femd : W o 1 ATefY o
]

=t fr ww (7)) : qnd Am,
FE ot 7 2

MR. SPEAKER: Order, order Now,
tefore taking up the No-Confidence
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Motion, I want to say something, Shri
Nath Pai may resume his seat; I am
on my legs. Yesterday, hon. Mem-
bers on both sides of the House not
only from the Opposition but also from
the Congress side, wanted a statement
by the Minister about the strike by
the teachers. Naturally, I wanted to
admit a Calling Attention Notice but,
then, the Minister himself has agreed
to make a statement.

SHRI VASUDEVAN NAIR (Peer-
made): The Calling Attention Notice
could have been admitted.

MR. SPEAKER: I hava2 already ad-
mitted one each for today, tomorrow
and the day after. So, instead of pro-
longing the agonies of the teachers
now on strike, I thought I will sllow
the Minister to make a statement.
Later on, if necessary, I will allow a
discussion. I repeat that on every
statement that is made on ihe floor of
the House, if it is on an important
matter, I am allowing « discussion. So,
this can also be discussed. It is for
the Business Advisory Committee to
decide it. Now, it is only 2 statement
by the Minister. After that, we shall
decide in the BAC whether we need
one hour discussion or some other dis-
cussion. After this statement, we will
take up the No-Confidence motion

1227 hrs.

STATEMENT RE: TEACHERS'
STRIKL

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): I regret io say
that the teahers in Delhi have resort-
ed to general strike from 19th Feb-
ruary, 1968 on the plea that their
demands have not been met by the
Government. Their main demand has
been for revision of salary scales. The
Hon'ble Members will recall my state-
ment in the House on 21st December.
1967, when T informed the Sabha that
after taking into account the emolu-
ments of teachers in wvarinus catego-
ries in different parts of the country
and considering other relevan: aspects
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of the matter, the Government had
decided to improve the salary scales
of teachers in Delhi, Subsequen: to
this announcement, Government im-
proved further the maximum of the
revised scale of Mairic Trained Pri-
mary Teachers and raised it from
Rs. 250 to Rs. 270 bringing it at par
with the maximum of the Higher Se-
condary Trained Pritnary Teachers
The revised pay scaies are given in.
the Annexure. Salary scales of tea-
chers in Delhi were rcvised last in
1959 by applying ihe same principles
as were applied in the case of other
Central Government servants in ae-
cordance with the recommendations of
the Second Pay Commission. On ac-
count of the prevailing acute financial
stringency in the :zountry, the present
time was not opportune for consider-
ing any programme, however import-
ant, involving considerable outlay of
expenditure. Even so, as a very spe-
cial case, the Governmeni decided to
revise salary scales of the teachers in
Delhi and asked the Delhi Administra-
tion to implement the decision with
effect from 21st December, 1967 in ac-
cordance with the Fundamental Rules,

The revised pay scales represent an
improvement on the present position in
respect of all the categories of tea-
chers. There has been an increase in
the maximum in all cases, and in so
far as the mirimum is concerned,
there has generally been an increase.
The annual rate of increment has also
been improved in several cases. ‘The
Delhi teachers have been receiving
full benefits of increasing dearness
allowance granted to the Central Gov-
ernment servants. Thus, the total
emoluments of the different categories
of teachers in Delhi under the revised
pay scales generally exceed thoss re-
commended by the Education Commis-
sion as well as those enjoyed by their
counter-parts in most parts of the
country.

With the permission of the Chair, I
would like to give some factual infor-
mation te the House which will show
that fullest consideration has been
given by Government to the question
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of Pay scales that should be prescrib.
ed for Delhi teachers. The revised pay
scales for Delhi teachers were decid-
ed with particular attention being
paid to the pay scales and dearness
allowances obtaining in the other
metropolitan cities of India, namely :
Madras, Calcutta and Bombay as also
the recommendations made by the
Education Commission. The emolu-
ments (Salary plus D.A.) that will now
be earned by the Delhj teachers comn-
pare very favourably with those re-
ceived by the teachers in other metro-
politan towns. For example, the Pri-
marary Teachers in Delhi will now re-
ceive minimum emoluments of Rs, 217
pm. in the case of Higher Secondary
trained teachers and Rs. 209 p.m. in
the case of Matric-trained teachers, as
egainst the minimum emoluments of
Rs, 160 in Madras, Rs. 185 in Calcutta
and Rs. 190 in Bombay, and Rs. 150
as recommended by the Education
Commission. The maximum emolu-
ments of the Primary teachers in
Delhi will be Rs. 407/- p.m. whereas
for the other metropolitan towns, the
figures are: Madras Rs. 215/-, Calcutta
Rs. 295/-, Bombay Rs. 440/- and
Rs. 250 as recommended by the Edu-
eation Commission. Similariy, for
Trained Graduate Teachers, the mini-
mum emoluments of the teachers in
Delhi will be Rs. 289/- p.m. as against
Rs. 210/- in Madras, Rs, 250 in Cal-
cutta and in Bombay. The minimum
recommended by the Education Com-
mission is only Rs. 220/- The maxi-
mum emoluments of these teachers in
Delhi will amount to Rs. 487/- as
against Rs. 365/- in Madras, Rs. 405/-
in Caleutta and Rs. 460/- in
Bombay: the figure recommended
by the BEducation Commission belng
Rs. 400/-. The post-Graduate tea-
chers in Delhi will also be placed in
a positlon of advantage vis-a-vis the
teachers in other metropolitan towns.
The minimum emoluments of these
teachers in Delhi will be As. 412/- pm.
a3 against Rs. 315 in Calcutta and
Rs. 280/- in Bombay. Madras does
‘not have separate scales for such tea-
chers and they are entitled to the same
-geale as the trained graduate tea-
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chers, wnich are even lower. Ila this
case, the Education Commission has
recommended a figure of Rs. 300/-
pm. by way of minimum emoluments
for the teachers. The maximum emo-
luments of these teachers in Delhi will
be Rs. 670/- as against only Ra- 555/-
in Calcutta and Rs. 520/- in Bombay,
and the Education Commission’'s re-
commendation is Rs. 600/-.

My sympathy with the teachers in
the matter of improvement cf their
economic conditions is well-known.
But, this is a matter that has to be
tackled on a national basis having
regard to wvarious factors and parti-
cularly the availability of finaneial
resources in the prevailing economic
erisis through which the country is
passing at present. Nor can the
question of revision of salary acales
of the teachers in Delhi be considered
in isolation from the general pattern
of salary scales for teachers in the
country as a whole. Even so, the
Government has done its best to meet
the demands of the teachers in Delhi
as far as they are practicable. In
fact, as already, stated, under the re-
vised salary scales, all categories cf
the teachers in Delhi will be better oft
than before and also as compared to
teachers in almost all the other parts
of the country.

The other demands of the tsachers
in Delhi relate tp unified control of
education in Delhi and parity in ser-
vice conditions, These demands are
primarily of administrative nature and
have first to be examined iu ail their
implications by the respective adminis-
trative authorities namely, the Delht
Administration and other local bodies.

None of these demands can justify
the agitational methods adopted by the
teachers in Delhl. I am sure the tea-
chers will realize the adverse effect of
their action on the progress and com-
duct of their students. The country
looks to teachers to create a climate
conducive to discipline which is so
essential for national dev=lopment. I
would, therefore, appeal to them to
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call off the ;tri.ke apply all their presuading the teachers to realize that
energy and time to looking after the they owe it to their pupils not to in-

pupils entrusted to their care, I would d . tiviti . )
auso appesl to the Hon'ble Members of - 6¢ 10 activities which could only

the House and to the parents and harm the interests of their students
guardians to use their good oces in and do not good to them either.

ANNEXURE
Sl.  Category of Existing scale Revised scales
No. Teachers. Rs. Rs.
I 2 3 4
1. Teacher Grade IV 118-4-170-EB-3-  118-4-150-5-160-8-200-
(Primary classes). 200-EB-5-225. EB-8-240-10-270.
(For Matriculates).
126-4-150-5-160-6-200-
EB-8-240-10-270 (For
Higher Sccondary Passed)
2. Music Teachers 118-4-170-EB-5-  126-4-150-5-160-8-200-
(Grade 1I). 200-5-225. EB-8-240-10-270.
3. Hcadmast:rs/Headmis-  150-5-160-8-240 160-8-240-EB-10-270-
tresses (Primary Schools) EB-15-300.
4. Trained Graduate teachers 160-8-256-EB-8 175-8-215-EB-10-275-
Grade 111 and all other 280-10-300. EB-15-350.

teachers in this scale.

5. Trained Graduate teachers 170-10-20-EB-  190-10-260-EB-15-425.
Grade II and all other 15-380.
teachers in this scale.

6. Headmasters/Head- 210-10-290-15-380 220-10-200-EB-15-425-EB*
mistresses (Middle 15-470-
Schools).
7. Teachers Grade 1 (Post 2zs50-10-290-15-380- 275-10-295-15-370-EB-15"
Graduate Teachers) EB-15-470. -490-EB-20-550.
8. Vice-Principals. 325-15-475-EB-20- 350-15-470-EB-20-650.
575-
g. Principals (Higher 425-25-500-30-680 425-25-500-30-590-EB-
Secondary Schools). 30-800EB-30-830-35-900,.
10. Drawing teachers 130-5-160-8-200-  140-5-160-8-200-EB-
(Grade III) and other =~ EB-8-256-EB- EB-8-2,40-EB-10-300-
teachers in this scale. 8-280-10-300- 15-330.
11. Laboratory Assistants. (i) 40-2-60-5-2- 110-3-131-4-155-EB--
75-3-90- 4-175-5-180. (For
(ii) 75-1-85-2-95. Matriculates with
Science).

NOTE : In addition to the basic pay in the revised scales indi-
cated above, the teachers will get the dearness allowance
as per Central Government ratcs.

SHR] S. M. BANERJEE (Kanpur) baving a discussion?

et MR. SPEAKER: He may sit down.
MR. SPEAKER: No, no. He may sit I have already stated, Does he want
down. me to repeat it?

SHRI 5. M. BANERJEE: Are they Mr. Madhu Limaye.
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1235 hrs.
STATEMENT BY MEMBERS UNDER
DIRECTION 115 AND MINISTER'S
REPLY THERETO

| it Wy fed (i) ;. wemw
AR, FE AEA TEN 4 AT welr
it feam ferg w1 s 99 H g AT g
Tt #r A feamar an W
TER AT qrife sw g A |
from® & oame & QW ® 7 AW,
1967 FY F1 4t | AT ¥E FE TFEEH
firsit g Fort fady i v AT B
g frew =g & A ¥ ofafaw
FEFIRL A G| W IE ATIEA I
HIAT-ATH FC FT FIW IH 9T F
Fgmens  sEw Y wRfa ¥ feaw
G AT AW 9 FT W@ 9%
wEAfd WX AT X A @ § AY-
T TEET T e ¥ afiEda
FEE 9. " ofEE F
FewrAr o A e feemie ae
o T, foad s9x aTwTd ey
Tt | W AT g & 8 3w
F=q A 0% famr, 5/ a& @@
feem 800 wfawa a® FavHr F91 F%
T H T TAT T

| HAT 7§ 98 $ FL A%9 H1
THag w4 & #fww #fF oA
T H T ey W g, awr s
&% fae fFmmr g g aaag d
frmras 37 fasi & s g &
A& TAT T A X HA ¥ w
a1 ff wodft 9 w1 T =|T gET,
affs @fF ot W= F gEr #}
|’W  THiA g fears, @ A
weqei AW 115 Faeq oA WH A
T[T AT IR

T an gfF geT A S w
Te T ARST AT wawq
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115

ATE! qT Wifs FEA qaT 7 e
[ H MY e &g
g wr T 79 v §X SR ww Y
1T & i Y e T Y ST
T8 2 & g WY SRR WO 4w
%1 59T & WA WTHT T TE -
& 5 wame ot ke fag ¥ 7 few-
Y, 1967 ¥ WA I N {3 T3
e v |

W WERd, AMAE IR 6 g
fmd § ot aga @ 3 F4 qEa=
A g fF i 9 e & sy
THG TAEE FT AT g

wHTT wee AT 7y fad 3w
fs 43 7 991§, 1967 Faifed ww
H&T 993 & WATE WA & gy ¥
fal 1% W9 IO T A A
S F1 50 fFar | agaaagr i
TEF AW F AT # 4F wgroam,
‘gt w1 FTET gAY § @A & fAg
FAd @ w2 afeeEl &
et e & ‘G F o 9%
@t g eT T 31 2 W, 1967
W AEE & gy oo g
oo Ry @ fimam
13 gar§, 1967 F aEfaare &
aeres @t aa & dr) @ i
& famr At sfveret & o fagor frely
SHX TAAE FA AT AL AT FA@H
frar &: “w@i % wara voar @
fasii &7 ag v SAw fafewr
FraTgr @ EE

X Qar w7 w7 o1 i fad
wret g F 7t 7 off, a7y I g
T2 a7 i 37 Tv=wg | Friard f @
€ (gaar @ T %7) | | § AR
SaT EYOm d 9@ & w6l 81 s
g H @ @ FEad U @ W
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6 ok afad a1 AT o pRR
52 o w1 2 we & T @ wEar
or ) AR ¥ T A FTEE F v g §
WY qg gw wfe ¥ o2 0 wifs
Ug THAT ETHA 97 | 6 avaew
29, 1967 F1 5t 7y fawd ¥ 7w
T a1 W)X AX 6 WO, 1967 W
sl g R four qr fomd o ao
2f g whma o 7 fe s 9
fadt oA ¥ fE g eqrfaer
fFar W 773 5w AN w1 oFwT gur
AW foar a1

IvgT feafa & ag woee g s f
it @ e A A A TR
FCT F FIE 9w G 4T

sing fd : W@ o @ W@
FgA g 1 A g o el yafae
& § 7w o o = ww e g
T AT TET S R o
aifgt ff o) s feaer SR
Y |

1242 hrs

MOTION OF NO-CONFIDENCE 1IN
COUNCIL OF MINISTERS

MR. SPEAKER: I have receivei a
motion of no-confidence in the Coun-
«il of Ministers from Sarvashri Balraj
Madhok and Shri Shrichand Goel It
reads:

“That this House expresses its
want of confidence in the Council
of Ministers.”

The reason is:
Kutch affair.”

SHRI H. N. MUKERJEE (Calcutta
North East): Is that part of the motion
or not part of it?

MR. SPEAKER: That iz the explana-
tion.

“mishandling the
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Motion 2166

May I request those Members whu
are in favour of leave being granted
to the motion to rise in their places?
I find that more than 50 Members
bave risen in their places. Leave 18
granted.

MaylnsktheGovmmn‘twhm
they would like to have this taken
up?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUB-
HAG SINGH): We would like to
have a discussion straightway, if you
permit. Otherwise, what is the good
of this Motion being postponed ?

MR. SPEAKER: Today we have
got so many things on hand. If yeu
want everything to be postponed, I
cannot help it. There is the motion
relating to the situation in West
Bengal; the motion of Shri P. Ven-
Katasubbaiah has also been admitted.

SHRI S. M. BANERJEE (Kanpur):
Only tomorrow. -

MR. SPEAKER: I will fix up a
convenient time. I will have a dis-
cussizn 1 would reguest the Minis-
ter also to be present. We need not
postpone all these things on the
agenda today. Anyway, now I will go
to the next item.

SHRI M. L. SONDHI (New Delhi):
On a point of order. What happens
to the propaganda which they are
conducting one-sidedly ? 1 want your
guidance, This is a matter in which
I wish to assure you that members
of this House are all concerned. We
are naturally concerned with finding
out, what went wrong, how it hap-
pened, to bring to bear the best
judgment on the question. You are
fully aware of the concern it his
caused. Behind it is our clean feel-

ing....

MR. SPEAKER : No. no. He need
not make a staterment now.

SHRI M. L, SONDHI: Why should
there not be an assurance from that
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side that no cheap propaganda would
be done till the House decides about

it? You have expressed the sense of
the House.

MR. SPEAKER: I agree with you. No
cheap propaganda of against anybody
by anybody should be done.

1244 hrs

MOTION RE: CONDUCT OF TWO
MEMBERS DURING PRESIDENT'S
ADDRESS

MR. SPEAKER: Shri P. Venkata-
subbaiah.

SHRI S. M. BANERJEE (Kanpur):
On a point of order. I want to submit
that this motion cannot be discussed.

I rise on a point of order, about the
admissibility of this motion.

MR. SPEAKER: It has “een admit-
ted already,

SHRI 5. M. BANERJEE: It has not
been moved.

MR. SPEAKER: It is not a question
of being moved. If I had not put it
on the Order Paper, you can cppose,
but now it has been admitted in the
Order Paper.

SHRI 5. M. BANERJEE: It cannot
be introduced.

MR. SPEAKER: They must also
have a chance to say something.

SHRI S. M. BANERJEE: All right
Let him move, I will raise my objec-
tion.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): I rise on a point of order,

MR. SPEAKER: On his point of
order?

SHRIMATI SHARDA MUKERJEE:
No. I am raising this point of order
on what Mr. Sondhi said.

MR. SPEAKER: I will call you
again.

_—

12.46 hrs.

RE AWARD OF INTERNATIONAL
TRIBUNAL ON INDO-PAKISTAN
BORDER

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): That is the next iten on
the agenda. I am raising a point of
order on what Mr. Sondhi has said.
Mr. Sondhi has said that there is a

propaganda golng on regarding
EKutch Award.

¥

SHRI M. L, SONDHI (New Delhi):
By the Government.

SHRIMATI SHARDA MUKERJEE:
By the Government or by the Govern-
ment Party members.

SHRI M. L. SONDHI: By the Gov-
ernment not by the Government Party
members. Some Government party
members have reacted very nicely.

SHRIMATI SHARDA MUKERJEE:
On what basis has Mr. Sondhi come to
this conclusion? Either he should
substantiate his statement or he must
be asked to withdraw it

SHRI KANWAR LAL GUPTA
(Delhi Sadar): We are prepared to
substantiate.

SHRI M. L. SONDHI: I must explain
myself.

MR. SPEAKER: I have called Shri
Nath Pai.

SHRIMATI SHARDA MUKERJEE:
It must be withdrawn,

MR. SPEAKER: There is nothing. T
have not asked you to withdarw. Why
are you worried?

SHRI M. L. SONDHI: I must give
an explanation.
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Tribunal on Indo-Pakistan,
Border

MR. SPEAKER: No, not necessary-

SHRI NATH PAI (Rajapur): | seek
your protection in raising this point.
Though the hon. lady has objected,
the point raised by Mr. Sondhi de-
serves very serious consideration
(Interruptions).

The rule in the House seems to be
the survival of the loudest and noi-
siest. I hope that at least under your
guidance this shall not be the rule,
that logic and cogency will have the
upper hand and not voice and volume
of the lungs. I cannot compete with
the lung power of some of the mem-=-
bers, but in the power of reason 1
can.

The entire machinery of the Gov-
ernment is being mobilised and used
in preventing a proper assessment be-
ing made by Parliament. The first
announcement on the All India
Radio.........(Interruptions).

AN HON. MEMBER: What is the
point of order ?

SHRI NATH PAI:

down.

SHRI M, L. SONDHI: This is much
more important than anything else. I
demand the resignation of the Minis-
try.

SHRI NATH PAI: The Prime Minis-
ter made a plea to this House to the
effect : Iet us get full documen?, let us
study the details and then only Govern-
ment will make up its mind. If that
is the plea which is to be respected by
us, what is this game that is going on,
that everybody is being conditioned to
prepare Parliament to accept the
award.

You know the basic thing; they may
not be knowing.

Mr. SPEAKER: I bave asked Mr.
Venkatasubbaiah to move the motion.

SHRI NATH PAI: When a matter is
sub judice, nobody tries te go into it.

MR. SPEAKER: I know.
‘8191 LSD—8

I will not sit

two M.Ps. during
President’s address
(M..)

SHRI NATH PAI: Have you under-
stood my point? I credit you with
many things but not with telepathy.
Let me complete my sentence.

MR. SPEAKER: I do not want to
prolong the discussion.

SHRI NATH PAI: I am not pralong-
ing the discussion,

SHRI RANDHIR SINGH (Pohtak) :
1 also wanu to say something...(Inter-
ruptions.).

SHRI NATH PAIL: Since we are
going to make up our mind, since the
Government claims that it wants to
make up its mind, is it fair to mobilise
the entire propaganda machinery be-
ginning with the All India Radio and
say that India has benefited? We are
being conditioned into accepting this
award. ....(Interruptions.) I do not
know if you find time to listen tg the
All India Radio amidst your multifari-
ous preoccupations. If you can find
the time to listen to the All India
Radio, you will be surprised that one
gets the impression that nothing betwer
hae happened to the  Government of
India and the people of India since
Independence than the award of this
Tribunal. This is the funniest thing
and this is how they (glamorise). Why
should it be so if Parliament is asked
to give its calm judgment? May I
therefore ask you to use your authori-
ty with the Prime Minister to direct
the Prime Minister not to use the
media of propaganda available to the
Government to prejudice the judgment
of the people and of Parliament?

12,52 hrs.

MOTION RE: CONDUCT OF TWO
MEMBERS DURING PRESIDENTS

ADDRESS
MR. SPEAKER: Shri Venkatasub-
baiah may move his motion.......(In-

terruptions,) First, the motion must
be moved; later on if anybody has
any objection, it can be taken up.
It has been admitted; it is on the
agenda. After that, if anybody wants
to raise any objection, he may do so.
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SHRI P. VENEATASUBBATAH
(Nendyal): I mowve:

“That this House strongly dis-
approves of the conduct of Sarva-
shri Maulana Ishaq Saembhali and
H. N. Mukerjee who created ob-
struction and showed disrespect
to the President at the time of his
Address to both the Houses of
Parliament assembled together
under article 87 of the Constitu-
tion on the 12th February, 1968
and reprimands them for their
undesirable, undignified snd un-
becoming behaviour.”

SHRI J. H. PATEL (Shimoga): On
a point of order...... (Interruptions.)
The rules say that Members shall sit
in such order as the Speaker may de-
termine. Shri Randhir Singh comes
to the front always and obstructs the
proceedings of the House, Please ask
him to go back to his seat. He has
his seat not where he is sitting but
somewhere here, much behind.

ot saamaa: (fa= aew) ¢

W WG, W a1 AT a1
S ¥ A E

MR, SPEAKER: He has spoken in
English. After all, you must be
thankful to him; he has speoken in
English, a language which you can
understand. Why do you want to
provoke him further. Hon. Members
are expected to sit in their own seats.
Now and then they do come to the
front seats also. But at voting time
they must be in their seats. There is
nothing compulsory. Of course shout-
ing will be easier, if he is in the front
seat.

" sh ww el ()
o faem & ol s A &3

SHRI S. M. BANERJEE (Kanpur):
On a point of order. Rule 376 says
that a point of order shall relate to
the interpretation or enforcement of
the. rules or the articles of the Con-
stitution. My point of order is in
relation to the business before the

AT
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House at the moment. There is no
rule under which Mr. Venkatasub-
baiah can. move such a motion. Sir,
1 am yet to know under what rule
Mr. Venkatasubbaish is mowing this
motion. He still does not lkmow it
There are a set of rules in this
House for such motions. Either it is
rule 184 or rule 193, For the benefit
of Mr. Venkatasubbaiah, I shall read
these rules. Rule 184 says:

“Save in so far as is otherwise
provided in the Constitution or
in these rules, no discussion of a
matter of general public interest
shall take place except on a mo-
tion made with the consent of the
Speaker.”

{ say this is no motion, and it is not
admissible. Kindly hear me. This is
a very serious matter., I have got all
the rules. It will take some time to
read them. There are certain condi-
tions under which you admit a motion.
What are those conditions? Rule 186
says;

“In order that a motion may be
admissible it shall satisfy the fol-
lowing conditions, namely:—

(i) it shall raise substantially
one definite issue;

(ii) it shall not contain argu-
ments, inferences, ironical
expressions, imputations or
defamatory statements.”

If you really read this motion, you
will find that it is absolutely defama-
tory, but does he say? It refers to
what Shri H. N. Mukerjee and Shri
Ishag Sambhali had said; we have no
proceedings, and we do not know
what they saidi Yet a motion has
been brought, mentioning that they
had said something which is undigni-
fled, disrespectful and what not.
Now, rule 193 is there and the mo-
tion could have been admitted under
that rule. But in that case, the mo-
tion should be sent to the Rules Com-
mittee, and the motion should be dis-
cussed at the Business Advisory Com-
mittee. This motion was not brought
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before the Business Advisory Com-
mittee of which 1 am a Member. It
was not sent to the Rules Committee
of which Shri Madhu Limaye and
Shri Indrajit Gupta are Members,
Then, this motion is against the
Constitution. There are no set rules
in this House as to the manner in
which Members of this House or of
the other House, directly or indirectly,
elected, can focus the attention of the
hon. President at the time of the joint
session. Here, Mr. Venkatasubbaiah—

SHRI P. VENKATASUBBAIAH: He
is speaking on the motion.

SHRI S. M. BANERJEE: I am say-
ing that his motion is not admissible.
I have got my amendment; you may
reprimand and you may do what you
like. I have got all the past rulings
in this matter. Now, in this House,
the late-lamented Dr. Lohia wanted
to move a motion against the conduct
of the Prime Minister who generally
giggles at important issues. Then,
your predecessor in office gave a rul-
ing that there is no rule for that—I
can gquote that—and said there was
no rule in regard to a motion against
the Prime Minister. There was no
rule when there was a motion against
the minister’s conduct. We were told,
“Move a vote of no-confidence; move a
censure motion; move an adjournment
motion.” Under no rules can you pos-
sibly bring this sort of motion.

Now, what does this motion say?
What is its wording? The wording is
that the conduct of Shri H. N. Muker-
jee and Shri Ishaq Sombhali on a
particular day showed utter disrespect
and was in an undignified manner. I
submit that you should kindly tell us
under which rule this has been ad-
mitted. That is one thing, Then, if
it has been admitted—I do not ques-
tion your ruling, and you have got the
power and you can do it—I want to
know why it was not sent to the
Business Advisory Committee. (Inter-
ruption).

MR. SPEAKER: Please conclude.
You are making a long speech. It is
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not a point of order; it is a regular
speech.

SHRI S. M. BANERJEE: It is a
point of order. How can one make a
point of order, without a speech?

MR. SPEAKER: Conclude it now.
13 brs.

SHRI S. M. BANERJEE: This mo-
tion is wrong. Article 19 gives every
citizen the right to speak. All our
fundamental rights were mortgaged
when there was emergency. Now
emergency has been withdrawn a.nd
under article 18, every member of this
House has the right to raise his voice
before the highest man in the land
and point out the mistakes committed
by the Government. I feel this mo-
tion is wrong and it should not be al-
lowed to be discussed.

SHRI M. R. MASANI (Rajkot); Sir,
1 would like to speak on this point
of order. May I point out that, as
for as I can make out and with all
respect, the motion is perfectly in
order. Rule 184 makes it perfectly
clear that no motion may be admitted
without the consent of the Speaker.
Rule 185 makes it clear that notice
should be given in writing to the
Secretary, and then it is your discre-
tion, Sir, to admit the motion.

As far as I can make out, this
motion does not violate anything con-
tained in rule 186. It raises one defi-
nite issue and that is what is men-
tioned in the motion. The hon. mem-
ber says that it includes ironical ex-
statements. There is no weight in
that argument at all. If we are to dis-
cuss misbehaviour, indiseipline and
breach of privilege, how else are we
to discuss them except by saying that
somebody has broken the rules. To
say that a reference to the mis-
behaviour ¢f a member is an imputa-
tion and therefore it cannot be dis-
cussed would be to reduce this House
to stultification and we would not be
able to discuss anything at all.
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MR. SPEAKER: This is not the first
time we are discussing this, It was
discussed already once. I have exa.
mined the rules thoroughly and also
the precedents. We can certainly dis-
cuss the merits of the case afterwards,
Mr. Venkatasubbaiah will have to
make a speech and later on, I will per-
mit a short discussion on it. Now, T
would say that there is no point of
order. We will adjourn now and
when we meet a 2 o'clock, Mr. Ven-
katasubbaiah will make his speech.

13.03 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the clock.

The Lok Sabha re-assembled after
lunch at Fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair)

MOTION RE. CONDUCT OF TWO
MEMBERS DURING PRESIDENTS’

ADDRESS—Contd.
MR. DEPUTY-SPEAKER: Shri
Venkatasubbaiah—

SHRI S. M. BANERJEE: Sir, I rise
to a point of order.

=t Ay famd : IareaE wEET . ..

MR. DEPUTY-SPEAKER: I want to
make one point clear. The .Speaker
has given a ruling so far as the ad-
missibility of the motion is concern-
ed.

st wy fomd : fmr gX? g
Tg o aga fafaa wfwar §, swem
wgeA |
MR. DEPUTY-SPEAKER: If the

point of order is something which is
not on the same issue....

ot 7w fomdt : F famgw 7f @@
W F| T AT A oS, A
it @A 7 w6, afw T T E
W fagw 7w o=
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SHRI S. M. BANERJEE: My point
of order has been disposed of but,
the Speaker has not disposed of all
the points of order to come,

MR. DEPUTY-SPEAKER: So far as
the initial objection to making the
motion is concerned, it has been dis-
posed of,

SHRI S. M. BANERJEE: 1 will ralse
other points,

SHRI P. VENKATASUBBAIAH: I
do not object to Shri Limaye raising
his point of order. I only want to
point out that I was on my legs when
the House adjourned for lunch. It is
proper for him to raise a point of
order now when I am on my legs?

sagfeed: @ @ gwr?
WA AT WY e A AT )

MR. DEPUTY-SPEAKER: What he
said is correct. The Speaker observed
before he left after disposing of the
point of order “Now, Shri Venkata-
subbaiah”.

st ol Tog:  (Tew) - W
AW g, a1 SET qrer ar |

ot 7y fewd : wgA ARG L. ..

Mr. DEPUTY-SPEAKER: I cannot
prevent him from speaking.

ot vy fomm : 7 Y A 2
@ g1 Ry wow fo st aet
IR T e F gw ax femran

MR. DEPUTY-SPEAKER: It is not
regarding the ruling of the Speaker.
He is raising a new point of order.
That is why I have submitted him,

SHRI C. C. DESAI (Sabarkantha):
I hope it is not a point of order to
frustrate the debate.



2177 Conduct of

SHRI SHEO NARAIN (Basti): Sir,

on a point of order.

SHRI S. M. BANERJEE: Let him go
back to his seat and then raise it.

MR. DEPUTY-SPEAKER: Yes, 1
would request Shri Sheo Narain 1o
occupy his usual seat.

SHRI S. M. BANERJEE: Sir, I rise
on a point of order on this very point.

SHRI . PILOO MODY (Godhra):
When once I was sitting in the same
seat I was asked to go back.

MR. DEPUTY-SPEAKER: Then it

was a question of crossing the floor.
Now, Shri Limaye.

=t wy fawd : § s WG TE

qm, afer g am s afwd
IMETH  WEI(, AFETgsATT WA
Fo......

SHRI SHEQ NARAIN: Sir, I have a
point of order on this point of order.

MR. DEPUTY-SPEAKER: But, let
Shri Limaye state his point of order
first.

SHRI SHEO NARAIN: Sir, you may
listen to me, First of all, even before
the Member concerned has said ¢
single sentence, on what subject is he
raising the point of order?

MR. DEPUTY-SPEAKER: When he
has moved the motion, even though he
has not made a speech, something is
before the House. The Speaker has
given his ruling on one point of order.
Shri Sheo Narain is at perfect liberty
to raise his point of order, hut only
after Shri Limaye has finished his. If
he does not approve of Shri Limaye's
point he can oppose it, but not now.

SHRI SHEOQ NARAIN: There must
be some business before the House to
raise a point of order, Let the mover
say at least one sentence. Then, Shri
Limaye can raise his point of order.
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SHRI RANDHIR SINGH:
must appreciate his objection.

MR. DEPUTY-SPEAKER: I have al-
ready given the ruling that when the
mover moved the motion immediately
a point of order was entertained be-
cause the House was seized of the
motion, as it was before the House,
even though the mover had not made
a speech. Now, the hon, Shri Limaye
is exercising his right to raise another
point of order.

Sir, you

SHRI RANDHIR SINGH: For that
“here must be some business before
the House. Now, there is no business.

MR. DEPUTY-SPEAKER: I kave al-
ready given my ruling on that point.

wstagfomd : SEw wEE,
s 1 1 Frafaa #1500 @ Haga
qYT 99T AT R | B9 TR §9 YT
T WA Y 3| o T ¥ fger-
g wey T §—

“this House strongly disapproves

of the conduct of Sarvashri
Maulana Ishaq Sembhali and H
N. Mukerjee who created obstruc.
tion and showed disrespect to the
President”.
O SUTSHY WERA, 98 §ATH qW T
¥ 1 E A g W we o o
grm, s gt Al § 43 ¥ ok
T agE MR T A B 71 -
qfx ot &1 wirarer o= off T gar
a1, 99 qEAl wEd W@ oW, WK
&g regafa it A—d fomg 9T &
FI Y, I §F T § w7 fw ag
9 | 99 F T qEelf qgq ¥ -
1 AT Fg WX S GHT T8 aefa
AF aWF g9 I— a1 qg T 4T
gar &1 IR sEr @ fF —

“. ...and showed disrespect to
the President....”
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[sit =g fi]

& g w1 g, & dfew § 4t
ar @ g | T 6 Awx § ag wgAr
g § i e & ame ofwg st
wWeE ) @ dar | W
Tor & A & fr ¥ wrdw I3 @
T w1 g ¢ fE omw A oo
FAAR /T & IW T W F AR
93 Febt w1 haer femr AT & 1 7w
W §I A QT @ dow g
¥ wr # mfasfe s q@
t, wifefmae ferd & & 1 @1
dwCTEAUT OF T T G § AfwA
# amea ¥ ATY AER FF A5 E,
A T A A gt 3 ¥ WR 3w
%98 § fagrem qr | oewfa St #
qEA § AF IE IX gH AT 67 99
*F g g WK 3T F qow far
T T = § faagey T 5 =
#r quet aww A wegufr ot @
s fawaT ar 3 w1 aewe fear ok
asg ¥ far 7fF w7 A 91§ wnfors
s W E WAy &
@ FT UEA FLAT AMGATE | ST F2AT
@ @ T IW & At F gw A qEr
s At F Ay T aea § T@ 9
o afedr owmEw & 1 @
¥ age w8 gf v d At ¥ Y @
afew g ot & ane vz WA@Y
I ¥ at ¥ og gwmE gswAr
ofegs s T & 0 @ A
T ¥ At AvEE ¥ W gw adr S
¥ geufa ot &1 wRR T fear
ar afeF I %1 W< fear ar 1 @
& aft & fred far wregefa off & fed
Mmarose i wawmafs
ZH ®Y GWT T T T AfET
# wpez wo wTEAT § WA A 6 3
e @1 & B W w1 Ao S
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w7 gy fawgw qw A R T
gfs St & v Fg7 99 F1 F agi w7

Y g WifF Iw A afeey g
AR IAFAHA @A, , .

(saa=). .. ...

TR 1wy frw
184 3@ ifaw | WX 186 ¥ (5)
g wifo

“(v) it shall not raise a ques-
tion of privilege;”

wa % ag ' wo A g e
Ig SIwEE W § A9 afwm &
wa ag fadrarfasre wv S A
gamrg 1 & ? ag & @
qRAT g W #YE @Eer A i
TTE TEA FTHIHE F@T & fow #°r
AT ¥ FEoT T ATAT & T WY
fadiarfasre o0 & wrar & &% Y
o wien §  fawafaw §
o9 WA & qg 91¢ 91 a8 "iEwr
% 1 wfeT WX W T w1 A9HE AN
sATETT Wt o s @ o 5w Ay v
fgfarr sr T § | @™ #
v foram gwr & 1 Fweaear Awew
FT 91 9519 § 98 97 & WG #T W
ferfrrrfareerT W 7 &Y g1 wa § WSy
qe IR e § ag qew g 1 Afer
& s am § 5 ag qew ot
e e Wy A T F R ag aew
& A o A T o g are o frw
222 %Y afwar & fairarfasre arey I8 &
T I S WA A1EC 184 ¥ W
ST WY AT & 96 ¥ 9g TE W |
g SuETG (5) & A9 THET @

“(v) it shall not raise a ques-
tion of privilege:;”

WA AT IFE wH A Fad
Tt ar A, gy & & ww &
e afdme &t wi feemn = mEr
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g1 9% deC 1(€) 1 oww [
&1 gw ¥ ofoamar AT ST §
“Joint Sitting’ means a joint sit-
ting of‘the Houses.”
a4 2 %7 (7) 5o fEg
“At any joint sitting the proce-
dure of the House shall apply with
such modifications end variations
as the Speaker may consider neces-
sary or appropriate.”
A w@qwr dzw & fag awmfa s
wad ot gATd Sfwar § g o ar
ofmd T ¥ 39 A weaTr wwx
o R A AE § Ao W Ay
Frm f dqer 355 & It F qunfy
I & #YE oo wrdy fist E vl =%
sy e o & 1 W
W &1 WA FERAT 9T fAdT AT a@
ga &1 a1 oaT fraw aod foms
7 w57 T g1 6 R wwe wat s
e 3T § A1 W FYE v Ty 4T
Y 3 waw faeger &9 W frargame
e A% o, Fomesr o oo T=a
A fagar dm AW g @ asT w1
qOTE § | ST AT FE A@ W
et ®1 T o0 AT T FE T & 6
T wrEr & wreaww femr @
a1 ¥ s g 99 i wEsi aga
W @ ¥, vy oenfa o 99 &
e W ¥, W ag W i @
FT A WX, IE 0F W W W9 g
¥ 78 fAeeT qr, afes s wiwl
¥ WY w¥a fear a1, 99 ¥ faegw ww
Tt a1 ff qadlt s v oS
WX ¥ AT ARA Y, IH g g
AEY ¥ | TET GoWST gEgT T ar
TWMEF W ¥ FEr a1 fF @ wIET
T & Afem a7 el awe W@
go oy Iwt ezt ft ¥ 2w o
o TeEfa ot IET gAT AEd o
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T e W R, A g d
FTTYEATAT AT A ARG WIEHT,
gag ¥ 7 Wi % 9y g a9
o ¥ wew WgEd, W O A
T@l 9% d|en 9T 1 wOEr 9-
w0 & fod & Fo qrfearieed dfew
¥ T IIET [T WIEAT 1wy
g A § ag faaew wEm 5 oeufa
o T Hgfar e @ 1 W
T g & 5 & o e & Tw WY
wye & wre Tgafa o ot agt o< T
Frmitrowfi Rz waw
¥ oy AT & " @ Afe g 9
§T Tgefa & WX g e @,
fafeor® & wiR {oet® & TamaTEr § )
gt 9T T A ooaa & (e

@ Ede ¥ T W
¥ 7t = oSy w9 &, Faafes
w8 3, fie o Tgt O A RS
o fee &1 o1 afFaT & Iaw 3w foam
g | A% qegrea dfew, 17 §
€V & § B IgI0 @A ATEAE

give offence outside Parlisment,
and it is only consistent with de-
cency that a Member of the Le-
gislature should not be permitind
openly to use such language in his
place in Parliament.”
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[ wey 3]

AT FE ? W FE I WY A

~Unless the discussion is based
upon a substantive motion, reflec-
tions must not be cast in debate
upon the conduct of the sovereign,
the heir to the throne....”

A S TafT 9w gEeTw A
AT /I T EY IqH 1 & qr H
w3y g% foar

draa ey | ww ag wifeamie
# wfsaT & 89 WTE FTHA &7 wOEAT
g:

“Before the Queen's speech is
reported, it is the practice in both
Houses to read some Bill the first
time proforma in order to assert
their right to deliberate without
reference to the immediate cause
of summons”,

T ¥ ag vova ¢ 5 o & wfe-
W9 F qR F 99 ¥ 93 989 v
fee S STSH WS FIA FAT HiY
FX wegifaa 7% & g s
o< fa=m 727 & oo oF e AW
FT 3T § wew u¢ fmm & fa
THT S 7maE wfvwmew 9% a9 7@
& HemaT S 90F O W gATa O
gfas g | T TR AT gFA A A
T & wfasl F1 vofig &0 &
aEf & gRedl & wor 9 faegw ww
g F 919, 143 F 919 [ HA F qH
g 41 AT axg qFen wrag A FT R
gafag Tegafa ot &1 &1 s T
FATE L AL A qE O WY W
foir fe? a= s T@E A

SHRI 5. M. BANERJEE rose.—

MR. DEFUTY.SPEAKER: 1 have
listened to him. I want to give my
ruling.
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SHRI S. M. BANERJEE: You have
heard only two points. I am not
going to make a speech.

MR. DEPUTY-SPEAKER: Please
resume your seat.

SHRI S. M. BANERJEE: Where are
the documents on which this has been
raised? We want to have them. Let
us have the proceedings.

MR. DEPUTY-SPEAKER: Three
points have been raised. In 1963, if
'I mistake not, such an incident took
place and a Committee was set up.

SHRI MADHU LIMAYE: lilegally.

MR. DEPUTY-SPEAKER: This
House endorsed their report.

SHRI MADHU LIMAYE: Guestion!

SHRI S. M. BANERJEE: I have got
the report.,..

SHRI P. VENKATASUBBAIAH: On
z point of order. He has used the
word “illegally” in reference to an ac-
tion taken by the House. Thereby he
has brought the whole House into
contempt.

MR. DEPUTY-SPEAKER: 1 know it
is perfectly legal

He has raised three points. So far
as the proceedings of the joint sitting
are concerned, when that matter was
raised in the Committee in which for-
tunately Shri H. N. Mukerjee, though
not present throughout, was present,
whatever record was available was ac-
cepted. There was no regular pro-
ceedings kept.

ot Ay ford : A ST wre
g ag TR Y A AT qET AT
FAAN IT FHE TS A
3T

MR. DEPUTY.-SPEAKER; We have
a precedent. Let us proceed with the
Motion,

SHRI JYOTIRMOY BASU (Diamond
Harbour): What is the basis en which
this is proposed?
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ot vy fowrlt : AT ax wfem
§fad, o, g FE LT 1

MR. DEPUTY-SPEAKER: I am giv-
ing my ruling. So far as the proceed-
ings are concerned, about the facts,
.they were ascertained and they were
accepted.

SHRI S. M. BANERJEE: Who ascer-
tained? Who accepted?

MR. DEPUTY-SPEAKER: I will not
tolerate this. What does h mean?

SHRI S. M. BANERJEE: This is a
wrong motion.

MR. DEFUTY-SPEAKER: Whatever
he may think about it, I am within my
rights to give my ruling. I am on my
legs. This is not the way to proceed.

That Committee constituted by this
House accepted whatever record was
available, though no regular record
was kept.

SHRI C. C. DESAI: A record has
been kept.

MR. DEPUTY-SPEAKER: If Shri
Limaye does not want to listen, I
would brush aside his point of order
and ask the Mover to proceed.

The question of record was disposed
of then.

Regarding the question of privi-

ot vy foerd : Y 377 R ag
ffaax Homar g . . .

MR. DEPUTY-SPEAKER: Conflicts
with that provision ? It is not correct
Under a mandatory provision of the
Constitution, it is an obligation on the
President to address both Houses.

stwy fg . IR 99 @
T AT

MR. DEPUTY-SPEAKER: Therefore,
the question of privillege in this con-
nection is not pertinent.
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You must accept my ruling.

Regarding the last noint, whether he
had any intention....,,

&t 7y forrd @ 7 ‘FIT Wlew-
v wrAvd WA g

MR. DEPUTY-SPEAKER: You could
have kept out as the DMK kept out.

st Ay fowd © 94 997 4 9 W
807 T |

MR. DEPUTY-SPEAKER: Regarding
showing disrespect, I know perfect-
ly well, and 1 told him before he was
about to walk out, that he was plac-
ed in the most embrassing position.

SHRI MADHU LIMAYE: Who had
placed him ? He has brains.

MR. DEPUTY-SPEAKER: I can-
not possibly imagine a senior member
like Shri Mukerjee showing by even
his conduct any disrespect to the
President. Therefore, in that repert
what has been stated is that it is a
question of decorum. I am pointing
out to Mr. Mukerjee who was 1 mem-
ber of the Committee that it was not
a question of privilege, but of deco-
rum; and indecorous conduct has been
disapproved by this House. So, the
hon. Mover is perfectly in order. I
will not permit any more points of
order. Shri Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH :
(NANDYAL): Shri Limaye and Shri
Banerjee have raised many points of
order. I do not want to deal with
them  separately as you have dealt
with them adeguately.

SHRI JYOTIRMOY BASU: I have
submitted a substitute motion. What
has happened to that?

MR. DEPUTY.SPEAKER: Let him
make his speech.

SHRI P. VENKATASUBBAIAH:
It is not with pleasure that I want
to move this motion. I have got the
greatest respect for Shri Mukerjee,
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[Shri P. Venkatasubbaiah.]

one of the senior members of the
House, and aslo leader of the Com-
munist Party in Parliament. I thought
it was my duty as a Member of the
House to point out that this attitude
of Members of Parliament, however
senior they may be, however well-
versed they may be in parliamentary
practice, was not proper, so that this
House may set an example to other
legislatures and other parliamentary
democracies. It is with that in mind
that I have brought this motion before
the House. I have already stated that it
is not a pleasant duty I am perform-
ing, I must appeal to the hon. mem-
bers not to treat +his as a matter of
scoring a personal point over indivi-
duals here. It is # duty enjoined up-
on us that we should adhere to de.
corum, dignity and the rules that are
enjoined on us,

Before speaking on this meotion, I
would recall the memory of the mem-
bers here that a similar incident hap-
pened in 1963.

SHRI VASUDEVAN NAIR (PEER-
MADE): More will happen in future.

SHRI P. VENEATASUBBAIAH:
That is the attitud= of Mr. Vasudevan
Nair. 1 would only point out to hon.
members that when we speak of Par-
liament, we should remember that
article 79 of the Constitution clearly
“states that Parliament consists of not
only both Houses of Parliament, but
also the President. So, any disrespect
shown to the President is disrespect
shown to Parliament and to the mem-
bers themselves,

ot W foord :  TwTeTE W,
78 ¥ w7 @ 9T | oWl IT 9T TR
oY | g FE @ § & v om
& grew g, Mfaasis & ww=r o 9T
g....
ot e fg : 99 FT W= R
fear aram afer qrefir @
g YT AR wist e
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SHRI P. VENKATASUBBAIAH:
In that context I appeal to the mem-
bers that this is a matter of consti-
tutional propriety, rather than of the
position enjoyed by an individual
member. No Member is above the
Constitution. When he takes the oath
of allegiance to the Constitution it is
expected of him that he would abide
by the provisions of the Constitution
and show respect to the Constitution.

shagfemd : mac#, fedwe &
A ¥ FY 7 Aifera § awi o ?

I TFITW, AT F(ET WH AR
2 A maE W dm s
w2 #7 rq ar fRT AT qeaem goR
fog W 4o @

st v fewd : ag wiwar Ag
AAX | I IR AT A IeAE
fomr o 3 737, WA ATIET |

SHRI P. VENKATASUBBAIAH:
We listened to Mr. Limaye when he
made a very long statement on the
pretext of a point oi order and now
he should remain silent; he can ex-
press his opinions later on.

Another point was sought to be
made out that there were no rules
under which this action could be ini-
tiated. It has been clearly laid down
that the conduct of the Members of
the House should be proper. The
rule refers not only to the Lok Sabha
fbut says ‘precincts’. There is a clear
direction from the Speaker, direction
124(1) which says that the term ‘pre-
cincts’ includes the Central Hall, the
Lobby, ete. So that, whatever hap-
pens inside the Lok Sabha or the
Central Hall can be scrutinised by
this House; it comes within the juris-
diction of the House. Thus, may 1
point put, my motion iz relevant? It
is the duty of the Lox Sabha tc take
cognisance of this imcident.



2189 Conduct of
I

There is another matter which I
shall deal with in an extensive man-
ner. Article 87 of the Constitution
clearly says that the President has
got a constitutional responsibliity to
address both the Houses of Parlia-
ment assembled together and inform
the Members of Parliument of the
causes of the summons. Under this
provision, it is mandatory on the peart
of the President to address the Mem-
bers of both Houses of Parlaiment. It
is clear that when the Head of the
State, namely, the President acts in
exercise of the constitutional provi-
sions requiring the attendance of
Members of both Houses of Parlia-
ment, the solemnity and dignity of the
occasion are of the utmost importance.
The President represent: not only the
executive authority; he is also in es-
sence the symbol of our Constitution.
Any disrespect shown to the President
is disrespect shown to the Constitu-
tion. Mr. Limaye said that Mr.
Mukerjee did not show any disrespect
and did not obstruct the proceedings.
What is meant by the words ‘Disras-
pect and obstruction’?- It is disres-
pect to interrupt when the President
rises in his seat ‘o speak in the dis-
charge of his constitutional responsi-
bilities.

SHRI MADHU LIMAYE: He had
not risen.

SHRI P. VENKATASUBBAIAH:
He rose simultaneously so as to pre-
vent the President from discharging
his duty. It is disrespect. It is not as
if he can bandy words with the Presi-
dent and enter into a conversation
with him. It is obstructing the Presi-
dent from discharging his constitu-
tional obligation...... (Interruptions.)
In this connection, I shall briefly re-
view how the function is held year
after year, The President comes in
procession followed by the Presiding
Officers of both the Houses with all the
fanfare, and the National Anthem is
sung and then the President rises to
speak. Then the President’s entry
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into the Central Hall 1s also announc-
ed. The President’s address to Parlia-
ment is a most solemn and formal act
under the Constitution. This solemn
occasion should therefore be marked
by dignity and decorum. So, it is in
the context of these things that pro-
per respect to the Constitution should
be shown, and every Member should
maintain the utmost dignity and de-
corum,

I may recall to you and also to the
hon. Members that every time the
President addresses both Houses of
Parliament—

SHRI S. M. BANERJEE: Why should
he address at all ?

SHRI P. VENKATASUBBAIAH: It
is intimated to the Members of Parlia-
ment that the hon. Members are re-
quired to be in their seats by such and
such a time and nohody should leave
the House till the Prcsident's address
is over. Here, they have showed dis-
respect by leaving the House when the
President was addressing the Houses
of Parliament. The commission of
these two acts—showing disrespect by
obstructing the President while he
started addressing the House and by
leaving the Central Hall while the
President was speaking—constitutes
utter disregard to the Constitution and
also to the President, and it constitutes
misconduct and disorderly behaviour.

This matter is of grave importance.
(Interruption) I would only appeal to
Shri S. M. Banerjee that he should not
make such light remarks and in a
very casual and easy manner, because
we are discussing a matter of urgent
importance and he says that the Presi-
dent need not address the Parliament,
Then he is clearly violating the Cons-
titution by saying that the President
need not address Parliament.

st ag faed: w7 ¥ faere
FEATE F AR |

SHRI P. VENEATASUBBAIAH: He
is a senior Member of Parliament and
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he always interrupts; and by way of
interruption he makes long speeches;
we have no objection to tnat, but this
is not the way in which he should

act and thus bring disrespect to the
Constitution.

Why I want to bring this motion be-
fore this House is this. As I have al-
ready stated, in 1963, a similar inci-
dent happened. Then, Mr. Jaipal Singh
raised the matter in the House. The
Speaker in his wisdom constituted a
committee, and several Members ex-
pressed their displeasure at the way
in which things happened on that day,
and they wanted to convey their deep
regret to the President for this dis-
orderly behaviour. I would just like
to quote certain speeches made on that
occasion.

ot wg foed ¢ 7 2 T wETE
wE? IW WY FAG FT AN
SgTE agHT 91, VHHT AT 9T |

MR. DEPUTY-SPEAKER: Order,
order.

SHRI P. VENKATASUBBAIAH:
When this matter was raised, Shri
Prakash Vir Shastri spoke on that
occasion. I do not know much of
Hindi, but with my litile knowledge
of Hindi I would like to read what
Shri Prakash Vir Shastri had said. He
said:

“sreqer WEtEd, WS WA A AT
weaT afea gt & Ied qEFE 7 agl I
grEmi N gies sz g d

I am not able to read further. He said
that this was a matter of ceep regret
and he wanted to convey the deep re-
grets of this House to the President.
The then Prime Minister Shri Jawa-
harlal Nehru, said on that oceas}an as
follows: SL S ¢

“I agree that this 15 a matter of
a serious nature and this House
should take cognizance of this and
find suitable measures to see that
such incidents do not recur.”
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A committee was appointed at that
time. It has been asked why this
motion should be brought when that
committee had already submitted its
recommendations to the House. Sir,
certain recommendations of that com-
mittee were put before the House for
its approval. But in view of recom-
mendations contained in para 28 of
that committee’s report, I feel it is
necessary that this matter chould be
brought again before the Iiouse. Re-
commendation No. 28 says :

“The committee recommend that
in future if any member of Lok
Sabha interrupts or obstructs the
President’s Address to both Houses
of Parliament assembled together
either before, during or after the
Address while the President is in
the Hall with any speech or point
of order or walk-out, such inter-
ruption, obstruction or show of
disrespect may be considered as a
grossly disorderly conduct on the
part of the offending member and
dealt with by the House subse-
quently on a motion moved by a
member.”

MR. DEPUTY-SPEAKER: That re-
commendation was not placed before
the House, though it was made by
the committee.

SHRI P. VENKATASUBBAIAH:
While presenting the report of the
committee, the Deputy-Speaker men-
tioned why he had omitted this para-
graph 28. This is what he said:

“Before closing, I would also
refer to paragraph 28 of the re-
port. It is only a suggestion for
future events. But, after reconsi-
dering the whole matter, I feel
that there is no need to move that
this House agrees with the re-
commendations in paragraph 28,
because I feel that it would be res-
tricting the powers of this House.
This House has got zovereign aut.
hority. It has got the power of
admonition; the power of repri-
mand, the power of suspension,
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the power of expulsion of the
members for any disorderly and
un-becoming behaviour. I feel that
no committee has got any powers
to restrict the powers of this
House. Each occasion has to be
judged on its merits. I would,
therefore, request this House
through you to agree to the re-
commendations of the committee
in paras 26 and 27..” etc.

While supporting the recommendations
of the committee, the late Prime
Minister also referred to para 28 and
said :

“I do not suggest for a moment
that there should be the slightest
deviation from dignified beha-
viour, particularly when the Presi-
dent symbolises the unity of the
House.”

I would only give the gist of what he
said. What he said was that he was
inclined to recommend this paragraph
28 of the report to be uccepted but he
felt that it would be fettering the
House in future for not taking a very
serious view about this. 1 would only
say that this matter i= brought before
the House in view of the previous
Committee’s report in which they have
not taken any action about such things
which may happen in future. I,
therefore, thought it my duty to bring
this matter before the House so that
they may take serious note of it and
deal with it in whatever manner they

thought it fit.

Ironically enough, Sir, Shri H. N.
Mukerjee was also a member of this
Committee. I will only quote the re-
levant portion of his speech while
this matter was being discussed in
this House. He said:

“I do not suggest for a moment
that there should be the slightest
deviation from dignified behaviour,
particularly when the President
symbolises the unity of the State
in addressing both Houses of Par-
liament. On that day when our
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friends walked out, we aul fell
very badly about it. On behalf of
our party our leader expressed
himself and unequivocally ccn=
demned the action that had taken
place. So as far as that is con-
cerned there is no reason for us to
have any doubt in our minds that
any Member of this House, to
whichever party he might belong,
' wanted to malign the President, to
bring down the dignit; either of
Parliament or of the State.”

Several hon. Members have expressed
strongly about this. Before I con-
clude my speech I only want to peint
out that Shri Vajpayee, Leader of the
Jan Sangh Party, while speaking on
the Motion of Thanks to the Presi-
dent, also specifically mentioned about
this and condemned in the strongest
terms the attitude of some Members of
this House on that occasion.

With these words 8Sir, I commend
my motion to the acceptance of this
House.

MR. DEPUTY.SPEAKER: Motion
moved :

“That this House strongly dis-
approves of the conduct of Sarva-
shri Maulana Ishaq Sambhali and
H. N. Mukerjee who created ob-
struction and showed disrespect to
the President at the time of his
Address to both the Houses of
Parliament assembled together un-
der article 87 of the Constitution
on the 12th February, 1968 and
reprimands shtem for their unde-
sirable, undignified and unbecom-
ing behaviour.”
There are some amendments, Are
hon. Members moving them ?

SHRI MADHU LIMAYE: Sir, I
beg to move :

That in the motion,—
for

“strongly disapproves of the
conduct of Sarvashri Maulana
Ishag Sambhali and H. N. [Muker-
jee who created obstruction and
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showed disrespect to the President
at the time of his Address to both
the Houses of Parliament assem-
bled together under article 87 of
the Constitution on the 12th Feb.
ruary, 1968 and reprimands them
for their undesirable, undignified
and unbecoming behaviour”,

substitute—

“after taking into consideration
the happenings at the time of the
President’s Address to Members of
Parliament on the 12th February,
1968, is of opinion that the Rules
of Parliament should provide for
the ventilation of grievances by
Members of Parliament at the
joint opening session of Parlia-
ment every year”. (1)

SHRI ATAL BEHARI VAJPAYEE

(Balrampur): Sir, I beg to move:
That in the metion,—
for

“and reprimands them for their
undesirable, undignified and un-
becoming behaviour”,

substitute—

“and resolves that a Committee
of Lok Sabha be constituted to
examine thoroughly all aspects of
the question and make recommen-
dations with g view to ansure that
such umbecoming events are not
repeated”. (2)

SHRI S. M. BANERJEE: Sir, I beg
to move :
That in the motion,—
(i) for “strongly disapproves of”,

substitute—
“having considered”.
(ii) omit “who createq obstruc-
tion and showed disrespect
to the President” and for
“his" substitute “Presi-
Qent’s.”
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(iii) for “and reprimands them
for their undesirable, un=
dignified and unbecoming
behaviour”

substitute—

“recommends that no action be
taken against them.” (3)

SHRI C. C. DESAI (Sabarkantha):
Mr. Deputy-Speaker, it does not
give particular pleasure to stand
up here and support the motion mov-
ed by my hon. friend, Shri Venkata-
subbaiah or to use harsh language
against some of our friends and collea-
gues sitting on this side of the House;
but we just cannot see our way to
condone the unpardonable conduct on
the part of those members of the
House who staged a demonstration,
made noisy interruptions and marred
the solemnity of that particular occa-
sion. The Swatantra Party firmly be-
lieves and stands for correct parlia-
mentary practices and democratic de-
cencies. We have our own grievances
with the Congress Party, but we know
where and how to ventilate our grie-
vances and we follow the constitu-
tional procedure. We know that the
Congress Party, power-hungry as they
are, are anxious to topple non-Con-
gress governments all over the coun-
try. But that does not mean that we
should adopt indecent methods or
create such unseemly scenes as we
witnessed, much to our shame, the
other day. Particularly when the pro-
cession yas led by so able, so polished
and so0 mature a parliamentarian as
Shri Hiren Mukerjee, it was very much
un-understandable for people Tike me
who are new to the House.

=Y v fewa : a7 erfaw ifad
SHRI C. C DESAI: But I am be-
ginning to understnd,

Now I would like to say that the
President is the Head of the State
and when he is making a statement,
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he is not giving the address in his own
personal capacity. He is speaking on
behalf of the Government, as a re-
presentative of the Government. We
have our own complaints against
the Government but there are consti-
tutional ways of ventilating our grie-
vances, and that is precisely what we
are going to do by having a vote of
no-confidence or censure motion
against the Government. Creating
disorderly scenes and unseemly de-
monstrations in the presence of the
President is not a decent democratic
way of ventilating the grievances of
the people. Shri Madhu Limaye said
that there was no intention to com-
mit, ..

srag fomd ¢ & 7 gedarT A
airAgiafre Hasggfesn
aFat 7 Fr§ foaw w4 fear

SHRI C. C. DESAI: But the fact re-
mains that when the President en-
tered and when the President sat down
these people got up and shouted
slogans. Some of them shoulted even
unseemly slogans and went past the
President in a disorderly manner and
everyone who was praset there must
have hung his head in shame. As Shri
Venkatasubbaiah has rightly mention-
ed, Professor Mukerje2 was a member
of a committee appointed in 1963 to fo
into the very same matter and I
will, with your permission, read out
some of the extracts from the recom-
mendations of that commitiee, That
was an occasion, precisely the same
occasion; when Dr. Radhakrishnan as
President was making an sddress and
he was speaking in English, some of
these Hindi people—we are now reslis-
ing what Hindi imperialism has now
lad us to—

it o fomd © s et 7 A
2 afw TwwammEiEr 3 7 A
&2 T 4r f wIT g g, ar ag
arfaerar e ¥ K |
SHRI C. C. DESAI: No, Sir, it was
a ease of Hindi imperfalism.
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sty fowd ¢ fedt A, -
HAMT |

Let him not distort........(Interrup-
tions)

SHRI C. C. DESAI: You are free
to speak in Hindi, but I come from
Gujarat and I will not speak in Hindi.

it 7y fomd @ gw w0 AT &

@®E? mwAsHamM@E?

SHRI C. C. DESAI: It is my right

to speak in any language I like. I
will not be cowed down by others.

st 7y fod: g FGT AN IR
g7 afsagsaad

= @ ar (qf) cogw W fE
F Y AEY & wEd foggw A "«
WTYTAT o7 749 & |

st af S (g
e whe ¥ Wi 4 oar R w7

qgi AT FIET ¢ |
SHRI C. C. DESAI: I am not yield-
ing. It is my right to speak...... oo (In-
terruptions).

MR. DEPUTY-SPEAKER : Let the
time of the House not be wasted by
interruptions.

SHRI C. C. DESAI: In the Report,
to which Professor Mukerjee was a
party, the Committee pointed out that:

“In our Parliament which not
only affects the dignity of the
President, Parliament and its
Members, but also raises the wider
issue of laying firm foundations
for the suecesfsul working of the
Constitution and Parliament, such
walk-outs were undesirable and
should not be practised. After
all, it is the constituzional cbliga-
tion for the President to deliver
his Address which is a statement
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of the Government policy of
which, as the constitutional head,
he is the mouthpiece”.

Again, the Commitee went on to say:

SHRI MADHU LIMAYE: Humbug.
(Interruptions).

SHRI S. K. TAPURIAH (Pali):
Law and order is always humbug. for
these people.

st ag fmd : W AR
ferfidr | s 2 97wk iqﬁfm
qur fenfad FT ara A

SHRI C. C. DESAI: The Commit-
tee went on to say:

“On such an occasion, solemnily
and dignity are of the utmost im-
portance since the President re-
presents not only the executive
authority, he is in a sense a sym-
bol of the Constitution.”

What was the recommendation of that
Committee ? The recommendation of
the Committee was:

“In future, for uny disorderly
conduct during the President's
Address committed by a Member,
he may be suspended from :he ser-
vice of the Hous2 for a period
which may extend up to onz year.”

ot vy femd : R fmm @
@ w0 g femaFary ?

SHRI C. C. DESAI: We want to
establish sound conventions in this
House. Wt do not want, particularly,
to pursue any individual. Even at this
stage, if Prof. Hiren Mukerjee who is
sitting here expresses regret........
(Interruptions).

FEBRUARY 20, 1968

two M.Ps. during 2200
President’s Address
(M.)

SOME HON. MEMBERS: No, no.

SHRI C. C. DESAI: ....at what he
did which he must be sorry for in
calmer moments, I hope, my hon.
friend, the mover of this riotion will
accept the apology and treat the mat.
ter as closed.

All that T want to say is that we,
particularly of the Swatantra Party,
as I said in the beginning, are an-
xious to establish sound parliamentary
practices and democratic deccencies
Prof. Mukerjee, while walking out, re-
ferred to parliamentary practices and
democratic decencies. Who ar= these
people to talk of demoazrctic decency ?
The people who have committed
Naxalbari attrocities........ (Interrup-
tions) and the people who are shout-
ing all the time even in this House ?
Who are they to talk of parliamentary
practices? This is not the way......
(Interruptions).

st W SRS : T AFATATET
am E S A%, AT FAT SFE-A
e qI qHA § 7

SHRI C. C. DESAI: I do not have
to learn anything from Mr, Madhu
Limaye on democratic decency. If
on sound democratic practices he is
to teach me, I will be his student. ...
(Interruptions).

In conclusion, I say, the House
should still give an opportunity to
these erring Members for repenting
what they did on that occasion and fer
expressing their regret and, if they
don't I hope, the House will support
the Motion.

SHRI N. SREEKANTAN NAIR
(Quilon): I rise on a point of order
under article 14 of the Constitution.
Article 14 says :

“The State shall not deny to
any person equality before the law
or the ‘equal protection of the
laws within the territory of India.”
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Here is a motion under which only
two of the delinqueat Mewbers are
heing hauled up who staged a walk-
out on that occasion. There were
about 70 to 80 Members who staged
a walk-out—I am one of them. Is it
right or proper to penaiise only two
Members and not to penalise others?
Is it equality before law?

15 HRs.

MR. DEPUTY-SPEAKER: The
names of those who said something
and led the walk-out, are included
here in the Motion. If the hon. Mem-
ber wants that all should be clubbed
together, he should have moved an
amendment te that effect; that would
have been beMer.

SHRI N. SREEKANTAN NAIR:
I am not interested in clubbing or not
clubbing. I am only interested in
pointing out that a large section of
the Opposition walked out. If walk-
out alone, according to the interpre-
tation of the Mover of the Resolution,
constitutes a breach of privilege of
the House or an insult t» the Presi-
dent, then all of us are equally guilty.
Those two members alone should not
be victimised or penalised.

SHRI RANDHIR SINGH: He is
making a confession. It should be re-
corded ........ (Interruptions).

SHRI N. SREEEANTAN NAIR:
I don’t mind.

MR. DEPUTY-SPEAKER:. The
Mover of the Resolution has himself
said that it is not with gusto that he
has brought forward this Resolution.
He has himself said that they are our
collezgues, but to preserve the deco=
rum and dignity of Parliament, he has
brought forward this Motion. For a
symbolic punishment, only iwo »ames
are mentioned. So, the hon. Member
need not insist that all the names
should be included.

Mr. Shri Chand Guel.
=t fom Ao oF T & M
at TERT | OF AT T UF AT &
T TFTT T9AT AT |
3191 LSD—9
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T & A gaa sAifog )

MR. DEPUTY-SPEAKER: I want
to conclude the debate early. So, I
will conduct accordingly.

SHRI SHEO NARAIN: We have a
right in this House....

MR. DEPUTY.SPEAKER : He will
get his chance. He may now resume
his seat.

AN o i : FwErgeTan

ST AT @, .. ..

MR. DEPUTY-SPEAKER : He may
please resume his seat. This is not
they way. He will not be called. I
have alled Mr. Goel.

st ST Muw (SvdE)
JUTEAA AEIA, TH qHA 6 ¥ qwE
w faiy wgew &1 sew famag &
fag Sofer & 1 & sw famraara
FTAE vvnnnes

MR. DEPUTY-SPEAKER : I would
like to point out that not more than
five minutes will be given to each
Member. I want to finish it by 3 O’
Clock.

SHRI SHEO NARAIN :
ready post 3 O'Clock.

SHRI S. M. BANERJEE : 'This is a
very serious matter.........(Interrup-
tions).

SHRI H. N. MUKERJEE (Calcutta
North-East): I do not know how
many.... ... (Interruptions).

MR. DEPUTY-SPEAKER: Order,
order,

It is al-

MR. DEPUTY-SPEAKER: That has
given a substitute motion..

MR. DEPUTY-SPEAKER: - iat has

‘been ruled out of order.
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SHRI JYOTTRMOY BASU: That is
very unfair, Sir, because I was one
of the persons who walked out....

MR. DEPUTY.SPEAKER: If he
wants it to be on the record that he
was also one of the offenders, that
can be done.

SHRI JYOTIRMOY BASU : What
1 was trying to say was that you must
give me a few minutes.

MR. DEPUTY-SPEAKER: That is
a different matter. Bu: so far as the
substitute motion is concerned, it has
been ruled out of order.

Mr. Mukerje"

SHRI H. N. MUKERJEE: I do not
know how you were allocating the
time. At 4 O'Clock, we are supposed
to have another discussion. You will
have to allow me a considerable
amount of time in <order to express
myself in this House...(Interruptions)
because I am in thz dock. There-
fore, I would like to know how you
were allocating the time.

MR. DEPUTY-SPEAKER: Nor-
mally for all such motions, we give 2
to 2thours. We could finish by 4
O'Clock. I entirely agree with the
hon. Member that h2 must be piven
full opportunity to express himself
because, as he said, ha iz unfortunately
in the dock.

SHRI DATTATRAYA  KUNTE
(Kolaba): I would like to make a
submission, not on this motion but in
connection with it. The point is this.
When a serious matter is being dis-
cussed, il you are going to say that it
must be disposed of in 50 minutes or
52 minutes, it is really a hariship
which every Member of the Hov-e is
labouring under, Eitner it is a seri-
ous matter and should be discussed
threadbare or it is a matter to be
disposed of within 50 minutes. It
could be either of the two. If you
want to dispose of it properly, you

FEBRUARY 20, 1968

two M.Ps. during 220,
President’s Address
(M)

must allow Members to express them-
selves. ..

SHRI NATH PAI (Rajapur): Ade-
quately.

An HON. MEMBER: How long?

SHRI DATTATRAYA KUNTE:
Someone is asking ‘how long?’ Till
the matter is properly discussed. That
is the only way it can be discussed.
The way in which many times we
conduct our business wanting to dis-
pose of it looking at the clock rather
than the matter in hand is really,
allow me to say, a departure from
proper parliamentary practice. Par-
liament has to discuss properly; it 13 a
matter of parleying.

Therefore, my humble submission
is that you must not restrict the time.
If a Member is repeating himself or
arguments advanced are being re-
peated, there he could be controlled.
That is the only way bv which the
debate could be controlled, not by
pointing to the clock and saying that
the debate must be finished within 50
minutes or whatever it is.

MR. DEPUTY SPEAKER: 1 fully
agree that this matter is very rerious
and it should be debated properly.
But we must keep in mind the time
factor too. I will bear in mind what
he has said. Opportunity will be
provided as far as possible. Let ii be
10 minutes for each Member, but not
20 minutes.

SHRI S. M. BANERJEE: 1If
had been referred to the Business
Advisory Committee, we would have
demanded 5 hours for it. Now that
it has not been referred to the Busi-
ness Advisory Committee, allow us to
have our full say.

SHRI JYOTIRMOY BASU: Clov-

ernment may withdraw the motion
and he done with it.

SHRI SHEO NARAIN: Itistn ta
government motion; it is a Member's
motion.

Lhis
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= siwy M (Ivdig) : Iw-
S Wged, AR §F A ¢ wfe @
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w1 fafegg aga m & 1 aw
& & 737 ¥71 w9 facgw fow &1 5w
WY TH FT ®7 TS 47 A GH AT €
TS WX & | TF L F w=TEl H
W Ty e s ow
waze afafa 1 fmbr & =few,
wrw qéf wifen g il o arew
¥ faer &3 FT FTF TRIIET ¥ W AW
9T fa=are X wWifs oF Tga 0w
wATEA WA w1 e § e w9 -
ofs &1 wyaT wE gT & 7T 99 W
wly @ g g fraam § g
9E F qEE FT G GE § e
TMAWA T FAE | g
¥ qg wwwan § f 3% s € Hfaai
F wfs a@R ¥ #7191 ) wOETAT F
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st g3 o ST & Ty &, gH o IaAT
& e @ Afew 99 A wwE T W
TR TR FA A ING TG TR
aft ¥ wfawew &1 a@ere T TE
g 1 fF W oo Y waET g
wazsm afafa &1 famufn &t & 99
& gra < | gafag & ag wiv F@r
g fr 7g ot wmvar 3 fF qF maedT
afafs #1 g¥0 fear o wife @ ¥
2 aral 1 a7 T e g0
TF g ¥ TaTg fF A 39 € A
gegal ¥ sw U= fear 9w Y A0EE
fraramr | sw & ¥ 919 9g W
geTa faar @ & B S oY aem A
Wy 99 F qEg A 9 1§ T
@ W F A g g
o I fFar 9w & wfe smewfe
at & gve F% g9@ § 9w W feawm-
saw at & sEr FEOW AR g |
afF 37 w1 Fmdr s w1 2o faam
am, e wFI &7 oFrTAT A 9d-
Emyoaaadig
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TAw aF § | 9g W@ a% a@eq

@I Afo #1 TW & &9 U9 F7 W
g, dfmws am
qT qg AT a9 g1 ATfad, WTT F& AW
F1 UH "agetw  afafa & @ o 39
AT AT 9T TRdaT & faEre w2
AT I F 915 TH THC & TF A1
dfgar € w5 s W A=
3 &6 S | i A g
& 9t Topfa ¥ s+, wfaser &5,
afam it gvr gt § S F ar
T AT § W1 Z FaArAw  aO* ¥
FT gFd 3, WifF 9 A Efay &
oF e g E '

9 gaT ¥ @rg { orowm Ao
AT F@T |

SHRI THIRUMALA RAO (Kaki-
nada): It is not with pleasure ttat
I take part in this discussion.

I would like my hon. friends to
consider one aspect of this question.
All the opposition parties have con-
tested for the Presidentship of India.
Suppose by some chance or turn of
events the other gentleman who had
contested against the Congress nomi-
nee had succeeded and become the
President of India, and if some others
had walked out of the opening Address
of the President to the joint session
of Parliament or if some other oppo-
sition members created scenes which
have been now created, how would
you have taken it? I would like you
to have some minimum standards of
conduct, because every one of us is
protesting that we are upholders of
democracy, but in the public attitudes
that have been now clearly shown and
owned, the Jana Sangh and the Swa-
tantra Party have been really out-

raged at the conduct of the others who
have got different ideologies.

The others who have combined in
this are both the Communist Parties
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and the SSP which has been trying to
be a constitutional party, to be a.
party entirely within the country but
in its conduct is more akin to the
Communist Party. I want you to re-
alise that at a time when they are
all aspiring to occupy the Treasury
Benches, to run this Government, and
to run the Government according to
the Constitution and the rules that
are obtaining today, what is happen-
nig? Some of my hon. firiends were
complaining that the S.V.D. Govern-
ments are being thrown out I would
like to draw the attestion of the house
to what has appeared in yesterday’s
newspapers about Shri Charan Singh’s
leadership and how he is relinquish-
ing it. The components of the S.V.D,
he has said, are not patriotic enough,
that is the certificate he has given to
his colleagues with whom he has serv-
ed in all these months. Therefore,
I would like you to remember
that the Communist Party have extra-
territorial loyalties; they take their
orders from Moscow or Peking, buat
there are other parties in this country
who want to come to power one day
or other. (Interruptions)

MR. DEPUTY-SPEAKER:. He 1is
entirely within his rights.

SHRI THIRUMALA RAO; I am not
going to leave. I can shout louder.

If you want to come to power, you
must have minimum standards. My
hon. friend Mr. Vasudevan Nair had
told us that there would be more such
walk outs. I do not expect anything
better from him; he is a left commu-
nist... (Interruptions.) There is no
secret about it. But others should
think how to keep this country in
tact and keep it independent and not
hand it over to a foreign. If you are
agreed on this, you will also agree
that this matter should go before a
Committee which will engquire into .1
I was much pained at this. I wondsar
very much how it was possible for a
courteous, educated and cultured per-
son like Mr. Mukerjee to begin the
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Communist Party. He has become a
prisoner of his own party. He was not
a leader that day; he was led that Jday.
His inner self should have revolted
against such discourteous conduct. I
know thuis because we have been
friends for more than a decade and
we know each other and have mutual
respect for each other. This is not
the way of conducting oneself; he nim-
self once condemned such a conduct.
He forgot that and he was not also
ullowed to remain where he was and
“+ he was forced to conduct himself
like this: That is all T have to say.....
(Interruptions.)

=t ety @ ST WERd,
oI §T 1 Tl F9g . . (WaEm)
= 7@ ¥ gfmme § 2w T
¥ agt Far @ aFar |

SHRI 8. KANDAPPAN (Mettur):
Let me at the outset point out that
I am no less eager to uphold the dig-
nity, deccrum and decency in the
House. I can understand the stand
taken by Mr. Desai because every-
thing goncerned with the Communist
Party is taboo for him and his party
and so they demand drastic action
against them. But I am unable to ap-
preciate the view taken by an old and
senior Member like Mr. Venkatasub-
baiah who had thought it fit to move
a motion to reprimand Prof. Muker-
jee; it is somewhat amazing and as-
tonishing. This kind of attitude is not
going to end the trouble in the coun-
try. The resolution is rather harshly
worded and it says that the conduct
was undesirable, undignified and un-
becoming. It may be the subjective at-
titude taken by him and some others.
In 1942, when there was an agitation
against the British, persons like Mr.
Venkatasubbaiah indulged in acts of
burning and holligemism but then is
was called heroism. ... (interruptions).

It was praised by the country.

MR. DEPUTY-SPEAKER: We are
concerned with the conduct of Mem=
bers in Parliament.
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AN HON. MEMBER : The events of
1942 are a glorious chapter in our
country's history.

SHRI S. KANDAPPAN: Do the
Members of the Congress party deny
that there is political turmoeil in the
country after 1967 elections ? Has not
tne whole complexion changed ?
More than half the states have be-
come non-Congress, which meant a
definite demand for a review of politi-
cal pattern in the country. In the face
of these new forces emerging, has the
Government searched its heart ? They
are not going to solve the problems
of the country by reprimanding pro-
fessors like Mr. Mukerjee.

This is my sixth year in Parliament.
I might say here and now, without
any fear of contradiction, that it has
never happened in this House, where
Prof. Mukerjee even at the peak of
his anger or even when he was talking
in a temper and charged with emotion
on certain subjects, even then—he did
not violate the rules of the House.
He still maintained the dignity of *he
House. It has never happened that he
has taen back a word that he had ut-
tered on the floor of this House. Such a
Member with great restraint went out
of the Hall when certain things hap-
pened. Unfortunately, we were not
there; we of the DMK group had
abstained; that can also be explained
as a disrespect to the President,
because the President was there. We
have no quarrel with the President,
but still, we abstained from attendinz
the joint session, because we felt very
keenly and acutely on a certain thing
on which the Government had not
taken any stand and given any satis-
faction to us. So, we feel very
acutely on certain things and try to
exhibit and demonstrate our disagree-
ment with the Government, It might
be that the action of Shri Mukerjee
and others may be approved by Mr.
Venkatasubbaiah, but that does not
mean that it is mandatory for Mem-
bers to hear the President.

‘Much has been said about the com-
stitutional obligation of the President
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to come and address the House. But
let me ask my friend, the mover of the
motion is it mudatory for the Mem-
bers to remain ‘and listen to the
President5’s speech? (Interrupiion)
No. It is not mandatory on the part
of Members that they must be present
and they must listen to the speech of
the President. It is not at all man
datory. You may not agree with their
action fully, but it is definitely not
mandatory for all the Members to
remain there.

I would like to tell the House,
through you, that it is time that
instead of resorting to this kind of
reprimand and all that, the Congress
should honestly move and take imitial
steps to see that they, by and large,
rule this country on a larger agree-
ment with the citizens of this land.
Simply because they have got a brute
majority here, it does not mean that
they can indulge in this kind of thing.
We know the anxiety and even the
agony, and the consequent indecent
exhibition of certain Congress mem-
bers where they happened to be in the
Opposition, to capture power. What
happened in my State of Madras?
Recently, they have passed a resolu-
tion—(Interruption). I am  just
referring to it; you better listen to
me, A resolution was passed, wherein
they have stated that they are for two.
language formula. We all know it;
it was published in the papers. The
Congress was there, in the Opposition;
the Swatantra party, the SSP, the
PSP were there. Both the communist
parties were there, but not a single
party moed or pressed for an amend-
ment for the retention of the three-
language formula. They all kep quiet.
They sensed the mood of the country
there. Afterwards, it was even referred
to by the Governor when he addressed
both the House of the Legislature
there recently. After that, senior
Congressman who happened to be the
President of the Congress in Tamilnad,
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come with the charge against the re-
solution, wherein he stated—it is re-
ported in The Hindu—that it is the-
biggest political fraud—
(Interruption).

SHRI K. N. TIWARI (Beitiah): Si:r,
a point of order. That question is
pending before the Madras Assembly.
Already there is a proceeding against
Mr. Subramaniam, the President ot
the Tamilnad Congress. That should
not be referred to here. The other
thing is, the hon. Member has taken
the oath of allegiance to maintain the
dignity of the Constitution and all that.
After that he is speaking against the
Constitution. Is it proper?

MR. DEPUTY-SPEAKER: So for as
the first objection is concernedhe is
quoting from The Hindu. I have also
read that report. So far as the
other objection is concerned, the hon.
Member shoud not show disrespect to
the Constitution in his expressions,

SHRI K N. TIWARI: There are
some proceedings going on against that
report pubished in The Hindu and
against Mr. Subramaniam,

MR. DEPUTY-SPEAKER: That
come as evidence before the Privileges
Committee. But so far that portion is
concerned, I am not taking it as « faet
or as true, that which has appeared.
Whatever he has said has appeared in
That is all.

SHRI THIRUMALA RAO: Mr. Sub-
ramaniam’s case is referred to ine Pri-
vileges Committee. We are also
asking for the same thing here.

SHRI S. KANDAPPAN: I know the
feeling of the Congress Members. I
can reply to the point made: that I
am opposing the Constitution. But
let me point out that the Governor,
appointed by the Central Government,
in Tamilnad, has demanded an amend-
ment of the Constitution.

Does it mean that he shows disres-
pect to the Constitution? Certainly
not. So, if we demand amendment of
the Constitution, it does not mean we-
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are showing disrespect to the Consti-
tution. Considering the anxiety of a
senior Congressman like Mr. Subra-
maniam branding the unanimous re-
solution passed in the Tamilnad As-
sembly as the ‘biggest political fraud’,
you can imagine the agony through
which the Congressmen are going.
After ruling the country for 20 long
years, when these power-mongers are
in  the opposition, they become such
maniacs and try by hook or crook to
topple the nuon-Congress Governments.

What is the position in Bengal?
What is wrong if Proof: Hiren Muker-
jee gets against over that? Let us have
@ little patience and think over it. A
few months back, when the UF Chief
Minister wanted a month or so to be
given for convening the Assembly, the
Governor did not agree and asked him
to convene it right at that moment.

SHRI K. N TIWARI: How is it re-
levant?

MR. DEPUTY-SPEAKER: It is quite
irrelevant so far as this motion is con-
cerned. We are concerned now with
the conduct of Members of Parliament.

SHRI S. KANDAPPAN : What
happened in Bengal afterwards is
within everybody’s knowledge and I
need not dilate on that. Prof. Muker-
jee comes from Bengal and naturally
when such political happenings are
going on there, he had an intense feel-
ing over that issue. That feeling
was expressed, probably in a manner
not agreeable to the Congress benches.
But in his judgement, he thought that
was the pgoper way to express his
amger ‘and sentiments over that issue.
‘We may epprove of it or not. Person-
ally speaking, I may not approve of it.
The DMK decided to abstain. That
was our attitude. But they thought
differently and they exprersed their
feeling in that way. There might be
difference of opinion on that, but de-
finitely it iz not a case for reprimand.
I would apneal to Mr. Venkatasuba-
iah, who wau quite a reasonable man.
Normally he upholds the dignity,
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rights and jrivileges of members of
the House. For him to move a rep-
rimand motin against a senior collea-
gue of his (wn is rather beyond my
comprehen:in. I would appeal to
him to wit ldraw this motion. If all
sections of the House feel that some-
thing must be done about his, let the
Speaker convene a meeting of the
leaders of various parties in his cham-
ber and let us decide it there. The
1963 committee report has no rele-
vance at all, because the whole pnli-
tical complexion nas changed mnow.
Therefore, I would plead with the
member not to press this motion, but
to withdraw it.

SHRI P. VENKATASUBEAIAH: On
& personal explanation, Sir, Mr.
Kandappan said that I have indulge in
conflagration and all that in the 1942
national movement. Sir, many people
made sacrifices at the alter of freedom
at that time and I take reasonable
pride in participating in that great
movement. Sir, I did not expect Mr.
Kandappan to speak differently, be-
cause I know they do not helieve ip
the Constitution and ihere were nece=
sions when they have bturnt the Cons-
titution.

MR. DEPUTY-SPEAKXER: I pointed
out to him that it was not relevant and
the matter ended there.

SHRI 5. KANDAPPAW: [t is not the
Government that is against the Consti-
tution there. There are reports in the
papers that the students there are de-
manding secession and.they are burn-
ing the Part XVII of the Constitu-
tion. We have got nothing to do with
it.

SHRI R.D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir,
Shri Venkatasubbaish in bringing for-
warded this motion has don2 yeoman's
sérvice to parliamentary institutions.
The relevancy of this resolution is so
clear that I am really surprised that
some Members of the Opposition have
taken courage to oppose #. I do not
know whether they have applied their
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mind and paid attention as to
they oppose.

Here is a question of constitutional
propriety, The President the other
day was performing a constitutional
obligation. When he st2.ped in the
procession some of the lJiembers got
up, and they made a statement when
the President was about to speak. If
he was thwarted, obstructed from
speaking and delivering his Address,
‘was it not ohstruction? If it was not
obstruction what else could it he? It
is not necessary that tiie President
should say it in so many words. We
have to take into consideration the
action, the process and the act done
by the Oppocition Members, Here was
a process of an action. When the
President stepped in to perform a con-
stitutional obligation under article 87
and he was about to speak he was obs-
tructed. Therefore, Shri Venkatasy-
bbaiah was right in putting these
words in the motion “wao created ob-
struction and showed disrespect to the
President”. It is not necessary to ad-
duee evidence for the purpose of com-
ing 10 this conclusion that the wvery
acting proves beyond a shadow of
doubt that in the performance and in
‘the discharge of constitutional obliga-
‘tion ‘'some senior Members of this
‘House obstructed the President.

what

Sir, T am speaking without pssion
or prejudice I am for the preserva-
tion of the sanctity of Parliamentary
institution. We have accepfed  the
Parliamentary institution (Interup-
tion). The very fact that we have
‘moved this motion shows clearly that
‘We are not giving up the parliamentary
‘institution at all. On the contrary,
whoever tries to create obstruetion iy
the running of the parliamen‘ary in-
stitution ‘we shall opposz him tooth
and nail. “1hat is exactly the purpose
of moving the resolution, Their action
must be judged according to the rules.
it must be tested on the touchstone of
the Constitution (Interrup Y. Sir.
they are bringing -extraneous matters
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in the discussion. Thar2 is no other
way open \0 the House cxccpt to re-
primand thise two Memuoars however
senior they may be.

SHRI P. RAMAMURTI (Madurai):
Mr. Deputy Speaker, 3ir, I cannot un-
derstand t! » mentality whict. make
them bring w Resolution of tnis 1ype.
It is a filippant Resolution. After 2ll,
they talk of the Constitution and the
sanctity of the Constitution. Th2 san-
ctity of the Constitution is recognised
by all. After all, the Przsidunt is the
Head of the State. 3ut being the

"Head of the State does not make him

a demi-God. o i
SHRI SHEO NARAIN: But do you
believe in God?

r

SHRI PILOO MODY: 1t is only a
demi-God.

SHRI P. RAMAMURTI: I am re-
minded of what hdppéned in Madras-
some 50 or 60 years bat¥  There waff
& zamindar in a village iff ¥adras at
that time. A trunk road w#s being
laid through his village to ffanyp-,
kumari. He immediateiy presentett
one lakh of rupees to the Guverniment
of Madras to see that the trunk road
did not go through his viliage. Do
you know why ? Because, according io
him, once the trunk rvag £9:23 through
his village, buses will start plying
through that road and his peasants,
who are accustomed to fppearing
before him with their clothes tied
down—that how they us=d to show
their respect to superiors—they will
cease to give him respect and je will
become just an ordinary viilager. Now
Shri Venkatasubbgiah wants to reduce
the President of India to the level cf
that boorish zamindar, This is their
mentality.

SHRI P. VENKATASUREAIAH :
What else can I expect from Shri
Rxm:‘a:_nurti who does noi owe allegi-
ence fo the Constitution?

SHRI P. RAMAMURTY : After g1,
the President of India is not a demi-
God. Hfore, if siia people tell
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him that they do not like the activities
of the government and, therefore,
vuice their protest they do not want to
listen 1o him, it becomes derogatory
behaviour 1 cannot understand this
mentality. What is this kird of thing?
If the President of India cannot with-
stand this simple protest by elected
dembers of Parliament, I dn not know
what to think of the President of
India. What is this kind of thing?
After all, what happened on that day?
Shri Hiren Mukerjee got up and laid
that in view of what the government
has done......

HRAL AFHELITAT (@A)
LA HARA, AT UF F[AEAT T
W E | 352 F AU AT To IFA
AT AT Ao =17 2 39 fagafae &
A Hag fEamgar g -

“using the President’s name for
the purpose of influencing the debate”

o+ wafa gHST FT A9 JF

zq feqz %1 FHAWA FL W E | T
NGEEA-

MR. DEPUTY-SPEAKER : There is

no point of order. That was oniy
an analogy.

SHRI P. RAMAMURTI :After all,
what happened on that day”? Shri
Mukerjee was commissioned by all of
us to take that stand. 1 myself take
the fullest responsibility for v hat Shri
Hiren Mukerjee has done.

Then. as far as ihe walk-out is
concerned, it is not Shri Mukerjee
alone that has made the walk out.
Many of us also walked out. So, if
he has to be censured, all of us also
must be censured., We are prepared
to give the names of the members
who walked out that day. Let Shri
Venkatasubbaiah bring a resolution to
reprimand all of us. Why should
8hri Hiren Mukerjee alone Le select-
ed? Leave that alone.

But the question is this When the
President came, Mr. Mukerjee got up
end then told him, in as polite a lan-
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guage as possible—there is nothing im-
polite about the language -sed; there
5 nothing derogatory in that—*Mr.
President, we are pained at the do-
ings of your Governmant with regard
to number of these things. We do not
think that much useful purpose will
be served by our participating in this
august ceremonial function. Therefore,
we are going out”. The reascns for
our walking out were &o!d to the
President. He was not interrupted.
There was no unseemly scene; there
was no attempt to prevent him from
making the speech. He sat down and
heard the whole thing. Now. 1f our
telling the President tha* we walk out
is something derogatory, I cannot un-
derstand what you are reducing the
President to. After all, he is a human
being; he is the Head of
the State. If a simple right
of protest by the Members of Parlia-
ment against the doings of this Gov-
ernment of which he is the head is
denied to us—this is sought to be in
the name of parilamentary decorum—
I would say that parliameniary insti-
tutions are being brought to contempt,
not by us, before the public but by the
ruling party itself. What has tha
people of this countrv to do? If the
Members of Parliament raise their
protest in a simple way, in a dignified
way, if even if that is sought to be
prevented, what will the people of
the country think of the Parliament
itself? I want them to realise this.
When we did it, we did it with the
full sense of responsibility, more than
that of the Congress Party. more than
the majority which they eommand. in
the name of which they will carry the
motion. We believe that the destinies
of the country are going to be decid-
ed by the people of this country and
we are prepared to justify before that
tribunal. Let the Congress Party go
and justify their activities before that
tribunal. It is that tribunal to which
we cwe our allegience, not to the
Congress Party which might command
a miajority today.
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1 would also like to point one thing
more. This question of passing strict-
ures or something on the Members of
Parliament is not something which has
got to be trifled with or taken lightly.
After all, when a Member of Parlia-
ment has got to be reprimande.d, if
that thing has got to be done seriously
by the people of this country, that
reprimand must be given with the
unanimous support of Parliament.
Otherwise, it will lose its significance
whatsoever, If a reprimand is car-
ried by a majority, simply because
they have a majority, if this issue is
treated as a party issue, if, on that
basis, reprimands are given, I would
say, respectfully, that the people of
this country are not going to tolerate
it and they will not respect it also.
That is why I ask them to thmk
about it. They may carry this repri-
mand with their majority but this is
not a question to be decided ‘b)_- t}-_ne
majority of a party. If you still insist
on doing it, it iz the Ceongrees Part}
the ruling Party, which is bringing
Parliament itself into disrepute. Let
them do that. If ultimately, the
Parliament’s authority today does not
run and will not run in this country,
they will be responsible for that. We
are not the people who are responsi-
ble for that. They will be bringing
Parliament itself to <ontempt. Let
them think hundred times before pass-
ing this motion. Tf, in spite of that
they want to do it, w= will not be a
party to bring Parliament itself into
disrepute. As to what action we
should take, we shall decide at that
time.

SHRI PILO MODY: I do not know
why all this fuss is being made? There
was @& great shortage of chairs in the
Central Hall. When the President
was addressing, some people walked
out and other people moved into those
chairs.

SHRI DATTATRAYA KUNTE (Ko-
laba): The Motion that is before the
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House has been moved by the Mover,
as be himself said, with all szrious-
nest and with great restraint, The
real question is whether he really
wants this matter to be wroperly ais-
cussed and wants us to come o a
proper conclusion. If that js S0, then
it wuld not be a matter «f a mere
Resolution passed by a large number
of members voting for or against. It
has to be a consensus where the dig-
nity of the House is concerned. He
has told us as to what happened on the
12th February. I would like to say
that I have been a Member of this
i 18th March, 1967, and I
seeing many a SOrTY spec-
tacle in this House itself, [ would
really like to ask of the Mover of the
Resolution this question. He r.eed not
answer the question to me; let him
answer it fo himself. The question is
whether they have at all made any
attempts in their own Party and with
their colleagues to maintain the de-
corum and dignity of the Tlouse, I do
not want to support any person wkho,
by any conduct of his wants to do
away with the dignity and decorum of
the House because if we call our-
selves as Parliamentarians, we have to
decide, we have to come to conclu-
sions, by parley and not by any other
method. The argument of shouting, the
argument of cowing down people by
hearse vocie, is out of code as far as
Parlament is concerned. But what is
the experience in this House? Experi-
ence in this House, as far as | have
seen, is that all these things we at a
premium. The decorum nnd dignify
and attempts to maintain it are at a
discount and whenever such matters
have been brought to the 1 otice of the
Chair, may I humbly submit that the
Chiar itself has not come to our help?
I am prepared to take the reorimand
for having said this. if {he reprimand
comes, but I want to plead on this
occasion before you, Sir, that the posi-
tion is this. Since the time that I
have been here, I have been fiading
this in this Parliament......(Interrup-
tions). What is it doing? We are not
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following any Parliamentary conven-
tion. If this is Parliament, we have
to parley. But what happens ? There
are only shouts and shouts ard who-
soever has a larger lung shouts more.
That is what one finds. If this is
the position, does the Mover of the
Resolution feel that me- ely reprimand=
Ing a person like Prof. Mukerjee, for
whom he has great respect a2nd for
whom he has such nice words to say,
will help? You may come lo the con-
clusion that the dignity of the House
is maintained, that the Constitution
is upheld. But we have seen occa-
sions in this House where the Consti-
tution has been trampled down by the
Party in power itself. What does one
see? Why did the walk-out take place?
I I have followed the newspapers
properly, it was on something that
happened in West Bengal. What hap-
pened In West Bengal? The Governor
acted on his own authority, trying to
read something in the Article of the
Constitution which could rut be found
there. He did not want to abide by
the advice given by the Ministry, as
it the Heavens would fall if the As-
sembly had been called on a particular
date given by the Cabinet. When the
representatives of tne people, the re-
presentatives of the House, gave some
advic: to the Governor, ke did not
want to abide by it. After all, who
is this Governor? The Governor is
just nominated by the President. A
Governor is only a nominated person
whereas they were the representatives
of the people. Does the (Government
want to stand by such Governors or
does it want to stand by the people?
This was the question which was
raised and I was happy about if. 1
do not want, at any stage, to justify
any rowdism or any bad conduct in
this House, whether it is on my right
or on my left. At the same time, to
single out two individuals and fo say
that they only misbehaved and there-
fore, they should be reprimanded is..

AN HON. MEMBER: Discrimina-
tory.
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SHRI DATTATRAYA KUNTE: . .
++ «+ .. not mersiy discriminatory,
but is ridiculing the whole Par-
Hament itself. If it was discri-
minatory, I can understand. There are
human beings and their thinking is
subjective, About discrimination. I
have no objection.

But the question really is: Wky did
not the Mover of the Resolution bring
forward a resolution to say that any
kind of indulgence by any Member of
this House in conduct derogatory to
the dignity of Parliament either in
the past or in the future ought to be-
reprimanded by the Chair? No, he is
only wanting to reprimand two Mem-
bers of the House.

What does he see to his right to
to his left among his own Members?
Even today, when we are irying to
maintain the dignity of the House, the
way it was maintained is there for all
to see. Some Member made a jocular
remark and another Member got an-
noyed. The Member need not have
made the remark, but there it is. That
is the position.

Therefore, we have really got to de-
cide whether we are wanting to maia-
tain the dignity of the House and up-
held it. It is not merely a gquestion
of the Constitution. Do we want to
call ourselves a Parliament? Do we
want to parley with each cther? That
is exactly the reason why I raised a
question earlier as regards the time.
When an important matter is being dis-
cussed, are we just to look at the
clock and say that it must be dis-
posed of within such and such time?
If that be so, why do we have to parley
at all? The best method really would
be for people to raise their hands and
then decide matters that way.

The hon. Member, Shri Thirumala
Rao, who supported the DNlover was
under the impression that it was going
to a Committee. It is not peing to a
Committee. Nobody can rlispassiona-
tely discuss it. There is not going to
be exchange of views across the table
where party labels do not bind peo-
ple. But the question is reallv going



- 2223 ~Conduct of

' [Shri Dattaraya Kunte.]

to be; who did not like what Prof.
H. N. Mukerjee and his 87 other
colleagues did the other day? What
Prof, Mukerjee said there was being
mutely said by others ulso. But the
Mover of the Resolution wants to re-

_primand only two of them. As one
Member has rightly pointed, he should

* have named all the 88 Members-

If this was a matter of the dignity
2f the President only, the President,
as Shri Venkatasubbaiah rointed out,
15 part of Parliament, if the President
and tne two Houses make the Parlia-
ment, if the dignity of tne House is
not maintained every day in the
_ahsence of the President, are we not
showing disrespect to the Vresident and
to the Constitution? Why kas not any
Member who has supported this Mo-
- tion raised his objection o that?

SHRI R. D. BHANDARE: A num-
“ber of times we have raised it.

SHRI DATTARAYA KUNTE: Shri
Bhandare says that they have raised
it a number of times, Will he persu-
ade his friends and colleagues, over
whom he can have some control and
bring them round? That is the only
way it can be done. But they say ‘All
right.” Because they shouted, therefore
we will shout’. Therefore, shouting
‘becomes respectable,

SHRI MANUBHAI PATEL
boi): Look to your right.

SHRI DATTATRAYA KUNTE: I
may tell my hon. friend that I have
,condemned this shouting whether it is
to .my right or to my left. Naturally,
‘he being, after all, a member of the
Congress Party, would naturally side
with them only. I am not sorry about
it.

AN HON. MEMBER: You come
back to us.

SHRI DATTARAYA KUNTE: My
friends are asking me to go back. Let
me tell them that it is their own con-
duct that made me leave their party.
and I am very happy about leaving it.

(Dab-
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I must point out that if we are simp-
ly going to pass this Resolution and re-
primand Prof. Mukerjee and another
colleague of his and not going lo say
anything as regards the way this Iiouse
behaves, we will only be ridiculing
Parliament itself. May I say it might
be that the Chair tolerates all this.
I would really like the Chair in whom
the ultimate authority of this House is
vested to exercise its authority.
What do I find? If any one wants to
get up and interrupt the dn‘:nte the
best method is to raise a point of
order. Even during th2 uiestion
Hour there is a point of order. Even
before there is any motion before the
House, there is a point of order. All
these things are tolerated, and T reul
ly feel very sorry, someiimes humiii-
ated, when the Chair las t. tell us,
“Well, gentlemen, please remember
that I am on my legs”. Hz has the
authority, he can do it, and we have
found that if the Chair says this will
not be recorded, it does not go on re-
cord. That authority the Chair has.
Why should not the Chair erercise its
authority? But then, if the Chair is
fair to every one, that is no! sufficient,
the Government has got to be fair to
every one.

SHRI P. VENKATASUBDBAIAH:
We are not discussing the conduct of
the Chair.

SHRI DATTATRAYA KUNTE: Mr.
Venkatasubbaiah, a parliamentarian
who is sitting here, thinks 1 was dis-
cussing the conduct of the presiding
officer. No, Sir, let him understand
I am saying what is hapoening here
in the House, and therefor= if T rofer
to that the Chair has beea duing or
allowing us to do, naturally it is my
right and privilege, even at the cnst
of being reprimanded, to bring it to
the notice of the House.

So, it is really a good onportunity
that this question has been dis-
cussed, it should be discussed
threadbare, it should be discussed
dispassionately, not what was done
to the Pesident. As a matter of
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fact, I was there in the Central !f-lall
that day. The President took it in a
very different light when somebody
interrupted. He had, as a matter of
fact, not begun his speech, when
Mr. Mukerjee  said something
which I could not hear, in suzh a mild
voice he had spoken. The other
friend whom they are trying to repri-
mand said something, and then the
President beckoned him and asked
him to sit down or something of that
sort, That is the way tnz President
took it, and here all of a sudden a
motion has come to reprimand the
wo members,

MR. DEPUTY-SPEAKER: We have
to take up another business.

SHRI DATTATRAYA KUNTE: I
will stop. I will begin tomorrew.
This is exactly what happens. If you
think that my remarks are irrelevant,
that 1 am repeating any of my re-
marks, I am in your hands, but other-
wise, if you are going to stifl> my re-
marks, in protest. . . .

MR. DEPUTY-SPEAKEE: You
have not heard me properly. I hawve
to take up some other item. Do you
want to conclude now or would you
like to resume your speech c¢n the
next occasion, that was the question.

SHRI DATTATRAYA KUNTE: 1
would like to resume on the next
occasion, because otherwise if you
want me to finisi I will do so in half
a minute.

MR. DEPUTY-SPEAKER: | request
him to resume his speech on thie next
occasion.

15-59 hrs,

STATEMENT RE: PROCLAMATION
IN RELATION TO WEST HENGAL
[MR. SPEAKER in the Chair]

MR. SPEAKER: The Home Minls-
ter will make a statement now.

SHRI NATH PAI (RAJAPUR):
Before that may I say--I am not In-
terrupting, I am only asking your
permission—that I had ziven a mo-
tion in respect of Bihar. “Vhereas
this is the fourth occasion that you are
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affording my hon. friends frora West
Bengal. . ...

MR. SPEAKER: Let Bengal b« over.
We will take up Bihar later on.

SHRI NATH PAI: You will taxe 1t.
up, I understand.

16-00 hrs.

MR. SPEAKER: I shail allow one
after another; every day v.e are bav-
ing one thing or another. The Ilome
Minister.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): I beg
to lay on the Table a Notification and
an Order by the President regarding
the Proclamation under article 356 of
the Constitution and the report of the
Governor of West Bengal to the Pres-
dent to issue the Proclamation. [Plac--
ed in Library, see No. LT-148/68].

I should like to make a few obser-
vations on this occasion. I have plac-
ed on the Table of the Housz a copy o:
the letter from the Governor of West
Bengal addressed to the Presidert
wherein the Governor hms given a
detailed account of tha racaat deve-
lopments in West Bengal. It will be
seen therefrom that floor cvessings by
Members of the Legislative Assembly
had become a serious problen, #As
early as June, 1967, 5 members of the
Assembly who had hitherto bzen sup-
porting the United Front Government
had crossed the floor. Tt i3 not neces-
sary for me to recapitulate the deve-
lopments associated with violent ghe-
raos, Nuxulbari and the lawlessness in
which the State was deliberately
being plunged. The Housea may re-
call that the United Front Gowvern-
ment was only united in name and
not a day passed without one Minister
or the other making public criticism
of his colleagues. The principl2 of
collective responsibility was more a
fiction than a principle which com-
manded the support of tha Couneil of
Ministers. The House is also aware
that matters had indeed gone so far
that Shri Ajoy Mukerjee was himself
compelled to think in terms of resign-
ing on October 2, 1967. The reascons
he gave as to why he conirmplated.
such a resignation were illuminating.
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He admitted that there had been
massive violations of law and order
which had retarded the industrial
growth of the State. He referred to
the activities of a certain party in the
Coalition as anti-national. Eveniual-
ly, he was, no doubt, persuaded not
to resign but it was clear to every-
one that conditions of political instabil-
ity had been deliberately fostered by
some political parties, particularly,
the C.P.(M). The continuous attacks
on a senior member of the Council of
Ministers of the United Front Govern-
ment left him completely disillusioned.
Dr. Ghosh, the House is aware found
that he could not continue with his col-
leagues because of the unconstitutional
manner in which the United Freot
Government had been functioning. He
therefore, resigned from (Goveriment
on November 3, 1967, and formea a
new party, the Progressive Democra-
“tic Front with the support of 17 MLAs.
In the first week of January, 1968,
Shri Jehangir Kabir, a Minister in the
former United Front Government
broke away from the United Front and
formed another party known as the
National Party of Bengal. On Febru-
ary. 11, 18 MLAs belonging to the Con-
gress Party and the Progressive De-
mocratic Front withdrew their support
from the Government and formed yet
another party ecalled the Indian Na-
tional Democratic Front. under the
leadership of Shri Shanker Das Ban-
nerii. The Governor has described the
resultant situation in mildlv measured
words by saying that the present posi-
tion in regard to relative strength of
the various parties is verv fluid. T have
no doubt in my mind that the existing
position in the West Bengal Legisla-
tive Assembly was not only then fluid
but would have continued to be fluid,
so long as orinciples, programmes and
policies did not determine the func-
tioning of political parties and mem-
bers helonging to such parties. In
short oolitical instability was certain
to continue.
The political instability was apgra-
“vated by two other facturs to which 1
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would like to refer. In the first place,
tne house is aware that the faith in
the democratic processes of our Con-
stitution has not been the strong puint
of certain political groups and atleast
of one political party in the West Ben-
gal Legislative Assembly.

They had been strenuously endea-
vouring, right from March, 1567, to
create conditions in which democra-
tic concepts and principles would be

impossible to practice. Their ob-
ject in bringing about a com-
plete collapse of rule of law was

only part of a broader design {o para-

lyse democracy. They were not wil-

ling to have issues settled on the floor
of the Legislature. The Iloisz hus

gone over this ground in elaborate de-

tail during the last sessicn. But T

would like to recapitulate very briefly

that as early as in the first week of

November, 1967, when Dr. P. C. Ghosh

and the Progressive Democratic Front
that withdrawn their supoort from the
United Front Government, the Gov-
ernment of West Bengal suggested tha’
the question whether or not the Gov-
ernment enjoyed the majority sup-
port in the Legislative Assembly
should be romptly decided on the floor
of the Assembly. The House is aware
of the unwillingness to do so, of the

attempts to postpone the day of open-

ing of the Assembly and the circum-

stances under which the Governor bad

to withdraw his pleasure in regard to

Shri Ajoy Mukerjee and the Council.

The House is also aware that this mat-

ter was taken before {he Calcutta .
High Court and the Calcuttz High

Court had confirmed the constitu-

tionality of the Governor's action.

What is however relevant for our pre-

sent purpose is that Dr. P. C Ghosh

wanted to face the Assembly almost

within a week of his assumnoation of

office. The forces, which did not want

the Assembly to function in a consti-

tutional manner, found an ally in the

Speaker.

SHRI TRIDIB EKUMAR CHAU-
DHURI (Berhampore): On a point of
order. The hon. Minister cannot refer
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to the rulings of the Speaker of the
West Bengal Legislative Assembly.

SHRI VASUDEVAN NAIR (Peer-
made): If this thing is allowed, then
‘he can be accused; he will be accused.
(Interruptions).

SHRI Y. B. CHAVAN: It is the role
of the Speaker which is the second
factor which had aggravated the situa-
‘tion. I have no doubt in my mind
about the wunconstitutionality of the
‘Speaker’s aclion. It was not the func-
tion of the Speaker <ither to inter-
pret the Constitution or in any man-
ner prevent the Assembly from tran-
sacting its legitimate business inclu.
-ding voting out of office a Government
which does not enjoy majority sup-
port. The llouse is awarz that evenm
when a seennd opportunity aruse o
‘test the question whether or not the
‘Government of Dr. Ghosh enjoyed

Joyeadg 041 ‘Woddns Lynfew e gans
-again adjourned the Assembly sine die.

It is the complex intecp'ay of these
three factorr, the chronic political in-
‘stability, thr deliberate policy of cer-
tain groups not to face the Assembly
or, allow it.....(Interruptions).

ot vg fmd (i) werw
nimm, ¥T qTir We Wl ¥
77 wA % wE O¥ Fraw 3, By ¥
‘#Z1 Tr § fF wower woanfE
AR M afFrafie ¥ E 7 ¥
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Fd wifgy | W oW ¥ A ¥
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SHRI H. N. MUKHERJEE (Calcutta-
North East): Sir, I just wanted to add
one thing. You have unequivocally
ruled earlier that there should be no
references in regard to what the Spea-
ker of a certain legislature did inside
his own House. Now, when the Home
Minister makes an official statement,
we expect him to observe all the rules
with & sufficient amount of seriousness
and not to take advantage of the mat-
ter for political vendetta against the
Speaker even if he happens to differ
from his point of view. We should
observe certain proprieties, and ac-
cording to your ruling given earlier on
the floor of this House, I request you
to see that that kind of thing should
not form part of the record of this
House. That is what I would like to
reiterate.

SHRI JYOTIRMOY BASU (Diamond
Harbour): Mr. Khadilkar hac¢ on the
last occasion given a definite and clear
ruling that the Speaker cof West Ben-
gal was right in giving a ruling, and
he had justified and approved of that
ruling. The Home Minister should
have better education than this. He
has cast aspersions on the Speaker of
the West Bengal Assembly, like an
immature person he has cost asper-
sions on him

MR. SPEAKER: About the: aspect,
it was raised here in this House once
or twice. But then the point made
was, and it need not be repeat:i, tha’
every paper had begun commenting
both for and against on whether the
ruling was right or wrong. Fditorials
have been published and papers als»
have discussed it. I am not gomng In-
to the merits. I am mot taking this
side or that side,

SHRI JYOTIRMOY BASU: Shri
Khadilkar had given a definite ruling.
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Mr, Spealker: 1 am not Ziving any
decision. That is what I say. If it is
only reference, reference is not wrong.
Whether there is amything derogatory
to the Speaker is a point which we
shall have to consider. Therefore,
mentioning the Speaker's name and
mentioning the thing alone is not
going to be derogatory. Therefore,
now I shall have to see whether really
anything derogatory has been said or
what has been said is only to the ex-
tent of. .. ...

DR. RANEN SEN (Barasat): we
heard him say that the Speaker of
West Bengal associated himself with
certain groups which wamted to wreck
the Constitution. This is what we
have heard.

SHRI JOYTIRMOY BASU: Mr.
Speaker, Sir......

MR. SPEAKER: Would Shri

) DR. RANEN SEN: We have all heard
it here. This is what he has said.

MR. SPEAKER: I shall myself read
it when it is ready.

SHRI JYOTIRMOY 3BASU: Mr.
Speaker, Sir ......

MR. SPAKER: Shri Jyotirmoy Basu
should not interrupt again and agair,
Once in a way it is all right, but he
should not get up every minuts.

I say that immediately T am not
giving any clecisions. I shail read it
again. If there are any remarks which
are derogatory. I shall examine it con-
stitutionally, I shall exam:ne it

SHRI Y. E. CHAVAN: I would like
to make it clear. It is not really the
criticism of the Speaker as Speaker.
But naturally 1 have to refer to these
incidents and political events which
ultimately l1:d to the action that the
Governmen| was forced to take.

.
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SHRI DATTATRAYA KUNTE
(Kolaba): On a point of order. I
want to interrupt because I have to
raise a point of order again. The
Home Minister is trying to justify hs
conduct, when you have said that you
will look into the mattar. So a peimi
of order has again to be raised.

MR. SPEAKER: It is not justifica=
tion. He is only explaiaing.

SHRI DATTATRAYA KUNTE: He
can refer to facts but not give his
opinion. He can explain any fact.

SHRI Y. B. CHAVAN: [t is the com-
plex interplay of these facturs, the
chronic political instability, the dell-
berate policy of certain groups not to
face the Assembly or sllow it to fune=
tion and the Speaker’s repeated ad-
journments sine die, whizh provides
the background against which the
Government had to take a considered
view of the measures that could be
adopted to remedy the situation. If ir
were only a question of the situation
created by the Speaker's ruling, T
have no doubts that constitutional re-
medies would have been found Tt
would have been competent for Par-
liament on a Proclamation being 1ssu-
ed under clause (b) of Article 356
to undertake certain appropriate,
measures to enable the Assembly to
start functioning again. But thess
measures could have helped only if
there was a prospect of either a stable
Government emerging ou* of the pre.
sent Assemblv or a willingness 1n have
issues, which ought properly tc be set-
tled by the Assembly, decided in the
Assembly itself. As I had explained,
there was no prospect of either. In
the circumstances, we had to come to
the reluctant conclusion that the only
aprropriate constitutional course of
uction was to invoke the provisions of
article 356 in West Bengal and intro-
duce the President’s Rule in that State.
Union Government which has the res-
ponsibility to ensure that the Govern-
ment of every State is carried on in
accordance with the Constitution could
not countenance a situation in which
the views of one individual, no doubt
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eminent in his office, had put in jeo-
pardy the whole fabric of parlimen-
tary democracy. Nor, could we re-
asonably hope, against the evidence of
a adep orable trend of Hoor-crussing,
that the present Assembly would pro-
duce a stable Government ‘West
Bengal. Therefore, there was fo al-
ternative except to recommend to the
President that he may be pleased to
take action under article 356. I am
sure this House will extend its whole-
hearted suport to the action taken by
the President on our advice.

Before I conclude, I must pay my
compliments to the valiant and brave
attempt that Dr. P. C. Ghosh made to
save democrary. (Interruptions) and
work as a real servant of democracy
in the country.
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MR. SPEAKEK: The point is this.
Naturally, he will have to lay this

one before the House and then we
shall have to discuss it.

He has pointed this out. Now
there is no point in  discussing it.
Naturally, he will have to lay this
one before the House and then we
shall have to discuss it. Therefore,
I accept his suggestion. I am sure
the Home Minister also would agree
to it. We shall discuss it at a later
stage and we shall fix time. For
the present, we shall continue with
the motion moved by Shri Venkata-
subbaiah, (Interruptions).

16,17 hrs,

MOTION RE: CONDUCT OF TWO
MEMBERS DURING FPRESIDENT'S
ADDRESS—Contd.

SHRI DATTATRAYA KUNTE: Mr.
Speaker, Sir, the tension has been a
little relieved. When I stopped at
about four O'clock I was trying to
refer to the sorry spectacle that one
finds in this House on many an occa-
sion. This is the first time that I am
in Parliament. I was really shocked
and -surprised that in this House which
is supposed to be the ideal House for
all the legislatures in India, which
calls itself a Parliament of the biggest
democracy in the world, the conduct of
Members should be of such a type
thct rather than parleying with each
other we have been trylng to settle
issues by methods other tiaan those of
parleys. In this respect I cannot say
that my friends on the right only are
responsible; my frlends on the left are
also responsible for this, More res-
ponsibility lles with the party 1o power
naturally because they are concerned
with conducting the Government. If
they want to conduct the (iovernment
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and call themselves the representatives
of the people of India, because they
say that they have got the right to
govern as representatives of the people
of India, they must do it as persons
who want to govern and not like per-
sons who want to be unruly, who want
to shout at the people. What have we
heard just now?. Why did it bappen?
This has happened because the Go-
vernor of West Bengal wanted to do
something, did something, in a man-
ner, as I mentioned before, mnot in
keeping with the spirit of the Con-
stitution.

Is it laid down in article 3568 that
the Governor has the right to dismiss
a Ministry because he appoints it? Is
it the law of the land today? Even the
smallest man if he is employed by

someone, the employer has not the
authority to fire him whenever he
likes. The hirer cannot fire, as we

find in some western countrles. If a
small man cannot be fired, if it is not
according to the law laid down by the
legislatures of this country, should it
apply to a group of Ministers, a Cabl-
net, only because it does not want or
it does not agree to call the Legisla-
ture on a particular day laid down by
the Governor? If it was within their
choice and they suggested snother day
and then the Governor were to ask
them: “look here, have you got the
majority in the Legislature?” accord-
ing to me that would be misuse
of power. Here I would sub-
mit that all sorts of misuse of
the Constitution are being rescrted to.

AN HON. MEMBER: What about
the decision of the High Tourt?

SHRI DATTATRAYA KUNTE:; 1
accept that High Court decision; but
that does not mean that I cannot differ
from it. It is a matter of opinion. 1
am not questioning the right of the
judiciary to lay down the law. But,
even while accepting the ilaw as laid
down by the judiciary, I can express
my oplnion. One can even go In ap-
peal against the decision of the High
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Court. So, when I am saving some-
things about what happened in the
West Bengal Assembly, or what has
been done by the West Bengal Gover-
nor, I am not by any stretch of ima-
ginatinn trying to question what the
West Bengal High Court has done,

A reference was made just now to
floor crossings. Who created situations
where parties without principles could
come into existence? It is the party
in power which encouraged them to
come into existence. What was the
party of Dr. Ghosh? What was the
principle by which it came into exist-
ence? Dr. Ghosh was elected with the
assistance of the opposition. All of a
sudden, he defected from thes opposi-
tion and yet he was complimented for
his bravery.

SHRI J. B. KRIPALANI
What are we discussing?

MR. SPEAKER: We are discussing
Shri Venkatasubbaiah’s motion. But
the hon. Member is talking only about
West Bengal- Let him conclude.

SHRI DATTATRAYA XKUNTE: 7 am
trying to speak on Shri Venkatasub-
baiah’s motion. He has referred to the

(Guna):

Constitution. We want the Constitu-
tion to be upheld. If the Constitution
is to be upheld it is not

only by the letter of the Constitution
but also by the spirit of the Constitu-
tion that it has to be upheld, and the
spirit of the Constitution is democracy.
We have a democratic Constitution. If
democracy is not going to prevail in
this country, then we are not uphold-
ing the spirit of our Constitution. If°
rertain members acted in a particular
way and we are simply zoing to re-
primand them, it might appear that
they are being reprimanded for cer-
tain action of their own, “ut can any-
one frankly say that this government
is upholding democracy or the Cinsti-

tution? No, it is only trying to stick

to the letter of the Constitution, not

the spirit. A reference was made to

what happened in Bengal, Haryana,
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Bihar and Punjab. These are symp-
toms of the malfunctioning of demo-
cracy. A friend of mine asked “what
about UP?”. Shri Charan Singh has
said that he will not stand by those
people who are against democracy.
He is very critical of his own collea-
gues and friends. Therefore, he said
‘look, if you do not want democracy to
prevail, if you do not want the legisla-
tures to function properly, well, I
would rather go out of office”.

So, what I am trying to point out is
that we are merely trying to reprimand
two members without going into the
basic cause of the general disorder, the
general manner and method in which
unfortunately many a parliamentarian
behaves in this House. By so doing we
are not trying to meet the main point.
In my view, this matter ought to be
discussed very dispassionately, rot on
the floor of the House, where the gal-
leries are there and where members
will play to the galleries, but in a
committee room where members could
sit down, discuss with each other,
parley with each other, explain to
each other the point that one wants to
make and put it to everyone “do you
or do you not want to maintain the
dignity of the House?”. If that has
got to be done, the mover should not
have brought this Resolution in this
form. But, then, he did not want even
to refer it to the Privileges Committee.
This is a matter not only for Shri P.
Venkatasubbaiah, not only for any
other Mgmber, but for the whole
House. It is a matter how we should
function and how we should behave.
If you want to reprimand a colleague
of ours for doing that and say that
he did not follow what he said in 1963,
even then, does it mean that we should
reprimand him, or shall we say, “Look
here, shall we sit again znd look into
the matter dispanssionately and find
out whether there are any ways and
means or not?”,

Sir, for important matters like for-
engn affairs and all that there is not
time for the House to discuss them.
‘There is much time for the free-style
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discussion going on from 12 O’clock
to 1 O'clock in the Hoouse. For the
discussion of the important points,
where the function of the legislature
is to legislate, to sanction money and
to pass policies and all Lhat, we have
very little time. When we speak on
those important matters, we are told
that the clock is running and trere is
no time. But when other matters
come up, the Members are allowed to
have their say. The discussions are
interrupted on fllmsy points of orders,
having a say out of turn and all that.
All that disorder goes on. Then, when
a Member like Prof. Mukerjee whom
Shri P. Venkatasubbaiah complimented
acts in a manner different from what
he thought in 1963, one must go into
the deeper causes of the disease and
find out the remedy and not merely
bring forward a motion like this.

it ferararorgw (7eAT) o wEgw WE-
zm, § I 9 |fqgm #7 wOw G R
o wrTF awe faaw Fvwac arferar-
Y HagiaTANE g, T AT A 0
&7 Tt dfaam &1 ooa & ¢
zq #r frgmrast w1 gt w07 H1T
a1 33 awT { w7—
means President, Upper

This eom-
President

Parliament
House and Lower House.
bination means Parliament.
is the head of the State.

&t I F T w1 g9 wo gfade §
ot H wad wOd & ) g9 AT &
fForaefea & smar 7 g3 fawama 7%,
ZW W A 9T 7 FT W1 §, T ford
gy g dfrgm e & g &
oy, mo g & fardy, Frm) gl
arrarar e s A A gw A fe,
I &1 WiZgww & fadrgw Er SwoET
Tgt 9T FEIT FCAT AR |

¥t frx g3 arzT 9% WA—ag W
T @ E, ¥ 7 39 § a7 &1 g,
aga afgm adw a1 | I Qi Qo
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#t & 1A wast argg w1, afT §
FEar g &1 qadt aga w1 e ¥
Fgt fawre &1 o faa ool ot
T T, IR W M w1 oA foa,
# g1 wmear g fr 541 foet seafaee
F1 T ¥ fawamg §, SARAT F ot g7
#Y g% ¥ faeamw 48 @, 99 w1 A0
sHY AT AMe § dET—10 AW
¥ Fg 9T S @ @ A W § wE
fafeze—re1o ate 1 wdA F39
fear | foasr o= arar qgarg
%2 fafaet aamm 41, Id 1 IR
Feen faan, afeT ag AT seEr
g1, TIF 3R & fAsT WAT AR
AT AR FI7E 1 A F A T
fagraamy e asg ar fs
Fma A, fagr ar A 7 qo o
AT ST AT & WY g WY ST T > o
# ooy g wigar g 5w g awt
9T I7 FIq %1 feafadr 1, Sdid=
Ft fenfadr =1, 3o I 7 for-
faft ®1, g7 dfgam 1 fenfadt
F2q a8 &, @ s ALaFom ?

% ot gro @Yo ZATE WET F
qqr{ AT g g, Faw wET A
A8 33 aEm A A, 98 @A W &
ATE AT RE EFEFIT @
gafeg & I nAaT & 5 s1A7 &
qfved §, segiw aar  faan fF g7 2w
# 9 fedt &1 FwTT w10, fagmi 1 qvwr
FU, IR A1 T Fg Faq IO
& waedl A Y €Y, afer waemA F
Y| & WY A IFegeam F RGO
o gads feamm F @ sw g ¥
&51 gt a1 9 FdEE wE ¥ AT
Wgd | FETEA q@l 91 WX JH1Ez
wgw 7 g fxar 91 AOwaT F 99 5
¥ 39 FT A9T TGN 8 |
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The most learned Professor began to
shout and say that this had happen-
ed and that had happened.

ot IFageAm 7 I ¥ af @ A
wfsm g 3w & g7 F1 FEFA
AZ § | AT FEFWA ar & Y
ST WEIET, FATE W F wrwr ¥ &Y
9% FTF ¥, T FAR IO ¥ IA0GS
TZ] 1 FF ZH A Mo Fo TAo FIH HT
T ¥ fpar g1 | Fg IALMRA F 97
a1 fafeer & gt s SwEa 1
g qur fpar qr 1w gATy i
qAT Y F 37 fry S w w §
SEET AfFA A wd gATL dra F
& & | § 37 F meAr w1 w7 F fqy
§7 ¥ T4T FIA {1 qg AT AT
e 1 & o7 72979 I9 sqra FYAY
sgiafa afgg $7a71.". . . (w=wmq) . .
... .Ug TN SAHRAT 71 2w, & 1
ST AgRY, WM & AT & ¢ gd-
TFtgaTa faar g & 1 o &
IR g aa i 53 wg
Fga wig™ g fr fomr 7wl & qdise
&1 gt fear § sE@ wafeq &
fFmg I i TEAF M I9 F
fearg wr i 4t = fgg

Shri S. M. Banerjee (Kanpur): 1
rise to oppose this Motion moved by
my learned friend, Shri Venkatasub-
baiah. I heard him with rapt atten-
tion when he was moving the Motiop
and was expressing his nown good
feelings about Prof. Mukerjee. I amr
still not convinced whether it was pro-
per for him to move such a Motion.

May I invite your kind attention to
Article 79 of the Constitution? Article
79 says:

“There shall be a Parliament for
the Union which shall consist of
the President and two Housas to
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be known respectively =s tne Coun-
cil of States and the House of the
People.”

After all, this Parliament is a crea-
ture of the Constitution because we
have a written Constitution. Whether
it is his House or the other Eouse or
even the President, they are ail crea-
tures of the Constitution, in my hum-
ble opinion. I am not an expert, I
am not an eminent lawyer, but I have
a feeling that the Constitution is sup-
reme in this country and not the crea-
tures of the Constitution. The Cons-
titiutnon says that there shall L= a
Parliament for the Union which shall
consist of the President and two Hou-
ses. In this House walk-out is allowed;
walk-out is staged (Interruptions)
Members can go out—it is not any dis-
respect to you—if they are not pleased
with the wverdict or decision of the
ruling Party or of a Minister. ....(Inter-
ruptions). Walk-out can take place in
this House. fccording to our Constitu-
tion, you are the custodian of Parlia-
mentary democracy.

The ruling party may have very
scant respect for the Speaker, &s they
demonstratedl in West Bengal to the
West Bengal Speaker, but we have res-
pect for the Speaker at least. You
are the custndian of parliamentary de-
mocracy. But we in our wisdom some-
times walk out. That does not mean
that we show disrespect to you. On
that particular day, 12 February 1968,
when the President addressed a joint
Sitting of buath Houses in the Central
Hall, I was sitting next to Prof.
Mukerjee. 1 know that no proceed-
ings are avallable and the charges are
based on heresy. Shri Venkatasub-
baiah cannot produce a single docu-
ment in this House on which his char-
ges are framed. It is merely heresy.
Even some of the press representatives
could not hear it. They said Prof.
Mukerjee wus not audible. Buf my
hon. friend heard him and heard him
so nicely that he has tabled a motion.
What is the wording of that motion?
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“Reprimands them for their
undesirable, undignified and unbe-
coming behaviour”.

He has only forgotten the word ‘in-
decarous—which some hon. Member

opposite may add by way of amend-
ment.

I feel that on that particular day
Prof. Mukerjee voiced the sentiments
of the Indian people, the sentiments
of people in those States where de-
mocracy was being trampled by a
nominated Governor, where a parti-
cular State was being ruled uncons-
titutionally by a person called B. P.
Mandal, where there had been a rape
of democracy, either in Rajasthan or
Haryana or Punjab. He was only
bringing %o the notice of the President,
the head of the State, the views of the
people of those particular States, the
genuine sentiments, the heart-hreaking
sentiments of those people who were
suffering because of the misdeeds of
his Government headed by the rul-
ing Party, the Congress. In all hu-
mility, he did this. I must congra-
tulate the President on giving him a
patient hearing. He did not act in the
manner of a policeman; he did rot say
anything. He could have ordered him
out: he could have done snything un-
der the sun to throw out Prof. Muker-
jee. He could also asked bim to shut
up. But he did not do any of these
things. He listened and listened
with patience, because I am sure by
this time, after a year, hz is also
aware of the misdeeds of his (fovern-
ment. He has to preside over a joint
gitting and deliver a speech and his
speech is criticised. ‘The strangest
thing is that the President is not here
to reply to the debate. It is replied to
by the Prime Minister who is doing
all sorts of misdeeds.

So my submission is that Prof.
Mukerjee did not use any word which
was either indecarous or uvndignified.
He was being fully dignified, respectful
and decorous. I say this not hecause
Prof. Mukerjee and Shri Ishag Samb-
hali belong to our group. Prof. Muker-
jee has never used an expression which
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[Shri S, M. Banerjee.]

could be characterised as undignified
or unbecoming. When somebody at-
tacks me, I may use an expression
which may not be palatable to the rul-
ing party. It may be because I have
no good control on the ianguage. But
he has control over the language. 1
am sure he never meant any offence
to the President.

The second point, which is very im-
portant is that particular motion should
have been brought under rule 222 as
a privilege motion. According to rules
184 and 180, nothing should be brought
in the form of a motion whica raises
a questlon of privilege. He did not
consider this patiently. He only re-
lied on a report given in 1963, cn 18th
March, 1963, by the former DI'eputy-
Speaker, Mr. Krishnamoorthi Rao,
read out the whole thing steting that
this is the decision of the Committee,
but the portion which has been read
out by Mr. Venkatasubbiah was never
accepted by this House. It was never
adopted in this House. It was left to
the good sense of Parliament.

And now today whatever Prof.
Mukerjee wanted to say then has come
true, that puppet Government, the
puppet Chief Minister of West Bengal,
has been dismissed, P. C. Ghosh does
not exist today.

What did he want to say more?
About high prices, about lijuidation
of parliamentary democracy under the
note of the Prime Minister by her own
Governmtnt. Is it wrong? 1 fully
supprot the amendment brought by my
hon. friend Shri Limaye that we
should have some rule under which
we are reprimanding Prof. Mukerjee.

Shri R. K. Karanjia was reprimand-
ed under rule 222 in the form of
a privilege motion. I might have heen
expelled from this House vnder vari-
ous rules cf the Rules of Procedure.
1 ask Mr. Vankatasubbaiah, ¥ ask you.
in all humility, what is the rule today
under which Prof. Mukerjee cr my
friend Shri Sambhali is to be repri-
manded? WVrhere are those rules? Can
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unwritten conventions supersede the
written Constitution in this country?,
Has he not freedom of speach? De-
monstrations have taken place before
the Prime Minister, even physical
parade has taken place before Gover-
nors and the President in Delhi of
Rajasthan M.L.As. Why were they not
reprimanded for coming pnysically be-
fore the President and showing their
strength?

It is surprising that this parliamen-
tary democracy is being converted into
a mockery and into a sharp instru-
ment in the hands of the ruling party
which is losing in every State, to suit
their political ends. That is why I
still request my friend Shri Venkata-
subbalah not to stand on his prestige,
but to accept my amendment or the
amendment of Shri Limaye. My
amendment reads:

“That the House, having con-
sidered the conduct of Sarvashri
Maulana Ishag Sambhali and H. N.
Mukerjee at the time of the Pre-
sident’s Address to both the
Houses of Parliament assembled
together under article 87 of the
Constitution on the 12th February,
1968, recommends that no action
be taken against them.”

They are so much power drunk that
when Maulana Sambhali is absent, in
his constituency, they want to censure
and reprimand him, and they wanted
to pass it before 4.0’ Clock, but thanks
to you and the Deputy-Speaker it has
been extended. I am happy that we
have been able to highlight certain
problems, wawma I request you, and
through you, Mr. Venkatasubbaiah and
all those belonging to the Treasury
Benches, not to establish a bad pre-
cedent in this House. Let us develop
healthy conventions.

I do not support anybody teing in-
sulted, but if there {8 going to be a
rape of democracy, if there is going
to be famine in the country, if people
are going to be shot dead like dogs,
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I am sure you may reprimand or you
may move censure motion against us,
we shall again highlight these prob-
lems before the President, because the
President is the head of the state. Shri
Mukerjee has not done anything wrong,
none of us has done anything wrong-
We are being reprimanded for expres-
sing the sentiments of the people cor-
rectly, which Is our sacred duty.

it W w wmi (gAigR): WeaE
ez, & wot fra 7 A wEm
ot FpeT gekar A 1 qEwT W EA F
AT dwr fFar @ & 3 7 qwdA F0E |

¥ et aT< AT § 9 HT AT
g 1 9@ § g S § omar a1 w1 aw
¥ €1 gramg of, 91 Iwg 4 6
# 9gi W WeW W& 9% "I
Faa famw, 2y =¥ A @@
ghr | & 37 a9 & T ArgaT ag =W
¥ T| e # & wmr av Afew 1w
ffidar s mgge e, & 5
wve e fs 7 fromm & oA
QT |

Yo WEiET, W OF qga A
a1 W W AuAT AU A CF
& # oF deam g Wi g g 6
Aot & W swa £, faw T Ay
S g agd WiE gEd @ Ew
Ao @ SRy & fF oo & gw 5w
#id, fami & $o w1 fEEr A
qrdf &1 w1 AT Y IW ¥ W TB
fr v wew H K gmr, T a2
o & da at oger 1 famr & wgww feam
fe st S 55 FU§ AT oW A
W T A3 § ag IHIR ggr F AaT A1
o s w1 g0 A v & 1 For wmew
F1 AT OAT A g FT qgT T 9AT 7,
IEA ZH ¥ Wi IR Ay et E
WFHIE TW ¥ FEAT ARAE I
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# wfas 7 w23 gy ag *gm
12 @ B g9 & gEE ¥
A Teafa &1 sfewmr @ arer

‘g | gATL Trufa o g\ dw & 55 w0

SMt & S § W qfar &
wF & | I9% wfwareer § waE 97 9"
WETNT @A argw s gat awew
9 ¥ ¥ 33 FT 79 79 o 9w, w9
FT AT I FF/A AT ar AW
s, weww wErEm, & @ fawrew
SV FT @A 0 TF T ATETT
g S g\ 9w W & faw ww faek
aret AR FET § oaeas @ §
ST WA 95T #1 98 WEgr I
faemgmifaid o=t o 9
3 ozt fF o7 3W F 55 ww Y
1 wfafafa gt wrqw 3 s & ar
T wEA SIfF T30 @ weA & fed
15 qE1 ¥ qEATfaT draw @ §, '
1952 % 1967 % AT AT aF AAAT
o g, A g g feara o
& ag agfsw aar & wfq, v #7155
FUT a1 & gdF & gy GaT sagre
FX 1 W nfe & v w awg 1 sy
afs gt @y A W, 9% q@ AR
gu ofrarefa &00 @t foe @
oUW AT Ao A § ot fe
Fifawt mfz ¥ oF @ & 37 9T ¥
HEC 93 ? ag &g 6 ow 1952 &
qaarfaT g @A A, 0 a§ arfea-
defam wa a7 & wgefr # ww
TET F, T B oo AGT HA A FH
I & TG FIA B FAT A®T § 7
¥ AR g, 981 7 AT g Afe
g alrali @asa fF a1 aF
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W WA FH AT ATHAWT T
Ty aWT  FTd §, 9 I g9 §9 qeT
H FTY § 99 &1 2w €7 55 0 qwar
F FTHEL HATT TFAT § | T T WAC
#1E a7 § wre ok Qar swanrT
w4 § ot fr areda 46 grar at 9w v
TET O A ot 3 § vk 3w
T ¥ fit & fa=rs s o
Tt qTE T WATSAW EgT FLH
N @ F A | 9T A9 R
Y T AT w3 & A 99 FT T4
T §UT FTA T AT § | WAL TIH 7T
q TIA qF H Towd @I @,
WO G W, AT FI Tood FA ATAC
VAR &% &1 ¥ T@ 7 R
T @, wwE AR g & wqew
EAT F [T FIE@T § a1 I§ T=9 F1
vt 7 ferwa €Y &t @ fr g wrd
HEATSA g ® AT F L it Frewr Y
FeAERT F1, fFET #Y e ar s
LEcac i

¥a wry ¥ fraeT g fa gg o
SEAE QIR ¥ AWA A dwergear
Fro ST AT @ §9 #1 9eT i
ar A fedy agfaa gfesor & =
g wifgy 1 ga sew W g ghe
# 7l wwr arfeg fe ag wgfaee
qrdf & ared @A € ar W frdt ardi
¥ ares @A § afeF W Tw a
ATea® § O ag TF W & glawe ¥ 77
ITAME 55 & AN & J9gad §
IT T AT & | 3 FT A74T A1RAT
g fF ot 55 vCrT AF1 F wAF E 9
F1 wFnT g1, gt aegafa ot w1 e
& dfqar &1 a7 g1 | F1E WY W
G sEdT A& o 1 fE d@faam &
AT wrezafy &Y gE AR FET
|MEM | 9 AT FIwd A ORI
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1 ¥ IRAT @ W W At s
wEd § AT ag A gafw e g
F § A7 grm, @t qfemfaEy
¥ faq g7 awg & w=t wgew & fag
WA ¥ WRT QU AT T §
g ¥ I AGE vw § WiNEgw 7 9w
W F Ay § 9w § owmardt §
FHIT AT {1 | -

afag & 99 ¥ Fad g9 wd

Fem fr fom 2= § 37 awar @y

§ 97 % WIT gt 791 & AL ¥ o

T Tag #01 o= 2] E 1 & wo Ay

IT F ACHA TF FT AT g | IFA

T AT I AT FENE 1 AZ Fgd & 5 ¢

“ga¥ faams T § raw §

e i e adt &,

ag st & fed & forg forey

Fm ¥ fea=eqr afy @y

afes ag @M AR &

far wr € =T mwod

gefdi #1 gRdl 97

fasr & &t wy € 17

ug wfefhde 3@ =afd &, S@ W%

fafrezx &, fom & faw & ws-aw
qEH 39 & A1 w1 fwar )

% oot wem fo qg A qeTa @
I &t aF 7T fam sar wfgr Al
dar fF v #8EY A, ot fF 1963 F
At €@, &F 91w foe & qa
28 ¥ ff 97 weadi &1 7 & ¥7 %
are & fow weqs fear ang, g7 w=d
F1 dfeemw qan 1 st wfge, arf
gu m, far & & ot mfaa g, #rg
qaT & 7 < foaq & awra & H07
3 F SAA F FIL, LA HAT F
avY T8 439 FY wad /I Tgufa &
A HIT 5790 T @ aefg )
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g7 WRl & a9 § g FeAH A
HAHRA F@T §

= e SR (Fed-fa)
WEQH AGIAT, TH FeATd T TgH TS
qHG qF TR-IE A9 77 ¥7 g% Frear
are wrar g | 99 a19 Fadar w1 feaar
a1 o Feam avei &1 5ar 4 ) gam g4
AT AFETATT AZE AYT WL H M
q | arq fuedt arar wam A9 A1 %
;097 3 & 7 wogm F gAA &
| AT AY 99 #1 fregarr gr g
I &1 AT 34 F far € grer man
IA T AINET H F A1 FT IW O A9
T T T G a1 A T a6t
Frgardr €1 W F o FY THAT A1
f ag Pt arii 31 forgrad 3o & wam=
AT FIE AN FH FTIAITH FTET 971
WA FE AT qG W E G g Ay
feadt am oY g 9% A1 Erem qwmat
& AT oY gagrs  ATeaET § 91 XA
AAY WY g 9 qAFw F gt § 1

Tgafa & # ow ff ae AT
qEAT & g2e0] & g & Ak A
uE agl Aver fawar @ o gw WAt
fowradi &1, avdt fom a1 7 gm0 ®
97 FT ag WAT & I ¥ forpraai w7,
geEwfAw (K 9 39 & AT T F
wFa § | 12 FE 1 A7 e g,
ag a1 § g f S, fare wi
7% & %% A1 ATAT F1AFL Ao FA
qFAT A T F T TEAY TEY | A
Tq g, ®Wifs OF a9 99 R W
fis sriw a fa% 38 Fdl wwar &
gfafafa & afx 62 Frwdl s &
sfafafay g7 aww 43 gu &, o< fom
85 waeqi 4 wezafa & wfwwmo &
¥4 &34 @ fwar 9r A1 30-35
wadt waar & whafafa & fergam
F FA  AAAT B AIEATT  F IR
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Fgl 72 T ¢ AAr fugraat |1
Tefy & s qw & 7 Fifow
El il

TG 7T WA AT g A1 agd
T G E 1 ¥ www # A wran e
fFa &1 w717 fem #1 goora & a1
T A 7 7Y § 1 wifeT 57 e
FY WA W TIAA AT R A T [F WY
AT AT § IW B AH AT EEAT H
AT & | wezafa 1 314 a9 iy
H, 365 FUU ¥ UgWlq waq ¥, ¥
g uFg faeare & avity § ardr vy
AT ETAT TEN AT & | ITRT A 7Y
TTAT B AT T FT AT9 g AT F
qHA A | W W gIHT I o
F 50 FU3 /M1 F1 @A Tifgy ) o=
FHT AT A AT 59T &7 T FEY
ST &, FEATT F FTO FT AT qOCC &

IO, 79 3T & a2 § 49 § w4137

Fr=T ST =/ TiE

OF A q wwE § AEF oy
3% fa7 agr 1 ugafa 1 glawmor
gw, ag wiawmqw 233 & fordr @t o,
AT I3 FT WA TT ITHFHA
@t 1 37 A1 Free & gegt gw |t &
T A A AT T8 § IS FTAF AL |
80-85 sufes qFaw ¥ I F E IW
W AFY, OF Afe g A HTATERT
g FTTAT @, A 39 F fay mo g
WTH W ooa ®ram Ag § 7 sg WA
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T F & o1 W 2ET grm fe Y
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“after taking into consideration
the happenings at the time of the
President’s Address to Members
of Parliament on the 12th Feb-
ruary 1968, is of opinion that the
Rules of Parliament should pro-
vide for the ventilation of grie-
vances by Members of Parliament
at the joint opening session of Par-
liament every year”.
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SHRI BAKAR ALI MIRZA .
(Secunderabad): Mr Speaker, Sir,.
the speech we have heard just now

‘was not so much on the motion before

the House but it was on the Presi-
dent's Address. Discourtesy to the
President, the highest person in the
country, no one will approve, whether
it is from this side of the House or-
that side. It is not at all a party
question and therefore it should not be
viewed in that light..

Shri Fernandes said that every day
things are happening here which if
you take seriously h the same light
as Shri Venkatasubbaiah has taken
about discourtesy to the President,
can be raised day in and day out. The
fact that these things are not razised
here is really, I think, unforiunate.
They have to be raised and this Par-
liament has to reach a status where
we can decide matters after discus-
sion, deliberation and with deep
thought.

Discourtesy to the Precident ic the
question before the House. Discour-
tesy to the President is as importamt
as discourtesy to the Speaker and to
the Chairman of the other House.
They are all alike with a little differ-
ence of degree. But I ask you, Sir,
as Speaker, and ask Shri Venkatasub-
baiah, when President is addressing &
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_joint session is it not a joint session
of Parliament, and if it is a joint ses-
sion of Parliament do I not sit there
as a Member of Parliament with cer-
tain rights and privileges? When 1
_sit there what are the rights and privi-
leges that I emjoy? Am I to git
there just mum, listen respectfully
and go back home ? I can do that on
the radio or I can read the Address.
So certain rights and privileges of
‘Members of Parliament are involved.
Those rights and privileges should not
be expressed in the form which appear
as discourtesy to the President, to
the Speaker or the Chairman. There-
fore, I invite the atteniion of Shri
Venkatasubbaiah to this point. I was
.there and I heard Shri Mukerjee
speak. He made a definite statement
“we do not mean any dsirespect to
you, Sir, Mr. President; these are the
feelings that we have and we want
to express it”. Suppose ii is a ques-
tion of war and peacs and the Presi-
dent comes with an Address tomorrow
in which it is mentioned; do you mean
to say that the whole House will just
keep mum ? No, the members would
react. But that reaction should be ex-
pressed with decorum, dignity and all
that sort of thing. The intention of
Shri Venkatasubbaiah is to bring to
the notice of the House and to the
country the way in which this Par-
liament is functioning. That has been
done. So, I would now request him
to withdraw this Resclution.

One more thing I would like to
mention before I finish. We are fol-
lowing in our Parliament May's Par-
liamentary Practice. But there is a
distinct difference in qualitv between
our Parliament end the House of Com-
mons. In England the Head of the
State is a monarch, who is there by
the right of his birth; he is not elected.
He acts as a constitutional rubber
stamp. In our case, the President is
elecled and certain bias goes along
with the President that canno! be de-
nied. Therefore, that also has to be
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taken into consideration.  Similarly,
our Rajya Sabha is an elected body.
We cannot compare our Kajya Sabha,
which is elected, with the House of
Lords, which is not elected. There is
a distinet difference. In our case, the
President, the Lok Sabha and the
Rajya Sabha are elected. So, we sit
there during the Address of the Presi-
dent as elected Membkers ol Parlia-
ment. We do not want to surrender
our rights and privileges just because
the President is addressing the joint
session. There are certain inherent
rights of the members which should be
respected. So, I would request Shri
Venkatasubbaiah to withdraw his
motion.

SHRI HEM BARUA (Mangaldai):
It is very heartening to hear a Con-
gress member who does not sup-
port the motion of Shri Venkatasub-
baigh. That hon. Member has made
an appeal to the mover of the motion
to withdraw the motion. Ii is so mice
to hear a Congressman say that. But
I do not know what is the reaction to
that appeal. For instance, what is the
reaction of Shri Morarji Desai to it ?
This motion of Shri Venkatasubbaiah
raises a constitutional issue—the dig-
nity of the President of the Republic
vis-a-vis the dignity of the Members
of Parliament. To say that the cons-
titutional position of the President is
not defined is to misread and mis-in-
terpret the Constitution. To say that
the power of the President is like a
glass of beer, where you do not know
where the foam ends and beer be-
gins is wrong.

SHRI PILOO MODY : Shri Morarji
does.not know anything about beer.

SHRI HEM BARUA : Because, the
President is the repository of all cons-
titutional rights and obligations and
also of the wvalues that we have
cherished so long.

What shocked us that day was not
the conduct of Professur Mukerjee,
He was very polite. For a degnified
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man like him, a man who iz just like
a dove, for him to be polite is guite
understandable and he staged a walk
out. What shocked us was the remark
of this gentleman, Shri Maulana Ishag
Sambhali. Shri Nath Pai immediate-
ly reacted to that. Shri Maulana said:
“fgrgeam i Hfeaw qH A aTER

firgm ot @1 & 5

I can understand a *irade against this
government, but I cannot understand
a tirade against mother India, an at-
tempt to tarnish the fair name of our
country, and we must not try to cover
up our sins by all sorts of statements.
Shri Nath Pai immediately reacted
against it, asserted that it is a shame.
So, I would say that this motion has to
be studied, examined and analysed in
a wider perspective. What is happen-
ing in the country today? There is
a challenge to the cherisbed values of
india and, at the same time. *here 1s
a challenge to the narliamentary de-
moeracy which is so much cherished in
the country today. Only yesterday,
Madurai Students Anti.Hindi Agita-
tional Council has adopted a resolu-
tion saying that they would nat pay
any honour to the National Flag—
it is a matter of utter shame—saying
that they would not sing the National
Anthem and saying that they want to
liberate their part of tha country. This
is how the fabric of Indian democracy
is being challenged today. Therefore,
we who are Members of Parliament
must be able to uphold a sort of digni-
fied attitude. If we fail, how can you
blame the young people when they
fail and challenge the democratic fab-
rie of the country. It is the bounden
duty of us all to lay down a tradition
which the younger generation might
follow.

SHRI PILOO MODY: God forbid!

SHRI HEM BARUA : The tradition
must be one of dignity, one of de-
corum and one of decency. This
motion to reprimand the two Members
would not serve the purpose and, at
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the same time, the recommendation
maae by that Committee that an erring
Member should be suspended for
a year would not also serve the pur-
pose.

SHRI S. M. BANERJEE: That was:
not adopted.

SHRI HEM BARUA: Our sugges-
tion is that there should be a commit-
tee of the leaders of the different poli-
tical parties to see that these things
are not repeated either here or on the
floor of the State Assembly. Even
on the floor of the State Assembly,
there is a challenge to the value or to
the dignity of the Governor. The
Governor of West Bengal was prevent-
ed from addressing the joint session
of the Assembly there. Then, when
he got in by a back door, there was a
criticism as to why should the Gov-
ernor sneak through back door. If the
front door is not kept open, if there
is no security for him, it is right and
proper for the Governor in the dis-
charge of his constitutional obligations
to use back door,

There is a challenge tc the dignity
and the authority both of the Presi-
dent and of the Governor. 1 have made
a suggestion that there should be a
committee to examine the entire pro-
blem in a comprehensive way and to
suggest ways and means to maintain
and preserve the dignity not only of
the President, not only of the Govern=
or, but also of the Parliament and of
the representative bodies.

I have another suggestion to make.
The President or the Governor is to
creation of the Constitution. It is
done after the pattern of the British
practice. It is a ritualistic thing-
done in the light of what we have
learnt from Britain during their rule
in this country. I do not understand
why should the President be subject
to the ordeal of addressing the joint
session of Parliament. That does the-
President's Address contain? It is-
only an enumeration of programmes-



2259 Conduct of

[Shri Hem Barua.]

.and policies of the Government, noth-
ing else. Then, he gives an enume-
ration of the Bills that are going to
‘be discussed on the floor of the two
Houses of Parliament. That 1s what
the President’s Address contains most-
1y

AN HON. MEMBER: That is the
‘work of Dr. Ram Subhag Singh.

SHRI HEM BARUA: My hon. friend
is right. 'That is the work of Dr. Ram
Subhag Singh or the Ser~retary who
might give enumeration of the Bills
that are going to be discussed on the
floor of the two Houses. Why should
you drag the President in like that in
.order to make him a subject of or
a victim of insult and humiliation?
“Therefore, this old practice of the
President addressing the two Houses
of Parliament or the Governor addres-
sing the State Assembly should be
-done away with and, if necessary, the
Constitution should be amended in
-that light.
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SHRI H. N. MUKERJEE (Calcutta
North East); Mr. Deputy-Speaker, Sir,
I feel somewhat self-conscious and
hesitant about speaking in this debate.
but I am glad it has taken place be-
cause there are certain pownts of prin-
ciple involved about which this House
should determine its mind.

I do not make a grievance of it, but
I cannot help saying that ‘t is rather
unusual that in a discussion of this
description, one Leader of the house
is conspicuous by her absence I ap-
preciate the load which she has to
carry, the load of anxiety which large-
ly she and her party have brought
on themselves; but even so, if Parlia-
mentary forms have any validity, and
if all the talk that we indulge in from
time to time, sometimes rather glibly
about Parliament being this or that,
has any validity, a debate of this des-
cription should have been attended, as
a matter of principle, by the Leader
of the House., Whoever he or she is,
as long as he or she functions in this
House is in the capacity of Leader of
the House, not only the Leader of a
party but the Leader of the entire
body. But, as I said, I make no grie-
vance of it. We are accustomed to
many things much worse than this
which has happened.

I shall begin by saying that mnot
only on behalf of myself but aiso on
behalf of Maulana Ishag Sambhali and
the rest of us, some 80 or so Members
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of Parliament walked out together, on
behalf of all of us, I deny thke charge
of undignified and unbecoming con-
duct. I am wvery glad that so many
members of the House have taken an
attitude very similar to mine, and sm
particularly appreciative of what was
said by at least one Congress member,
Shri Bakar Ali Mirza, in this connec-
tion.

The head and front of my offending
appears to be that I have a reputation
for being somewhat mild-mannered
in spite of the language which quite
frequently I am constrained to apply
in regard to the policies of Govern-
ment over there, and that I was a
signatory to a report of a Commitiee
set up in 1963. I did happen to have
been a member of that Committee.
But the House must remember, and
this is a point which was made by
some members, particularly by my
hon. friend Kandappan, that much
water has flowed down the Ganga and
the Yamuna since 1963. You, Sir, have
been in the House for = long enough
time to relise the see-¢hange whick has
come over the political atmosphere of
this country which requires to be re-
flected on the floor of Parliament, The
fourth Parliament, this particular Par-
liament for instance, a body of people
very different from the bodies which
have preceded it. My hon. friend
over there, I liked his speed, said that
because he was a young man, he ex-
pected a great deal from Parliament,
but was largely disillusioned. 1 am
not surprised. Who in this country
is not disillusioned by the performance
of ourselves, and for that who will
take the discredit more than the elder-
ly generation which is so largely rep-
resented in this Parliament?

But we know for a fact that in Par-
liamentary life, as in other aspects of
our political life, a seachange has
come, and among our members there
are so many who can not speak in a
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language except their very own, which
is why the linguistic questicn has be-
come such very serious proposition
And we ought to realise that this is a
Parliament where the voice of the
people has got to be heard, and that
is the idea with which every member
is permitted, and the functioning of
this Parliament cannot be deminated
and dictated by whatever convertion-
al or regulatory process that have been
laid down at an earlier period.

So, T do not intend to be vituper-
active. Sometimes I am afraid I am
misunderstood, but I would like to
say in regard to this report in parti-
cular, that this report was made at
a particular point of time. You re-
member this was February 1963, soon
after what happened on our frontier.
This happen at a point of time when
the unity of the country as represen-
ted by Parliament and symbolised by
the President was something very
much worth cherishing. This was a
point of time when some of us felt
rather disturbed. Even so, many of
us on this committee were not agree-
able to the decisions that were re-
ported to the House. You had occa-
sion to refer to my having not been
present at many of the meetings. 1
was not present at some of these meet-
ings, and so were some other mem-
bers absent from certain meeting, be-
rause we wanted to register our dif-
féerence with the decisions ultimately
reported.

We used to have a convention, but
conventions are today in the melting
pot, that as far as these parliamentary
committees are concerned, we do not
put in notes of dissent. Once, in re-
gard to the Blitz case I broke the
convention by having a line, only one
line that I dissented from the report
pf the committee. Later on, a col-
Jeague of ours, who is not here un-
fortunately, Sardar Kapur Singh, dif-
fered from the committee and put in
p long note of dissent, but we cried
to keep up the old convetion right'y
or wrongly. Some of us did have a
kind of adherence to old convetions
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that these committee reports should
not have notes of dissent.

The Estimates Committees never
has a note of dissent, but do not ima-
gine, you know it very well that peo-
ple do not dissent? They do dissent.
On one occasion, when the Estimates
Committee went over something in re-
lation to Dandakarnya, there was a
note of dissent, one or more notes of
dissent, but generally speeking, we
do rot have notes of dissent.

I am not making a point of it, but in
regard to this report I say that some
of us did not want to associate our-
selves with the recommendations of
this report. Even so, even if this re-
port is to be considered as something
very important and all that sort of
thing, we have to remember that
things have changed. If we want to in-
terpret our laws as if they were the
laws of the Medes and the Persians,
we shou'd know what to expect. Is
this Parliament to be a pale and anae-
mic body pursuing some ceremonial
functions which we think we shoull
follow in accordance with the British
practice? If this Parliament is lo be
a pale and anaemic body, it would not
be that pulsating platform'of people’s
representatives from where really and
truely the voice of the people should
express itself. When I remember the
circumstances which had taken place
just before the summoning of the pre-
sent session of Parliament, when I re-
member the accumulated grievances of
our people whether in West Bengal or
in Bihar or in Punjab and also the
totality of our people who are today
being badgered and battered by so
many grievances that there is hardly
any time for anybody to catalosue
them, when I remember the diffical-
ties and the emotional atmosphere in
which Parliament was summoned on
the 12th of this month, I am astonish-
ed at my own moderation and at the
fact that I insisted on a certain kind
of dignity of behaviour. I have al-
ways believed that one could be effec-
tive in a parliamentary forum if one
combines dignity with power and that
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is why we did it with dignity and, T
hope, with a certain amount of effec-
tiveness. I have no regrets about it
at all.

My hon, friend Mr. Madhu Limaye
when h; spoke earlier on his point of
order tovk advantage of that occasion
and referred to certain things which
hed happened. As a matter of fact
the President himself never took it
amiss. In this report, you will find
a reference to the fact that in 1063
the President himself felt somewhat
disturbed and he spoke to the then
Speaker about it. That is why the
Speaker came to this House and sug-
gested the appointment of a commitee
as the President felt disturbed on that
occasion. My feeling is that the Pre-
sident should not have felt disturbed
but then he did feel so. It was not
so on this occasion. I hate to have
to defend myself in this House; this
House has known me for nearly six-
teen years, But I must say that the
President never took amiss whatever
we did. As a matter of fact he
strained his ears to listen to what I
was going to say- I as upbraided by
some friends after 1 had gone
out because they said: “the Pre-
sident wanted you to <cpeak for a
longer time; you should have said
more as we wanted you to do; the
President himself strained his ears in
order to find out what you were go-
ing to say.” 1 do not know who
among the Congress Members are Zo-
ing to deny that. Let them go to the
President and find out. I do happen
to now the three Presidents who have
graced our country.. (Interruptions).
I have known all of them. Let them
find out if the President himself had
any kind of feeling that we were treat-
tng him with disrespect....

SHRI MANUBHAI PATEL: What
ahout the shout of ‘shame’? The Pre-
cident liked that also?

SHRI H. N. MUKERJEE: I do
do not know who said ‘shame’ behind
my back; whether it was somebody
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there or here. 1 do not know. Mr.
Limaye said: let there be some do-
cument and some kind of a record of
what happened. I did what I did and
my hon. colleagues who followed me
did what they did. They can speak
about themselves; some have alrcady
spoken and I am not concerned with
them. T am concerned with what took
place and with what was reported in
the newspapers. The newspapers also
insisted that it was done in a dignified
manner. They stressed what I said
there specially; without disrespect to
you and your office, we are doing what
we were doing, we were enable to
participate in the ceremonial occa-
sion.” That is exactly what 1 said. If
this comes under the mischief of some
kind of privilege matter, I cannot help
it. We should remember the kind of
times in which we live. The President
has gone to Caleutta today. May be,
the eleventh hour decision of the Gov-
ernment to have the President's rule
imposed on that harried State has
brought about an improvement in the
situation. Surely, we know the Presi-
dent himself going to Calcutta would
have had to be confronted with the
seething sorrows of our people in that
part of the country. How can we forget
this matter which is common know-
ledge that in spite of so many of us
having great personal respect for the
present President, was it not reported
in the papers that when last year this
Government was carrying on its egre-
gious policy, in relation States like
West Bengal, Bihar and others, so
many of the Members of Parliament
went to try even the last extremity of
impeachment of the President? Who
wants to impeach the President in the
normal course of events, particularly
the President who is presiding over
our destinies today? Who among us
wants to say a bad word about him?
But we were constrained, so many of
us, to try even to impeach the Presi-
dent not because we wanted to do
anything drastic, to hurt the sover-
eignty and integrity and the houncur
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of our country, but because the Presi-
dent’s advisers were pursuing an egre-
gious policy and we had to do what-
ever we could constitutionally do in
order to expose and to eliminate that
policy. That is what we were trying
to do.

Have we not in this House gone
lo the exient of having a discus-
slon uvn a resolution recommend-
ing to the President that he
should diemiss the Governor of West
Bengal? In his own area of West
Bengal, being a Governor in fortui-
tous circumstances, he is entitled to
as much respect as the President is in
the rest of india. He also has more
or less the same kind of ceremonial,
elevatory prerogatives as the Presi-
dent. But we have not in this House
discussed this idea of the dismissal of
the Governor and would we not have
impeached the Governor if there was a
provision in the Constitution regarding
impeachmenl! of the Governor? We
ere doing tlds kind of thing.

We see tcilay the antics of the Gov-
ernors in the different States. I would
not like to go into it. Even a former
Chief Minister—~Congress—of Bihar,
Shri Binodsinand Jha, has gone on re-
cord saying what a massacre of the
Constitution is taking place.” He has
said it. I saw it reported in the Patna
papers. This kind of thing is gzoing
on. The Governors antics are being
discussed. This is the atmosphere in
which we are working, and that is
why we did what we did, that is to
say, on the occasion of the President’s
Address we registered our sorrow
and our indignation and our anger at
the policies of the Government whose
programme of work in Parliament the
President was going to announce, That
is the gravemen of our action.

I do not know: after all, as long as
the parliamentary system is there,
parliament’s decision is final. We ail
accept the discipline of Parliament.
But shall w stand on dignity all the
time? Shall we forget all about wis-
dom and shall we, in the course of
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that, pursue a policy which would ul-
timately agaln not really elevate par-
lfamentary life but do <omethiag which
will go againust the grain of all decer-
cy in our pulitical functioning in this
country?

We are living in very difficult times,
and if in thuse difficult times pettifog-
gers can think of no other way of ex-
pressing their indignation at the Op-
josition, at the major section of
the Opposition—I just cannct accept
this kind of thing—then, God save
our country. This is the depth to
whic we have sunk. And that is why
I say that we repudiate entirely the
allegation of undignified and wunbe-
coming conduct on that occasion. On
the contrary, we did that with as
much dignity as was possible We
discovered that the President accept-
ed it in good part. There is no rea-
son why we should be under obloquy
either in Parliament or in the coun-
try.

SHRI J. B. KRIPALANI: I do not
want to make a speech on this. But [
would only like to make g suggestion.
I think we have discussed this questior
for a long time. It would serve ths
purpose of the Mover of this motion, if
this motion.is just spoken out, if it is

stopped now.

SHR! S. M. BANERJEE: Fortuna-
tely, Mr. Mukerjee was present here
and so he got an opportunity to ex-
plain what he wanted to. But Mr.
Sambha'i is not in the House. He
does not know anything about this
motion. Can we take a decision in his
absence?

MR. DEPUTY-SPEAKER: It he
was present I would have given lum
4t opportunity, but he l.as been ably
represented by Mr. Mukerjee. So, I do
not think anything can be done now.

SHRI J. B. KRIPALANT: I was re-
questig the Mover that this motion
may be considered as having Teen
talked out.
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AN HON. MEMBER: Withdrawn.

SHRI J. B. KRIPALANI: Let himn
not withdraw it. Let us take it as
having been talked out.

SHRI P. VENKATASUBBAIAH:
With all respect to Acharyaji, I do
not feel inclined to withdraw the
motion or allow it to be talked out. I
have been listening with rapt
attention to the various speeches made
by the various Members of this House,
particularly, by the Members of the
Opposition. It is just the devil quoting
the scripture. It is they who have
created this confusion. (Laughter). It
is not a matter for laughter. It is the
parliamentary system. That is being
held by the Opposition in redicule.
They have gone to the extent of hit-
ting the Governor while discharging
his duties. Whether we belong to the
Congress or any other party, it is our
duty to preserve parliamentary-demo-
cracy and respect the Constitution. It
is only in that spirit that T have
brought this motion before the House.
1 have got the grestest respect for Prof.
Mukerjee and I never meant any dis-
respect to his person. But this is a
very important constitutional matter.
Lawlessness and utter disregard for
parliamentary democracy is being in-
dulged in day in and day out by the
members of the opposition, bringing
disrepute and contempt to Parliament
and their democratic institutions.
Therefore, I beg of you to put the
motion to vote and I commend the
motion to {he House.
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SHRI S. M. BANERJEE: 1 wonid
like to quote a previous ruling. (In-
terruptions). Mr. Maniram Bagri
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made certain attacks and levelled cer
tain charges against Mr. Humayun
Kabir. It was referred to a committee
and ultimately it was decided that
Mr. Bagri would be asked to apologise
That came up for discussion in this
House. Mr, Bagri was to be warned,
but fortunately or unfortunately Mr.
Bagri was not present. The Speaker
ruled at that time that if that member
has to be warned, he should be phy-
sically present to get the warning.
Therefore, Sir, I appeal to your sense
of justice and impartiality. We have
not heard Mr, Sambhali. Two mem-
bers have been mentioned by name

here. No political party has been
mentioned.
MR. DEPUTY-SPEAKER:: 1 have

caught your point. I was present on
that occasion which you referred to.
It was a matter in which two mem-
bers were involved. Certain wild al-
legations were made and not substan-
tiated. The question was that he
should be reprimanded, Fiere the mo-
tion says that the House reprimands
them for certain indecorous behaviour.
It is a matter of general rules of dis-
cipline of the House, under which we
are competent to take a decision. In the
initial stage, when this objection was
raised by Shri Madhu Limaye, I have
replied him in detail. Therefore, with
all your appeal for natural justice and
other things, as I have said earlier,
now it is a question of self-imposed
discipline on the House which I am
trying to enforce taking into consi-
deration the dignity and decorum of
the occasion. Therefore, I rule it . ut
of order. (Interruptions).
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SHRI J. B. KRIPALANI: Sir, may
1 again suggest to the Congress peo-
ple that if they carry this motion 1t
will be considered that they have used
their majority and it will create mis-
apprehensions. This is a very delicate
affair and it must not be decided by
the majority. I know that the Cong-
ress can carry this resolution but there
will be some bitterness left behind. I
think we have talked enough on it
and everybody has understood what
is to be done on such occasions.
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MR. DEPUTY-SPEAKER: To the
point raised about not informing Mau-
lana Ishag Sambhali I may say that he
was informed on the 14th about this
motion coming up before the House.

17;48  hrs.
[MR. SPEARER in the Chair).

SHRI C. C. DESAI: Sir I sup-
port the suggestion made by Acharya
Kripalani. The debate has served its
purpose. Professor Mukerjee has
has also made a statement. On behalf
of the Swatantra Party I supported
the motion, but I think in the circum-
stances we are now, when only ten
minutes are left, it will be proper if
the motion is treated as talked out
and not put to vote.

SHRI V. KRISHNAMOORTHI (Cud-
dalore): Sir, my party is of the opi-
nion that this motion should not be
put to vote,

MR. SPEAKER: The motion has
been discussed. Whether it is to be
withdrawn or not it is for the parly
to take a decision. When it has been
discussed the Chair has to put it to
vote. One point which is very rele-
vant here and on which a decision has
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[Mr Speaker.]

to be taken is, whether the vote should
be taken in the absence of one of the
Members mentioned in the motion.
That is the only point to be decided,
otherwise the Chair has to put to
vote a motion that has been discussed.
The concerned Member was given
notice, but he is not here. Of course,
that does not make much of material
difference.

SHRI S. KANDAPPAN: I would
beg to submit that there is a material
difference.

MR. SPEAKER: 1 have heard
everything Whether the motion is put
to vote today, tomorrow or the day
after makes no difference. That is
what I said. Therefore, if the Leader
of the House agrees, we could give a
chance to Shri Sambhali to explain his
conduct. He may express regret; I
do not know. For example, the PSP
has taken objection not to what Shri
Mukerjee said or did but to what Shri
Sambhali said against the whole coun-
try, not against a particular party or
government. Therefore, it is a serious
matter, much more serious than Shri
Hiren Mukerjee saying something and
staging a walk out. So, I would re-
quest the Leader of the House to tell
me whether we could have the voting
after two or three days.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
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EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): We have to con-
sult the mover in this matter. Wq
would have no objection except that
from our experience we see that such
occasions are always used for another
debate on the subject. That is our
difficulty.

MR. SPEAKER: 1 entirely agree.
We would give a chance only to Shri
Sambhali, because what he said on
that occasion was entirely different
from what Shri Mukerjee said. So, I
would suggest that without any fur-
ther debate we would only give a
chance to Shri Sambhali to say what-
ever he has got to say. Then we will
put it to the vote. It makes no dif-
ference whether we put it to the vote,
today or after two or three days.
What is the view of Shri Venkatasub-
baiah 7

SHRI P. VENKATASUBBAIAH: 1
agree,

MR. SPEAKER:: He also agrees.
So, this is postponed. We have got
only 7 minutes or so. There is no
point in taking a fresh subject. So,
I adjourn the House.

17.58 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesdoy,
February 2l1st, 1968|Phalguna 2, 1889
(Saka.)



